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HOUSE OF THE PEOPLE
Wednesday, 18th March, 1933.

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the ChairT
ORAL ANSWERS TO QUESTIONS

HisTORY OF FREEDOM MOVEMENT

*339. Dr. Ram Subhag Singh: Will
the Minister of Educatiom be pleased
to state:

(a) whether the Government of
India have set up a Board of editors
under the Chairmanship of Dr. Syed
Mahmud, M.P., to prepare a history
of the freedom movement in India;

(b) if so. the terms of reference to
that Board; and

(¢) whether any time-limit has been
fixed during which the work cf the
Board is to be completed?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes.

(b) To compile a comprehensive
History of Freedom Movement in
India.

(e) Yes, Sir. Three years.

Dr. Ram Subhag Singh: May I know
whether that history will bte only an
account of the freedom movement of
India or it will also contain a picture
of the awakening of the national
consciousness and other matters?

Shri K. D. Malaviya: This history
will be concerned with the Freedom
movement of India.

Dr. Ram Subhag Singh: May I
know whether any other Committee
was appointed before the appoint-
ment of this Committee, and if so,
what work that Committee did and
with what result?
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[The Minister of Eduvcation and
Natural Resources and Scientific Re-
search (Maulana Azad): Earlier a
Committee was set up to find out the
sources from which such material
could be collected. But its report was
not of much help. It was thien that
this Committee was set up.]
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[Maulana Azad: Yes. If the hon.
Member so desires, it would be
laid on the Table of the House.]
Shri N, Sreekantan Nair: May I
know whether this history will include
the contributions made hy organized

labour and the kisan movements in
India?



1153 Oral Answers

Shri K. D. Malaviya: This history
will cover all phases of the Freedom
movement that culminated in the com-
ing of independence to this country.

Shri B. §. Murthy: May I know
whether ihis history will contain the
aspect of the agrarian revolulion that
has enhanced the working of the
Freedom movement?

Shri K. D. Malaviya: All these are
suggesiions and are likely to be consi-
dered by the Committee.

Mr, Deputy-Speaker: We cannst go
into the chapter and verse.

Shri Punnoose: May 1 know the
members of this Board?

Shri K. D. Malaviya: The composi-
tion of he Committee is as follows:—

Dr. Syed Mahmud—Chairman.

Acharya Narendra Deva, Vice-
Chancellor of Benares Hindu Uni-
versity.

Shri Balwantray G. Mehta, M.P.
Dr. 3. N. Sen, Delhi.

Prof. Habib, Professor, Muslim Uni-
versity, Aligarh.

Prof. K. A, Nilakanta Sastri, Pro-
fessor of Indology, Mysore Uni-
versity, Mysore,

Shri D. V. Potdar. Poona.
Dr. R. C. Majumdar, Calcutta.

Shri 5. 'N. Ghose, MP.,
and Honorary Secretary.
Shri P, T. Chacko: May I know
whether this will include that part of
the movement which took place in
the native states?

Shri K. D. Malaviya: I have just
now answered the question.

Mr. Deputy-Speaker: Hon. Mem-
bers need not ask for details as to
what is going to be inciuded.
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[Maulana Azad: The Committee
will decide it. But things as they
desirable to write
this History first in English and then
to translate it in other languages cof
India.]

Shrimati A. Kale: May I know why
no Maharashirians have been included
in the Committee in spite of the fact
that Maharashtra has taken a subs-
tantial part in the political movement?

Shri K. D. Malaviya:
Mr. Potdar is from Poona..
(Interruption)

Mr. Deputy-Speaker: Order, order. I
find much interest being evinced by
hon. Members.

I p'esume

Kumari Annie Mascarene: May I
know whether there is anv lady mem-
ber on this Board? We also contri-
buted to the Freedom movement.

Shri K. D. Malaviya: There is no
ilady member on the Committze.

Dr. Suresh Chandra: V'hat elTorts
have been made by Government to
collect information about the Free-
dom movement which was carried on
in other countries?

Shri K. D. Malaviya: This hictory
of Freedom movement will relate to
cur country only.

Shri T, K. Chaudhuri: May Iknow
if there is any arrangeraent fur cun-
tacting leaders of old rcevolutiomaiy
movements such as the Anushilan,
Jugantar, Ghadar and such other
parties?

Shri K. D. Malaviya: All these
questions will be considered by the
Committee.

Shri Veeraswamy: May I know
whether the history of the Freedom
movement will contain the activities
of leaders who later on either joined
other parties or founded new parties
like. Periyar E. V. Ramaswamy
Naicker. Leader of the Dravidian
Federation?

Mr. Deputy-Speaker: Everything
new will be included.

Shri N. R. M. Swamy: May I know
the estimated cost of this scheme?

Shri K. D. Malaviya: Thz estimat-
ed cost of this will be between Rs.
four to fiva lakhs or may be less.
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ELEcTION MACHINERY

*840. Shri M. L. Dwivedi: Will the
Minister of Law be pleased to state:

{a) whether the election machinery
had to face a number of difficulties
during the General Elections in so far
as communications. transport, satis-
factory road conditions, availability of
suitable buildings for polling stat'ons
etc. are concerned;

(b) whether Government have bee‘n
apprised of such and other difficulties
by the Ceniral and State Election
Organisations;

(c) what are the steps which Gov-
ernment are taking or are likely to
take to remove such difficulties before
the next general elections become
due; and

(d) whether Government have
appointed any body or created any
machinery to collect all the data and
suggest proper steps to be taken in
this direction in the country as a
whole?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and (b).
The election authorities were faced in
some places with difficulties of the

type mentioned by the hon. Mem-
ber and these were brought to the
notice of the Election Commissicn

during the General elections. Such
action as was practicable was taken
by the Election Commission with the
belp of the Government of India and
the State Governments.

(¢) and (d). The Election Commis-
sion as the body responsible for the
conduct of the elections. is alive to
these difficulties and Government do
not consider it necessary ic appoint
any other authority for collecting data
or suggesting ways and meang for the
removal of the difficulties.

Shri M., L. Dwivedi: As I find from
aewspaners that a demonstration was
made before a court of law that some
ballot boves could be openad without
tampering with the seals, I want to
know whether thig fact has been
examined by Government and if any
steps have been taken to find out
whether it is correct or mnot?

Shri Biswas: I am not aware of the
specific matter to which the hon. Mem-
ber refers. but I can assure him that
all complaints which had been re-
ceived at the Office of the Election
Commission had been enquired into
and proper steps taken.

Shri M. L. Dwivedi: May I know
if any report in this connection has
‘been prepared and will be placed on
the Table of the House?
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Shri Biswas: As I said the other
day a report on the result of the (rene-
ral Elections will be submitted by the
Election Commission to the Govern-
ment. That has not yet been done—it
18 under preparation.

Shri B. §. Murthy: May I know
how long will the Government take
in order to present this report from
the Election Commission?

Shri Biswas: As soon as the 1eport
is received from the Election Commis-
sion, it will be placed before the
House.

Shri 8. C. Samanta: The hon. Minis-
ter said that the Election Commission
will do the needful. I would like to
know how communication. transport
and other difficulties would be re-
moved if Government do not take the
matter in hand?

Shri Biswas: Some of the difficul-
ties arise from the nature of the
terrain. for instance in the State of
Rajasthan it is a desert {ract; in
Assam and in Madhya Pradesh, we
have wild jungles, How can the Gov-
ernment overcome these............(Inter-
Tuption)

Mr. Deéputy- Speaker Order, order.
Are we getting into a disrussion of
all the terrains?

Shri Punnoose: Since the (yuestion
deals with the election machinery, may’
I enquire whether there are cases of.
Polling officers, Policemen, peons, ete.
who had been employed during the
last electiong but have not vet Leen
paid?

Shri Biswas: I do not know. I
shall make enquiries and let the hon.
Member know if their remuneration
hag not been paid.

REHABILITATION OF EAST BENGAL Dis-
PLACED PERSONS

*841. Shri B. K. Das: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that a re-
presentation has been made by the
Government of Wes! Bengal aboutl the
great dearth of land in West Bengal
for the purpose of rehabilitation of
East Bengal displaced persons;

(b) if so. whether any steps have
been taken to solve the problem; and

(c) whether Government have any
glan to meet the present demand and

or future emergencies?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) to (¢). No such for-
mal representation has been received
from the West Bengal Government
but during the course of discussions
between the Union Rehab:lltation‘
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Minister and the West Bengal Rehabi-
litation Minister and between the offi-
rers of the two Governments, it has
been urged on various occasions by the
West Bengal Government that suffi-
cient land for the rehabilitation of
the agriculturist displaced persons is
not available in that State. The only
alternative is to re-settle large num-
ber of agriculturists outside West
Bengal. Efforts to that effect have been
made but these have met with only
partial success mainly on account of
the reluctance of displaced persons
from East Pakistan to move to re-
habilitation  centres outside West
Bengal. These efforts will continue
tc be made.

Shri B. K. Das: May 1 know, Sir,
whether any estimate has heen made
of the cullivable fallow lands avail-
able at present in West Bengal?

Shri A, P. Jain: The West Bengal
Government is trying to find out the
fallow lands which can be reclaimed
but I do not know of any consolidated
statement which has been prepared by
that Government.

Shri B. K, Das: May I know how
many more agricultural families are
yet to be rehabilitated in that State?

Shri A, P. Jain: As many of them
as remain over. For the next vear
we have an estimate of settling about
25,000 families.

Shri B. K. Das: What is the num-
ber of agricultural families that has
been already settled in West 2engal?

Shri A, P. Jain: 80,000.

[Pandit D. N, Tiwary: WMay I know
whether East Bengal refugees have
refused to settle in places cutside

West Bengal
Andamans?

Shri A. P. Jain: They were never
asked to go to PEPSU. Some
families numbering 430 were sent to
Andamans. Most of them have ret-
tled there but a few families have
returned.

Shri N. Sreekantan Nuair: May T
know whether the squatters’ colonies
such as Baghajatin and Vijayagarh
are mode! townships and as such. do
the Gowernment intend to logaiisa
them?

Shri A. P. Jain: This is a question
about agriculturists.

Shri H. N. Mukerjee: Nay I know
whether it has come to the no‘ice of
the Government that the offer of land
for purposes of settlement hy Bangal
refugees by an organisation -alled the
Colonisation Society in Bihar has been
refused by the Government of Bihar?

Shri A, P. Jain: I have no informa-
tion about it.

such as PEPSU &and
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Shri G. P. Sinha: May 1 know
whether the Government of Bihar has
given plenty of opportunity to the
people from East Bengal and  they
insisted on settling in one district
only?

SINDHI AS REGIONAL LANGUAGE

*842. Shri Gidwani: (a) Will the
Minister of Education be pleased to
state , whether Government have
received any representations from
Sindhis living in different States of
India, that Sindhi Language should be
recognised as the 15th Language in the
Eighth Schedule to the Constitution of
India?

(b) Have Government received any
representation from Sindhis living in
Bombay State, that Sindhi Language:
should be recognised as the Regional
Language of the Bombay State?

(e) Have Government received re-
presentations that Sindhi Language in
Dev-Nagri Script should be taught in
the Primary Schools to Sindhi Child-
ren, in all States where Sindhis have
migrated from Pakistan?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) and (b). Yes.
Representaflions have been received
to the effect that (i) Sindhi should be
included in the list of languages con-
tained in the Eighth Schedule to the:
Constitution of India and (ii) a direc-
tive be issued by the President under
article 347 of the Constitution for
recognition of Sindhi as a regional
language in certain States including
Bombay.

(¢} In 1948 the Government of In-
dia had advised the State Governments
to have Sindhi text-books for schools
published in Devnagri script. This
brought strong protests from Sindhi
Associations in several places aml the
Government ™ realised that sin-e the
Sindhis themselves were not of one
mind on this question. it was difficult
for the Government to impose its own
decision on them. The Government
was thus obliged to come to the de-
cision that for the present provision
should be made for text books in both
the scripts. leaving the choire t2local
guardians in each place to decide in
what script they would like their
children to be taught. The Govern-
ment hooe that the responsible and
representative Sindhi  oopinion  will
come to a common decision in this
matter which the Government could
adopt.

Shri Gadgil: Are Government
aware that in most of the States where
Sindhis have settled. Devnagri Script
is used both for official and non-offi-
cial purposes?
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Shri K. D. Malaviya: This ques-
tion refers to the represeniations from
Sindhis.  They wanted Devnagri
script. Later on, there was some .p-
position.

Shri Gidwani:  Will not two
scripts retard the progress for fur-
ther education? If the text-books are
in two scripts students going from one
State to another will be nandicaopad
regarding their further education.
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[Maulana Azad: As has been made
clear in the reply, this question came
up before the Government in 1948 for
the first time. Shri Jai Ram Das
Daulatram, then, was a Minister in
the Central Cabinet. I consulted him
and after consultationg we vere of the
cpinion that it was advisable to adopt
Devnagari script for Sindhi language
for purposes of imparting education
to the Sindhi children. It would have
made their job easier because they
would hav: learnt Hindi also side by
side. But as soon as we lopk this
decision and conveyed it to the State
Governments, a storm of protest was
raised by the Sindhis. To begin with,
we received telegram after telegram
and letter after letter; which was fol-
lowed by the representationg from the
various Sindhi institutions of Pombay,
Kathiawar and Rajasthan. They in-
sisted that the decision of the Govern-
ment was a wrong one, and as a result
of it all the ancient Sindhi literature
would go waste; further adding that
il would create a barrier betwe=n the
old and the new literatures. In view
of these developments the Government
had to give in and they decided to
continue using both the scripts till
the Sindhis themselves arrived at a
unanimous decision in this matter.
If the hon. Member has any interest
in this matter. I would advise him to
call a representative conference of the
Sindhis and then to take some unani-
mous decision.]
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[Maunlana Azad: One of my friends
said just now that the population of
Sindhis in Bombay was five lakhs.]

Pandit D. N. Tiwary: Is it the
policy of the Government to recogaise
more than one language as Regional
language in all States?
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[Maulana Azad: The hon. Member
is aware how the Constitution has
dealt with issues such as this. If in
a particular area a certain section of
population speaks a  particular
language and is desirous of preserv-
}g? it, the Government may consider
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[Maulana Azad: It is Arapbic or
Urdu whatever you may call it.]

Shri C. Bhatt: I have got a nuwnber
of questions to ask.

Mr. Deputy-Speaker: But the hon.
Member did not rise. I have now
called upon the Minister {o answer
the next question.

Shri C. Bhatt: I was not Ilucky
enough to catch your eye.

AGRICULTURAL LANDS FOR INTENDING
SETTLERS IN ANDAMAN AND NICOBAR
ISLANDS

*843. Shri P, T. Chacko: Will the
Minister of Home Affairs be pleased
to state whether in view of the great
density of population in Travancore-
Cochin. Government are considering
any scheme to provide lands for agri-
culturists from that State in Andaman
and Nicobar Islands in order to
encourage migration?
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The Deputy Minister of Home
Affairs (Shri Datar): The gquestion
of settling some colonists from Travan-
core-Cochin in the Andamans is un-
der the consideration of TGovernment.

Shri P. T. Chacko: May 1 know
whether the State Government has
made any representation to the Cen-
1t{al "Govemment regarding this ques-
ion?

Shri Datar: We have not, to my
knowledge. received any representation
from the State Government but the
Prime Minister has received a memo-
randum from about 100 families who
desire to go and settle there.

Shri P. T. Chacko: May I know
whether there is at present any
machinery to encourage migration to
Andamans?

Shri Datar: There is no such
machinery.

Shri A. M. Thomas: May I know
whether families from West Bengal
who migrated to Andamans have
given up their lands and returned to
West Bengal, and if so, what are the
reasons for the same?

The Minister of Home Affairs and
States (Dr. EKatju): The question
doeg not arise but I shall answer it.
Some people did return but they have
gone back with additional people and
they are very happy there.

Shrimati Tarkeshwari Sinha: What
is the actual amount of land given to
those persons who have already beemn
settled there and whether it is given
free or on long-term loan basis?

Dr. Katju: I do not quite catch the
question. Ten acres of land are given
to every settler. A schem2 has been
sanctioned which will involve a coasi-
derable sum over filve years. I think
about a crore of rupees or something
like that. Some lands are being
cleared and after their clearance. they
will be delivered to the settlers.

Shri Gopala Rao: May I know whe-
ther the Government have exbausted
all local resources before they consi-
dered the Andamans scheme?

Dr, Katju: All the local resourcas?
Shri Gopala Rao: Resources of land?

Mr. Deputy-Speaker: How does it
arise out of this?

Shri Nambiar: WMay I know whe-
ther Government will bring any foree
on the Malayalees to go to Andamans?
An assurance should be given that no
force will be used.
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Shri Datar: No force at all.

Shri T. K. Chaudhuri: May I know
if any report has been submitted by
the team of Government party of MPs
who recently visited Andamans?

Dr. Katju: They have sent me one.
I do not know whether I ¢ould cali it
a report, They have sent a memo-
randum.

Shri Gadgil: In view of the rich
industrial potential of this island, may
I know whether Government has any
idea to establish a Levelopment
Corporation, thus attracting working
men and business men?

Dr. Katju: Not yet. I shall bear
this suggestion in mind.

Shri G. P, Sinha: May 1 know whe-
ther other States have been requested
to send batches of settlers to Anda-
mans?

Dr. Katju: It is not necessary. We
have got a sufficient number of set-
tlers from among the West Bengal re-
fugees,—ideal settlers.

Shri Punnoose: While giving such
facilities to these people desiring to
migrate to Andamans, may I know
whether the Andaman precject would
not be made use of either to deny or
delay the fundamental agrarian re-
forms in the state?

Dr. Katju: I ‘hink this insinuation
ig very far-fetched and bpaseless.

Mr, Deputy-Speaker: Next ques-
tion.

AGRICULTURAL LANDS FOR SETTLERS IN
BHOPAL

*844, Shri P. T. Chacko: Will the
Minister of States be pleased to state
whether agricultural lands are avail-

able in Bhopal for intending settlers’

from other parts of India and if so,
under what condition?

The Minister of Home Afairs amnd
States (Dr. Katju): The information
is being obtained from the Govern-
ment of Bhopal and will be placed on
the Table of the House.

Shri A. M. Thomas: May I enquire
whether the Deputy Minister of Food
in his tour of Bhopal had enquired
into the possibilities of this?

Dr. Katju: I do not know.

Shri T. N. Singh: Is it true that
already large tracts of land have been
reclaimed in Bhopal and may I know
whether any settlers have settled
down there or not?
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Dr. Katju: I really do n~t know. I
confine myself fo the question put and
any supplementary tha! avises out of
that question.

Shri T. N. Singh: ©On a point of
order, Sir. when we put a_ siupple-
mentary question and you have al-
lowed it, it is assumed that you have
allowed that supplementary as arising
out of the question. May I know
whether it is open to the Minster to
say at a later stage that it does nut
arise out of the question when you
have allowed it?

Mr. Deputy-Speaker: Somelimres I
feel that the gquestion is on the border
line, in which case. I depend on what
the hon, Minister says.

Shri Gopala Rao: Before the Gov-
ernment propose to assign surplus
‘land in any particuiar State, are
Government prepared io satisfy the
needs of the local people first?

Dr, Katju: I imagine so, Sir.

Shri Raghavaiah: May I know whe-
ther any amount is given to the sets
tlers in Bhopal State towarrds f1he
cultivation of the lands aliotied to
them?

Dr, Katju: [ do not kaow.

Shri A. M. Thomas: To my guestion,
Sir, the Deputy Minister of Food was
prepared to give the answer because
there werz reports to that eflect

The Deputg Minister of Food and
Agriculture (Shri M. V. Krishnappa):
I am prepared to answer, Sir. In
Bhopal there are nearly 2.75 lakh
acres of culturable land. The C.T.O.
has reclaimed about 65,000 acres of
land. When I had the privilege of ac-
companying our Minister who paid a
visit to Bhopal, the Bhopal people
were prepared ‘o accommodate some
Travancore peopie who are prepared
to come and settle there '

Mr. Deputy-Speaker Nexi question.

qfeq dte o WSAI: one ques-
tion, Sir. 5 TR 2fgw oT =T
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FEAT AR & T I F O GHA 7S
g, 99 F1 9T sgfem &t s %
T I IEE F TS frdw fam
s ?
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Shri P. T. Chacko: 1 t-ke nbjection,
he seems to call us nutsiders
T aqr wf Awar (o fraad) -
¥ guad § 5 qratfas dw Ao
¥ aid 137 %1 qa=w g 5 Ao
Fzd7 FId w1 AW 4 0 g A
awrdn i i ) Sfem st Framg
WA TEqAE F7 foar & 9% IHW
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CENTRAL LEATHER RESEARCH INSTITUTE,
GuiNDY

+§46, Shri Jasani: (a) Will the
Minister of Natural Resources and
Scientific Kesearch be pleased to state
what was the total cost of the construc-
tion of the Central Leather Research
Institute at Guindy?

{b) What are the functions of this
institute?

(¢) What is the progress of work so
far done by this institute?

The Deputy Minister of Natural Re-
sources a‘:’-ﬂ Scientific Research _(Sl:ri
K. D. Malaviya): (a) The ap‘ampated
cost of construction and equipment of
the Institute is Hs. 45 lakhs.

(b) and (c). & statement giving the
required information is laid on the
Table of the House. [See Appendix
V1. annexure No. 1 (a)].

Shri Jasani: Is there any Com-
mittee sppointed to supervise the
work of ihis Institute? 1Iow is it
constituted? Who are the personnel?

Shri K. D. Malaviyun: There was a
committee which was appointed by
C.SIR. Mr. Das was the Chairman-—
to initiate and it recommernded the

18 MARCH 1953

Oral Answers 1168

tute. The other Members were Messrs.
K. Seshachalam Chaudhuri, G. M.
Mausari, P, T. Quy and B. C. Guha.
Subsequently anoiher local Planving
Committee was formed.

Jrps b sy il ke
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[The Minister of Education and
Natural Resources and Sciemtific Re-
search (Maulana Azad): Generally
speaking a local Committee is set up
for every research institute which is
established by ihe Council. In this
casiz also & Commiliee has been set
up.
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[Maulana Azad: Though appointed
by us, these are local Committees.]

Shri 8. C. Samanta: May I know
whether any bulletin: is published 1o
show the progress of work there and
whether any researcn publireticns have
already been made available?

Shri K. D. Malaviva: The pro-
gramme is to publish technical bulle-
tins and other magazines which will
disseminate information regarding the
Institute,

Shri M. § Gurupadaswamy: May I
know whether any foreign expert is
er::pql*oyed for doing we+k in thig Insti-
tute?

Shri K, D. Malaviya: No, Sir.

GRANTS TO PoST-GRADUATE DEPARTMENTS
OF UNIVERSITIES

*847, Shri V. P. Nayar: (a) Will the
Minister of Education be pleased to

establishment of the Research Insti- state what are the guiding principles
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in the matter of giving grants to the
post-graduate departments of univer-
sities? .

(b) Have Government drawn up
prioritics in the matter of eligibility of
grants to post-graduate depariments of
universities, and if so, what are
the pricrities?

The Deputy Miaisier of Nafural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) A statement is
laid on the Table of the House. [See
Appendix VI, annexure No. 1(b)].

(b) No prioritizs have been drawn
up.

Shri V. P. Nayar: May I know how
these principles have been laid downm,
by whom they were laid down and
also. if they were laid down by a Com-
mittee of cxperls. wau constitute that
.comrmittee?

Shri K. D. Malaviya: The Guvern-
ment uitimately are responsible for
all the things mentioned by the hon.
Member.

Shri V. P. Nayar: Tlat is not what
1 wanted to know. I wanted o bnow
whether these rules have been framed
by a Committee of experts.

Shri K. D. Malaviya: The rules
have been framed by the Government
of India. But, there is the All India
Council for Technical Education. and
Central Advisory Board of Education
awhich advices the Government on all
matters aud makes recommendations.

Shri V. P. Nayar: May I know whe-
ther there has bean any request from
the Travancore Umwversiy for crant
of money for post-graduate research?

aldl J&J,mg’ Il i
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[The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): So far as I remem-
ber no such request has been received
by us.]

Shri V. #. Nayar: May 1 know whe-
ther in the matiar of gwving priorities,
grants for past-graduate studies in
technical and technological subjects
will be preferrad to other subjexts?

”! t_(.ﬁ-:“)’t-u : OI;? Ux,.n

‘_r-:‘i:-‘-l* M

{Maulana Azad: Scientific and techni-
cal subjects.]
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Basic EDUCATION

*848. Shri S. N, Das: Will the Minis-
ter of Education be nleazed to state:

(a) what were the important recom-
mendations of the Committee on the
productive aspect of Bosic Education;

(b) which of these recomnendations

. have been given eftect to: and

(c) whether tha implementation of
these recommendations has led to any
improvement in the direction of useful
production?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) A statement is
laid on the Table of the House. [See
Appendix VI, annexure No. 2].

{b) The report of the Comumittze,
together with the observations on it
made by the Central Advisory Board
of Education, at their 19th meetin,
in March 1952 has been communicaie
to all State Governments for neces-
sary action. -

(¢) The implementation of the new
approach suggested will require several
years and it is not possible so soon
tc offer any opinion on its results.

Shri S. N. Das: May 1 know whe-
ther the report of this committee bas
been published and is available in the
Library or was supplied to the various
State Governments?

Shri K. D. Malaviya: It was not
laid on the Table of the House.

Shri 8. N. Das: May I know whe-
ther the Central Advisory Board of
Education has considered the recom-
mendations of this committee, and if
so, what is their decision?

Shri K, D. Malaviya: Yes, Sir. The
Board considered the recommenda-
tiong and expressed the view that the
element of craft work in basic educa-
tion is of such educational importance
and value that even if no economic
considerations were involved., it is
necessary to replace ordinary primary
education by basic education. in a
planned way.

Shri 8. N. Das: With regard 1o part
2, item 1. it has been stated that the
Committee has suggested a proper
integration of post basic education
with secondary and universily educa-
tion. I would like to kncw whether
the Secondary Education Commission
h{m been asked to consider this point
also.

Shri K, D. Malaviya: All these
questions will be considered by the
Secondary Education Commission.
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Shri T. N, Singh: Is it a fact that
» the Government have made certain
grants for basic primary schools to
various States, and may I know whe-
ther the States have been able to avail
of these grants?

Shri K. D Malaviya: This question.

refers to the aid that is to be given for
post-graduate studies and researches.

An Hon. Member: No, this is the
next one. This refers to basic educa-
tion.

Shri K. D. Malaviya: I am sorry
Sir, you have rightly corrected: me.
But it is besides the point.

e 3l ptaSemyl Oyl
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[The Minister of Education and Na-
tural Kesources and Scientific Research"
(Maulanta Azad): Would: the hom:
Member repeat his guestion?]
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[Maulana Azad: An amount has
been earmarked for this purpose in
i{he Five-Year Plan. 1t would be al-
Jotted to the different States provided

they are prepared to make their contri-
butions.]
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[Maulana Azad: The Government
are of the opinion that therz is no rea--
son for. drawing any such conclusion.
What we have provided is that any
State which is prepared to subscribe
seventy per cent. of the total amcunt
would receive the remaining thirty
per. cent. from' the Central Govern--

ment. And I think this is a fair allo-
cation.]i

Shrimati Khongmen: WMay 1 knew,
Sir, how many basic schools have so-
far reached a self-supporting state?

Shri K. D. Malaviya: Basic School:
training is still in a very preliminary
stage, Sir.
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[Maulana Azad: A Conference has
been convened on. 18th April. The
matter would be discussed with the
State Ministers, After that we would
be able to know which of the States
are willing to accept it for the pre-
sent.]

CRIMINAL CASE AGAINST A CONTRACTORS®
FIRM OF CALCUTTA

*849, Shri Gidwani: (a) Will the
Minister of Home Affairs be pleased to
state whether it is a fact that a criminal
case on a charge of criminal con-
spiracy and rheating the Government
in respect of Rs. 1,60,000 was filed
against Messrs. S. N, Guha and P, C,
Guha, a contractors’ firm of Calcutta
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at the insti;l_'xce of the Director General,
Supplies and Disposals of the Govern-
ment of India?

(b) If so, is it a fact that the case
has been withdrawa by Govern-
ment?

L]
(c) What were the reasons for the
withdrawal of the case?

(d) What was the total amount of
money spent on the case?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes, Sir.

(b) and (c). Yes, the case was with-
drawn with the permission of the
court as the charge-sheet wag not
considered to contain sufficient de-
tails, This was done in order to put
ir a fresh amended charge-sheet.

(d) The question of money spent
on this particular case doeg not arise
as it is being conducted by the Special
Police Establishment Prosecutors who
are whole-time Government servants.

Shri Gidwani: Has the attention of
the Government been drawn to the
remarks made by the Magistrate who
hag said that he wondered who should
be responsible for such a complaint
and so much waste of time and public
money?

Shri Datar: Yes, Sir, Government's
attention has been invited to it, and
Government have asked them tomake
the necessary amendments and give
full details so far as the charges of
cheating and misrepresentation were
concerned.

Shri Gidwani: As for the money-

spent, who will be responsible for
waste of that money?

Mr. Deputy-Speaker: The hon.
%miste’r says there ig no special muney
ere, -

Shri Nambiar: May I know whe-
ther Government have engquired into
the remsons why these wrong charges
were framed in the original case?

Shri Datar: It was not a wrong
charge at all. Certain details had not
been given with regard to the sub-
mission of certain bills in the original
case that had been made, especially
for overpayment of Rupees One Lakh
and odd, and therefore, it was neres-
sary tc make the charges very clear
so far as the subwission of bills was
concerned.

Shri Gidwapi: What is the action
proposed to be taken against the
officers who made such a mistake?
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Shri Datar: That question will aris=
after the case is over.

Shri P. T. Chacko: May I know
whether investigations are being car--
ried on even now regarding this case?

Shri Datar: There is no guestion
of investigation. The case was filed,
and now a fresh case ig going to be:
filed. Investigation is already com-
pleted.

Shri P. T. Chacko: What time would
it take for amending the charge-shesi?"

Shri Datar: The charge-sheet will
be amended and submitted. The:
charge-sheet has been filed or will be
filed before 23rd March, 1953.

Shri T. N. Singh: May I know whe=
ther the Legal Department of the Law
Ministry were consulted before this.
case was started?

Bhri Datar: I should like to have
ootice so far as this particwar aspect
is concerned.

Shri N. Sreekantamn Nair: May I
know whether the Company filed a:
suit for the cost of the case?

Shri Datar: I am not aware.

APPOINTMENT OF MEssrs. BIRLA BROTHERS'
As MANAGING AGENTS OF MESSRS, (CEN--
TURY SPINNING AND WEAVING COMPANY:

TD»

*851, Shri K, G. Deshmukh: Will
1;1‘;!‘1;3t Minister. of Finance be pleased: to-
e

(a) whether the Government of
India have approved the draft agree--
ment’ of the terms of the managing
agency  appointing  Messrs, irla’

rothers; as the managing agents of
the Century Spinning and Weaving
Company Ltd., Bombay;

(b) whether the said draft agree-
ment was accepted by Government as
it is or with some modifications; and

(c) what are the important modi-
fications, if any, made by Government?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) to (c). Gov-
ernment have approved the agreement
in question subject to the following
modifications:—

(1) The period of appointment
should not exceed ten years
at a time;

(2) The Managing Agents should
not exercise their power in
regard to purchase or sale of
capital assets on behalf of
the company, except where
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‘the purchase or sale price is
within the limits prescribed by
the Directors of the company;
(3) The Managing Agents should
not keep with them funds of
the company, in current ac-
count, exceeding Rs. 25,000/-

(4) No compensation should be
paid to the Managing Agents
if they have been dismissed
from office for convictions for
any non-bailable offences or
have been guilty of gross mis-
demeanour or have worked
for a period of less than two
years; and

¢5) The Managing Agents shculd

not supplement their earn-
ings with buying or selling
rommissions or  otherwise,

.even with the sanction of the
company at its general meet-
ing

2. The shareholders of the managed
company have also approved of the ap-
pointment of Managing Agents, cn
these terms.

Shri K. G. Deshmukh: May I know,
Sir, whether Government invited ten-
ders from cther firms than this one,
and if so, how many tenders did Gev-
ernment receive?

Shri M. C, Shah: There is no ques-
tion of inviting tenders. There were
certain inferests of these two concerns,
and one concern, i.e., Birlas,
over the management, and then the
Managing Agency was to be_transfer—
red. And so, under the Inchag Com-
panies Act. they applied to (Govern-
ment for permission for the transfer
of the Managing Agency.

Shri K. G. Deshmukh: May I know,
Sir, the remuneration sanctioned to
Birla Brothers for the management of
these Mills?

Shri M. C. Shah: Ten per cent. on
the net piofits. subject to a minimum
payment cf Rs. 50,000/- per year In
the case of absence or inadequacy of
profits.

Shri Nambiar: May I know why
this Birla Brothers were selected as
the Managing Agents while many
other firms are prepared to accept
the offer?

Shri M. C. Shah: I have already
stated that there were two interests:
one was Navinchand Mafatlal who
held a certain number of shares, and
the other Birlas. Now, Mafatlal sold
the shares to Birlas, Birlas have a
controlling interest, and in the aeneral
meeting they were appointed Manag-

ing Agents,
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ReVIEW OF OLD Cases OF CONFIRMATION

*§52, Pandii D. N, Tiwary: (a) Will
the DMMinister of Rehabilitation be
pleased to state whetner it is a fact
that oid cases where the vrders of
confirmation have been passed by the
'Deputy Custodian of Ewvacuce Pro-
perty of Bihar, are being reviewed by
the Deputy Custodian and Custodian
in the State of Bihar?

(b) Are Government aware that a
large number of vendees have erected
residential buildings after the con-
firmation of the purchases of land and
full payment thereof?

(c) 1s it a fact that the Custodian
General has issued a directive that
such 1iransactions should be treated
liberally and as final?

(d) Is it a fact that in the State of
Bihar. orders of one Deputy Custndian
and Custodian are being revised and
nullified by another Deputy Custodian
and Custodian?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) to (d). The
information is being collected and will
be laid on the Table of the House in
due course.

SYMBOLS OF BRITISH REGIME

*854. Shri K. G. Deshmuich: (a) Will
the Minister of Education be pleased
to state whether it is a fac* that a com-
munication has been addressed by the
Ministry of Education, Government of
India. to the Governments of all States
asking them to collect the data regard-
ing the symbols of British regime in
public places in their respective States?

(b) Is it a fact that the Central Gov-
ernment are contemplating to remove
these symbols from such places to the
museum?

‘The Deputy Minister of Natural Re-
sourccs and Scientific Research (Shri
K. D. Malaviya): (a) The Gpvern-
ment of India have sent a eommuni-
cation to the State Governments of

West Bengal, Bombay and Madras
only.

(b) It is only after the views of the
State Governments and the data
sought have been obtained that any
policy decision can be taken.

Pandit D. N, Tiwari: Have Gov-
ernment considered the acvisability
of changing the name of “Imperial
Bank of India”, and the Emnire Insu-
rance Co. of India as the word
“Imperial” has got a symbol of Bri-
tish domination?
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Shri K. D. Malaviya: No. Sir.

Shrimati Renu Chakravartty: May I
know if the Government of India has
made a collection of data regarding
t_{ne];,;’rmbols of British regime in Delhi
itself?

Shri K. D. Malaviya:
data are being collected.

Shri H. N. Mukerjee: Hag Govern-
ment any scheme in mind regarding
the portraits of British Viceroys and
Governors-General which are in
Rashtrapati Bhavan?

All these
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[The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): Yes, that
also ig included in the scheme.l

Shri Punnoose: Do Government
consider the Maharajas and Raj-
pramukhs as some of the symbols of
British rule®

INTERIM RELIEF SCHEME

*855. Dr. Ram Subhag Singh: (a) Will
the Minister of Rehabilitation be pleas-
ed to state whether the scope of the
application of the Interim Relief
Scheme, under which 50 per cent. of
pension due is payable to displaced
provincial government servants, ser-
vants of States and local bodies in
West Pakistan excluding West Punjab
has recently been exterded?

(b) What is the nature of extending
that scope?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

{b) The relief scheme originally ap-
plicable to persons who had migratad
to India upto 30th September. 1948
has now been extended to cover per-
sons who migrated to India upto 31st
March, 1951.

CHARTERING OF STEAMERS FROM MAIN-
LAND TO ANDAMAXS

*856. Shri S. €. Samanta: (a) Will
the Minister of Home Affairg be
pleased to state what are the
annua]l costs of chartering and
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hiring steamers from mainland to
Andaman Islands and vice versa?

(b) What is the expenditure general-
ly of a single trip up and down journey
in chartering steamer of 5. 5. Akbar
type between the mainland and the
Andaman Islands?

(¢} What amount of cargo and how
many Government passengers are
transhipped between the mainland and
the Andamans Islands and what is ap-
proximately the fares of such cargo
and passengers. if transhipped through
private vessels?

(d) Have any attempts been made by
Government to encourage private ship-
ping enterprise between the mainland
and the Andamans Islands?

(e) If not, is any such scheme in the
offing?

(f) Is the practice foliowed hither-
tofore economical and commercial?

The Deputy Minister of Home
Affairs (Shri Datar): (a) to (o). I
lay on the Table of the House a state-
ment giving the required informa-
tion. [See Appendix VI, annexure
No. 3]

(d) No.
(e) No.
(f) Yes.

Shri 8. C. Samanta: May I know
how many ships have been charter-
ed, zand for how long?

Shri Datar: We have chartered
only two ships. the S S. ‘Maharaja’,
and the S. S. '‘Bharatkhand’.

Shri 8. C. Samanta: May I know
whether these two ships are running
all along. or only one is running?

Shri Datar: WMy impression is that
they are running alternately.

Shri M. L. Dwivedi: May I kncw
whether in addition to these chartered
ships on Government basis. the Gov-
ernment propose to allow private ships
also to transact business between the
mainland and the islands?

Shri Datar: Private parties are not
coming forward; that is why we have
chartered these two ships.

Shri Jaipal Singh: In view sf the
fact that there is a regular but scarce:
service to the Andaman Islands. n:ay
we know the reason why any charter-
ing is necessary?

Shri Datar: Chartering is neces-
sary because large quantities of wood’
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and other materials, and also a large
number of persons have to be taken
from the Islands to India and from
India to the Islands. Secondly, the
charges that are being charged by
others are exorbitant, whereas we
charge them at a very reasonable rale,
ta'mli that is why chartering is essen-
ial.

Shri M. L. Dwivedi: May 1 know
whether there is any likelihood of in-
creasing the frequency of these trips?

Shri Datar: If there is any neces-
sity, that question will be considered.

Shri Jaipal Singh: Are we to under-
stand that a Jarge number of persons.
A, B C..to Z cannot be accommo-

dated by the regular services that ob-
tain?

. Mr. Deputy-Speaker: Are we argu-
ing the matter now? That is not the
guestion. These cervices are mean
for transporting timber and  other
things.

Shri S.' C. Samanta: May I know
the market value of the two steamers.
the ‘Maharaja’. and the ‘Bharat-
khand'?

Shri Datar: 1 cannnt egive their
market value, but 1 can give the cost
of chartering.

RaDIO TUBES AND E'ECTRICAL MATERIALS

*857. Shri M. L. Dwivedi: (a)
Will the Minister nf Defence be
pleasad to statz whethor the prospects
of establishing a concern o nroduce
radin  tubes  and  other elecirical
materials. have materialised?

(b)Y Who are the foreign experts and
foreign firms to give technical assis-
tance or guidance in this direction and
on what terms?

() Has any agreement been arrived
at?

(d) Wheore is the factory likely to be
located ?

(e} What will be the capital and
other assets'of the conrern?

(f) By what time is the production
work likely to commence?

The Deputy Minister of Defence
{Shri Satish Chandra): (a) to (e). A
contract has been entered into with
a French Firm., namely. Compagnie
Generale De Telegraphie Sans Fil,
Farig for the setting up of an Hlec-
‘tronics and Tele-communications fac-
tory in this country. It ig proposed
‘te locate the factory at Bangalore and
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the total outlay involved is about Rs.
7 crores. The factory will be set up
with the technical assistance nf the
French Firm who will send a number
of experts for establishing and initially
running the factory and for training
Indian personnel who will take over
from French personnel as early as
practicable. The factory will be
managed entirely by Government,

(f) 1956,
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Shri T. N. Singh: May I know thc
average percentage paid to this con-
cern of advisers, for the work done
by them?

Shri Satish Chandra: Sir, I think I
have not been properly understood.
There are certain payments for
services to be rendered in connection
with the drawing up of the plans and
other details. Then there will be
certain payments in connection with
ithe selection of plant and mechinery
land the services directly connected
with the purchase and installation of
the plant and machinery. Certain
other payments will be made for
technical advice and assistance ren-
dered by that company, and so on.

Shri T. N. Singh: I wanted ‘o know
the percentages to be paid to this con-
cern of advisers, in respect either of
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output of materials or in respect of
.any machines purchased by them.

Shri Satish ‘Chandra: There will
be a small percentage paid to them
in the initjal stages of production.

Shri Gadgil: Will the hon, Minister
be pleased to lay a copy of the Agree-
ment with that firm, on the Table of
‘the House?

Pandit K. C. Sharma: Has any sum
been paid to this concern in advance,
-or is there any agreement to make any
advance payment?

Shri Satish Chandra: No., Sir. No
advance payment has been made.
But as T said. all the details ragard-
ing the method of payment etc. are
given in the Agreement. 7Tt is a
lengthy technical document, and I do
not think it will be in public interest
to lay its copy on the Table of the
Houze.

Shri Joachim Alva: What ic the
policy of the Government in placing
the orders with the French experts.
especially for defence materials, to
be ordered from a Government which
has got vockets in our country?

Shri Satish Chandra: That question
cshould be put to the Minister of Ex-
ternal Affairs.

Mr. Deputy-Speaker: No question
of policy can be asked during ques-
tion hour.

Shri V. P. Nayar: WMay I know
whether this Agreement has been so
drafted as to be enforceable by law, in
case there is a breach by one of the
parties?

Shri Satish Chandra: Everv Agree-
ment is subject to the jurisdiction of
some law.

Shri Kelappan: For the machinery
to be purchased. what iz the percen-
tage allowed to this flrm?

Shri Satish Chandra: Ther= i a
fixed amount for that work. It is not
or. percentage basis. A fixed amount
ic to be paid for the technical advice
and the purchase of machinery. After
the factory has been set up. and has
begtin to manufacture the goods ac-
cording to the stipulated programme
a percentage on the total value of pro-
duction will be paid in the initial
-stages for a few years.

Shri Gadgil: In view of the great
interest shown by the Members of the
House in the contents of the Agree-
ment. will the hon. Minister consider
1he desirability of keeping a copy of
it on the Table of the House?
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Shri Satish Chandra: I have al-
-ready said that it is not in public in-
terest to lay a copy of that Agreement
on the Table of the House. It is a
lengthy technical document relating
to defence industry.

Shri Feroze Gandhi: May we know
whether the new Minister of Defence
Organisation has seen this Agreement?

The Minister of Defence Organisa-
tion (Shri Tyagi): When I was in
charge of the Finance Ministry, I had
seen that Agreement.

Shri V. P. Nayar: The hon. HMinis-
ter said in reply to my question that
all Agreements are within the ambit
of scme law. Of ecourse, it is un-
fortunate that he thinks so. But
may I ask whether Government are
aware...

Mr. Deputy-Speaker: No. no. We
are not entering into a general dis-
cussion.

Shri V. IP. Nayar: I am putting a
question on this, Sir. May I know
whether Government are aware that
there have been cases of Agreements
with foreign firms, which could not
ke enforced?

Mr. Deputy-Speaker: The hon.
Minister stated that with respect to
this particular Agreement, it is ¢n-
forceable by law.

Pandit Thakur Das Bhargava: May
I ennuire whether any liouidated
damages have been fixed. if this firm
fails to observe the conditions of the
contract?

_ Shri Tyagi: The difficulty in plac-
ing that document on the Table of the
House is...

Pandit Thakur Das Bhargava: My
question does not relate to that. My
question is different. I want to know
whether there has been the fixing of
any damages. in case of default or
breach of the Agreement.

Shri Satish Chandra: In such a
case payments will not be made to the
company. Moreover, the payment of
a small percentage which is fixed on
actual production has been included,
in the agreement to sat’eguard against
that contingency.

& Mr. Deputy-Speaker: Next ques-
ion.

Shri Kelappan: May I submit that
my questicn has not been answered.

Mr. Deputy-Speaker: I have allow-
ed more than twenty supplementaries
on ‘this question.
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Shri Kelappan: But my question
has not been answered, regarding the
percentage allowed. for the machinery
to be purchased. I wanted to know
what wag the amount fixed.

Pandit Thakur Das Bhargava: The
hon. Minister has stated, that so far
as specification, giving of the plans
etc., and the purchasing of
machinery etc. is concerned. z rertain
percentage is allowed. They are all
preparatory to the manufacture of
goods, which means that before goods
are manufactured, these sums will be
paid Supposing the firm...

. Mr. Deputy-Speaker: Are we argu-
ing that matter now?

Pandit Thakur Das Bhargava: T

will put my question, Supposing the

firm fulfils that part of the contract.
but does not enable us to manufac-
ture the goods, will we be entitled to
any damageg or not?

Shri Satish Chandra: I may again
point out that there is no fixed percen-
tage in the initial stages, as the hon.
Member has stated. For drawing up
the plans and for technical advice etc.
payment is to be made in a lump sum.
The percentage comes in only when
the production has actually started.
Morenver, this company is only a firm
of technical advisers, Whatever has
been achieved and whatever plant and
machinery have been purchased belongs
to us. If a particular firm of techni-
cal advisers is not able to help us,
we will be free to engage other techni-
cal advisers.

Shri Belappan: My question was,
what that lump sum was?

Mr. Deputy-Speaker: What lump
sum?

Shri Kelappan: The amount fixed,

Shri Tyagi: I have no objection in
giving the figures. In fact my col-
league was reluctant to place the
document on the Table of the House,
not because he was trying to keep
any figures of expenditure from the
House—House itself sanctiong all this
money—but it was more on strategic
grounds; because in the document there
is also a mention of articles of stra-
tegic importance which are to be manu-
factured in the Factory. It is nct
perhaps in the public interest to put
it on the Table of the House as to
what is going to be manufacturad.

As regards these figures, I might
inform the House that about 2 lakhs
will be payment for services to be
rendered in connection with drawing
up of plans and details of the buildings
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and the construction of the factory;
about 12 lakhs is the amount which
shall be paid in connection with the
selection of plant and machinery and
services directly connected with the
purchase and installation of the plant
and machinery; about 40 lakhs shall
be payment for technical advire and
assistance rendered by the company.
Payment in the nature of royalty on
actual production is, as my colleague
has just now said. on a percentage
basis. It is 3 per cent. on the lst
crore worth of goods produced: then
over one crore upto 2 crores it will be
2 per cent; and from 2 crores and
above it will be only 1 per cent. That
will be commission...... (Interruptions).
The agreement will be for 10 years.

Mr. Deputy-Speaker: Next question.
Shri Joachim Alva rose—

Mr. Deputy-Speaker: I will pro-
ceed to the next question. This cues-
tion has been answered at length.
Any hon. Member may take it up and
then discuss during the debate whe=
ther it is reasonable or unreasonable.
It is not in our province here during:
Question hour.

Shri Satish Chandra: May [ add ..

Mr. Deputy-Speaker: Next question.
Mr. Sodhia.

CONTRIBUTION TO EDUCATIONAL INSTI-
TUTIONS

*§58. Shri K. C. Sodhia: (a) Will the
Minister of Rehabilitation be pleased
to state what was the total contribution
made by the Ministry of Rehabilitation
to the wvarious educational institutions
as a help for the education of children
of displaced persons during 1031-52 and
the current year?

(b) What was the total number of
children so helped in {i) Secondary
Schools and (ii) Colleges?

The Deputy Minister of Rehabilita-

" tion (Shri J. K. Bhonsle): (a) and (b).

The information ig being collected and
will be placed on the Table of the
House in due course.

Shri K. C. Sodhia: Are any insti-
tutions directly managed by the
Ministry opened for this purpose,
and if so, what are they?

Shri J. K. Bhonsle: No, Sir. We do
not run any institution direct.

Shri Gidwani: Is it a fact that Gov-
ernment intend to stop the grant for
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freeships to displaced persons for se-
condary education from 1953-547

Shri J. K. Bhonsle: No.

_Shri Gidwani: Will that be con-
tinued?

Shri J. K, Bhonsle: Yes.

Shrimati Renu Chakravartty: May
I know, Sir, the amount that has been
granted to primary schools started by
the refugees in the colonies in West
Bengal?

The Minister of Rehabilitation (Shri
A. P. Jain): We sanction money to
the State Governments and it is the
State Governments to run the schools.

Loans 10 FAriDABAD DEVELOPMENT BOARD

*839, Shri K. C. Seodhia: (a) Will the
Minister of Rehabilitation be pleased
to state what grants and loans have
been given to Faridabad Development
Board during 1951-52 and 1952 337

(b) What was the annual budget of
this Body during the last two years?

The Minister of Rehabilitation
(Shri A, P. Jain): (a)—

Year Loans Grants

(i) 1951-52 Rs. 114-8 lakhs Nil

(ii) 1952-33 Rs. 69 0 lakhs Ra.12-51
lakhs.

(b) There were no separate budget
estimates for 1951.52 and 1952-53.
The requirements of the Board were
met according to the progress of con-
struction works.

Shri K. C. Sodhia:
constitution of the Board
are its functions?

What is the
and what

Mr. Deputy-Speaker: That does not .

arise out of this question.

Shri Nambiar: May I know, Sir,
whether this Board will help the re-
fugees there to get employment?

Shri A. P. Jain: Yes.

Shri Raghavaiah: What is the per-
centage of interest taken by the
Government on the loans given to
this Board?

Shri A, P. Jain: I think it was
generally 3'5 per cent, but it may
vary from time to time.

Shri Nambiar: May I know. Sir,
whether the Government is aware of
the fact that about 2.000 workers
there are unemployed today?

1 PSD
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Shri A. P. Jain: Well, the Gov-
ernment are aware that quite a large
number of persons are unemployed
and we are making every eflort to
find employment for them.

CENTRAL ELECTRO-CHEMICAL  RESEARCH
INSTITUTE

*860. Shri K. C. Sodhia: (a) Will the
Minister of Natural WResources and
Scientific Research be pleased to state
whether the Central Electro-Chemical
Research Institute has started func-
tioning and if so, what is its programme
of work for the first year?

(b) Who is the Director of the Insti-
tute and where is the Institute located?

The Deputy Minister of Natural
Resources and Scientific  Research
(Shri K. D. Malaviya): (a) Yes, Sir.
A statement giving the required in-
formation is laid on the Table of the
House. [See Appendix VI, annexure
No. 4]

(b) Dr. B. B. Dey, D.Sc. (London),
F.RIC. is the Director of the Insti-
tute which is located at Karaikudl
(South India).

Shri K. C. Sodhia:
outturn of work?

Mr, Deputy-Speaker: In the Insti-
tute?

Shri K. C. Sodhia: Yes.

Shri K. D. Malavlya: The Institute
has recently been started and the
work that has been taken up has
been mentioned in the statement of
answer laid on the Table of the House.

Shri P. T. Chacko: May I know,
Sir. whether any research is being
carried on as regards the monozite
which is lying idle and also as regards
thre new mineral that was found,
named ‘Cheralite’?

What is the

Shri K, D. Malaviya: These matters
are not tackled by the Electro-Che-
mical Institute.
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The Deputy-Minister of Defence
(Sardar ‘Majithia): (a) and (b). The
information is not readily available.
It is being collected and wili be plac-
ed on the Table of the House as soon
as it is collected.

Shri Joachim Alva: Has the Gov-
ernment formulated any policy in re-
gard to the control of these forts
by the Defence Ministry—even though
they may be collecting information?

Mr. Deputy-Speaker:

. Questions of
policy are not allowed.

-Shri Joachim Alva: I am asking
the Ministry of Defence.
Mr. Deputy-Speaker: Only facts

may be elicited.

Shri V., P. Nayar: May I know,
Sir. whether it is the intention of the
Government to have the “Vettimu-
richa Kotta” and “Kizhakke Kotta",
two old forts in Trivandrum City......

Mr. Deputy-Speaker: With respect
to details, hon. Members will kindly
give intimation to them.

Shri M. L, Dwivedi: May I know,
Sir, if Government have got the
actual number of old forts which are
existing in their possession, and if
so, what is the number?

The Minister of Defence Organisa-
tion (Shri Tyagi): The actual number
of forts under the management of the
Ancient Monuments Department
comes to about 155.
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Shri T. N. Singh: May I point out
for your consideration one point, Sir?
This question must have been asked
about a fortnight or so before. and
for the Government to say lhat it does
not komow what are its own proper-
ties and what is its control at this
stage is rather evading answer to a
question asked for information.
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Shri Tyagi: The question did not
pertain to the number of forts which
were properties of the Government.
The question was with regard to the
forts which were either fully or par-
tially “occupied by the defence forces
and what was being done with re-
gard to their repairs etc., for which
informatipn has to be collected.

Shri T. N, Singh:
protection, Sir.........

Mr. Deputy-Speaker: There is no
question of protection. These are not
assets which will fly away. These
are assets of which lists are prepared
from time to time. The hon. Minis-
ter said he would gather the infor-
mation and then place it on the Table
of the House.

Shri Feroze Gandhi: On a point of
order, Sir. ........cooeene
Shri Matthen: When does the hon.

Minister expect to colleet the infor-
mation asked for?

May I seek your

Shri  Tyagi: Sir, the difficulty
arises because there is no such spe-
cific item in the budget as ‘expendi-
ture on repairs of forts’ Forls are
generally repaired from tue General
grant of Roads and houses given to
the MES and therefore separate
figures for fort repairs are not readi-
ly available. Sov it has 1o be found
out as to how much was spent on
forts.

Mr. Deputy-Speaker: The question
hour is ovyer.

Shri Feroze Gandhi: On 2 point of
order, Sir.

Mr. Deputy-Speaker: On a point of
order relates to this question. The
question hour is over.

Shri Feroze Gandhi: It is very im-
portant. In answer to question No.
862 the Deputy Minister of Defence
said that the figures were not avail-
able and were being collected, and in
the course of the question the new
Minister of Defence Organisation
gave the figures. So wec would like
to know...............

Mr. Deputy-Speaker: [ can under-
stand it. Order please. wWhether all
these forts occupied by the Defence
Services are used for semi-Govern-
mental or Governmental purposes is
the guestion. The hor. Minister,
Mr. Tyagi, referred to those ancient
monuments which have been taken
possession of and which are included

in forts. This is a different matter
from the other questicn. If the hon.
Member is satisfied with that there

is no irrelevancy. I have no ob-
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jection to allow the hon. Minister to
make a statement if he thinks it ne
cessary to explain. The first hour is
intended for non-official work. The
rest of the time is for official work.
If the hon. Minister wants to use
his own time, I have no objection.
It is his own time that he is taking.

Shrl Tyagi: I wanted to remove one
misunderstanding. My hon. colleague
pleaded that the figure -with regard
to the money spent on the repairs of
forts has to be collected for which
he wanted time. The olher question
to which I replied was with regard
to the number of forts. That was
another supplementary.

Short Notice Question znd Answer

TRANSFER OF CLERKS OF INCOME-TAX
DEPARTMENT

Shri P. T. Chacko: Wil! the Minis-
ter of Finance he pleased to state:
(a) whether it is a fuct that foriy-
six lower division clerks of the In-
come-tax Department, who are ex-
State employees have recently been
transferred to States, Sauvrashitra and
Madhya Pradesh;

(b) If so. the reasons ior this trars-
fer, and

(c) whethef it is a fact that the
question of their caiegorization is still
pending before Governinent?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The correct
position is that out of 54 ex-State
clerks found surplus to the require-
ments of the Income-t=x Department,
Travancore-Cochin, orders have been
issued for the transter of 16 to the
Mysore unit of the Mysore-Travan-
core-Cochin charge, 23 to thre Madras
charge and 3 to the Mndhya Fradesh-
Bhopal charge; the parti:ulars of the
remaining 12 were to be circulated
to other Central Government cffices
so that they may be absorbed. if pos-
sible, in these offices, No crder has
been issued by he (jovernment of
India for the transfer of any of these
clerks to Saurashtra. But it is likely
that in respect of ‘ke 12 'clerks re-
ferred to above, posts have been found
for a few in some Central Govern-
ment office in Saurashtra. including
that of the Commissioner of Income-
tax of that area.

{b) The reason for thzir transfer is
to sgve the staff from being retrench-
ed for want of an adequate number
of posts in the Income-tax Depart-
ment within the seographiral limits
of the Travancore-Cochin State.

(¢) No. The question cf  their
categorization has been finalised.
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Shri P. T. Chacko:
Sir, the salary of ihese
were transferred?

Shri M. C. Shah: Thege 122 clerks
in the Travancore-Cochin State were
getting from Rs. 50 {o Rs. 100, Now,
they will be placed in the Rs. 55—130
grade,

Shri P, T. Chacko: May I know,
Sir, whether it is a fact that under
the existing rulas oniy Class I officers
are liable to be transferred from State
to State and these transfers were ef-
fected in contravetion of that rule?

Shri M. C. Shah: No, Sir: there is
no such rule. If mnecessary, these
clerks are also transferaple from cne
charge to anothker.

Shri P. T. Chacke: May I Fnnw,
Sir. whether this surpius is a result
of taking over i majority of the
personnel of the former Income-lax
Department in Travangore-Cochin in a
disproportionate manner, which con-
sisted of the Sales Tax Department
and the Agricultural Income-Tax De-
partment, instead of alloting a pro-
portionate number of personnel to the
Sales Tax Department and also to
the Income-tax Departmeni?

Shri M. C. Shah: Yes, it is a fact
that the surplus is because of the
Sales Tax and Agricultural Income-
Tax all being combined there in the
Travancore-Cochin State previously.

Shri P, T. Chacko: If that be so,
will the Government consulf the Tra-
vancore-Cochin Government to absorb
a number of these personnel which
have now -become surplus in the Ine
come-tax Department ?

May I know,
clerks who

Shri M. C. Shah: That question was
considered at a Conference held in
December 1952, when the Member in
charge of Excise was there with the
Chief Minister and the Finance Minis-
ter of the Travancore-Cochin  Gov=
ernment. But the Travancore-Cochin
Government was not prepared to ac-
cept this position.

Shri N. Sreekantan Nair: May I
know. whether during the integration
of services, the Central Government
Eave an assurance to these lower-
grade Government employees that
they would not be transferred form
the State?

Shri M. C. Shah: No. Sir; no such
assurance was given.

Shri V. P. Nayar: May I
whether the hon. I'ul{inistejr'r is al:!:f:
that Mr. Mahavir Tyagi when he was
Finance Minister gave an assurance
that ordinarily no such transfer will
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be made and the staff should be pre-
pared to accept the transfer with all
concomitant advantages of promo-
tion? What has the hon. Minister
to say about it, Sir?

The Minister of Finance (Shri
C. D. Deshmukh): All these questions
seem to be mis-conceived. The basic
fact is that on a review of our re-
quirements, we found tlhrat these clerks
were surplus to the requirements and
there is no rule which prevents Gov-
ernment from retrenching Govern-
ment Servants whose services are
no longer required. It was only out
of consideration to them that we have
made attempts to find them posts
and have offered these posts to them

which are now regarded as transfers

by the hon. Members.

Shri A. M. Thomas: May [ enquire
whether further recruitments are
being made in the Accountant-Gene-
ral’s office in Travancore-Cochin?

Shri M. C. Shah: The Accountant-
General's office is different from the
Income-tax  Department. Sir, we
have already tried but we have been
unsuccessful in getting them absorb-
ed in the Audit Department etc.

Shri P. T. Chacko: In view of the
fact thrat it is practically impossible
for these clerks with meagre pay to
go to such distant places and lJive
there, has the Government taken into
consideration the possibility of ab-
sorbing them in the Central Govern-
ment departments in Travancore-Co-
chin, where there are some vacancies?

Shri M. C. Shah: We have already
considered that guestion but it is
difficult. Out of the 132 of the lower
division, only 31 are required for the
Income-tax offices. So, there were
101 who were surplus and it is not
possible to absorb them there, Other-
wise, we would have gladly absorbed
them in othrer Central departments.

Shri V. P. Nayar: In view of what
the hon. Minister said are the Gov-
ernment aware that in the case of
peons who were originally considered
to be surplus and transferred outside
the State, subsequently recruitment
was made through the Employment
Exchange for these 12 posts, and may
I know whether Government are in a
position to assure us that this will
not be repeated in the case of clerks?

Shri M. C. Shah: This is informa-

tion that is being supplied and not a
question.

Mr. Deputy-Speaker: I will proceed
to the next business,

—
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WRITTEN ANSWERS TO QUESTIONS
SETTLEMENT OF DISPLACED TENANTS

Sardar Hukam Singh:
wa31. { Sttt aeh:
Will the Minister of Rehabilitation
be pleased to state:

(a) the number of _displaced tenants
settled in the Punjab and PEPSU
(separately) as tenants-at-will upto
the 31st December, 1952; and

(b) whether there is any security
for tenure of these tenants over and
above what is guaranteed to an ordi-
nary tenant-at-will?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) Government
have settled approximately 3,000 dis-
placed tenants in PEPSU" and 30,000
in Punjab as tenants-at-will.

(b) No.

DISPLACED PERSONS OF PUN]JAB

*838 Sardar Hukam Singh:
-9 Shri Ajit Singh:
Will the Minister of Rehabilitation
be pleased to state:

(a) the number of displaced persons
of Punjabi extraction who were
initially allotted lands outside Punjab
and PEPSU, but whose allotments
were subsequently cancelled; and

(b} whether those displaced persons
of Punjabi extraction, who still have
allotments in Rajasthan, will be
allowed to stay on?

The Minister of  Rehabilitation
(Shri A. P. Jain): (a) The_infprma-
tion is being collected and will be
laid on the Table of the House in due
course.

(b) In case of persons allotted land
under the quasi-permanent allotment
system in the Punjab and PEPSU. the
question of allowing them to retain
the allotment outside Punjab and
PEPSU can arise only after they have
surrendered or finally renounced their
allotment in the Punjab and PEPSU.

USE OF THE WORD “NATIONAL”

*845. Shri Madhao Reddi: (a) Wil
the Minister of Education be pleased
to state whether it is a fact that the
States were instructed not to use the
word “National” without the concur-
rence of the Centre?

(b) What is the object of issuing
such instruction?

The Minister of Education and Na-
tural Resources and_  Scientific Re-
search (Maulana Azad): (a) and (b).
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In order to avoid confusion in nomen-
clature, the State Governments have
been requested to inform the Central
Government of their intention to use
the term “national” in respect of any
of their institutions.

ScrooLs FOR TTANDICAPPED CHILDREN

*856, Shri T. S. A. Chettiar: Will
the Minister of Eduocalion be pleased
to state:

(a) the number of schools for
handicapped childran in India and
the number of children studying in
them; and

(b) whether any survey has been
made about the number of such
children in the country? .

The Minister of Education and Na-
4ural Resources and  Scientific Re-
search (Maulana Azad): (a} Accord-
ing to information available with the
Government. there are 30 institutions
for the blind. 42 institutions for the
deaf and 3 institutions fo- the mental-
ly handicapped children in the coun-
try. About 2,000 blind students. 2.000
deaf students and 100 mentally re-
tarded children are studying in these
institutions.

(b) No.

REPORTS OF ADMINISTRATORS OF INSURANCE
COMPANTES

*853. Shri A, N. Vidyalankar: Will
tltmt Minister of Finance be pleased to
state:

(a) whether the Administrators of
Insurance Companies appointed under
Section 52-A of the Insurance Act or
any of them have filed reports with
the Controller of Insurance as required
under Section 52-B: and

(b) if so. whether CGovernment pro-
pose to place such reports on the
Table of the House and state what
action the Controller has iaken under
sub-section (2) of Section Il-B?

The Minister of Finance (Shri C, D.
Deshmukh): (a) Yes, Sir, in certain
cases.

(b) No, Sir. Action under Section
52 B(2) has not ye: been finalised in
any case.

TeCHNICAL CO-OPERATION PROGRAMME

*861. Shri Krishna Chandra: (a) Will
the Minister of Finance be pleased to
state whether under the Technical Co-
operation programme. any  perions
have been sent to U. S. A. for study in
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modern agricultural and public health
techniques, hydro-electric orojects.
ete.?

(h) What financial assistance is given
tu these persons by U. S. A?

(¢) How are these persong selected?

(d) How long is this programme to
continue?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir.

(b) The entire cost of training in-
cluding suitable subsistence allowance
and travel is met by the U.S. Govern-
ment.

(c) The persons are selected by the
Ministries concerned or State Gowvern-
ments as the case may be.

{d) This is an annual programme.

CENTRAL BOARD OF EDUCATION

Shri Damodara Menon:
‘863'{ Shri Kelappan:

Will the Minister of Education be
pleased to state:

(a) whether Government propose to
constitute a Central Board of Education
so that a uniform course of studies and
standard may be maintained in the
various branches of learning in the
different Universities; and

{b) whether the Board of Secondary
Education has done anything to bring
about uniformity in the standard and
course of studies of Secondary Edu-
cation?

The Minister of Education and Na-
tural Resources and Scientific Re-
setarch (Maulana Azad): (a) The in-
tention is to set up a Central Council
of University Education; but before a
final decision is taken, the matter will
be discussed at a Conference of Educa-
tion Ministers of States and Vice-Chan-
cellors of Universities to be held short-

(b) Perhaps the hon. Member has
the Secondary Education Commission
in mind. The Commission has not yet
submitted its report.

P.T.O. ConcessiON FOr CENTRAL GOVERN
MENT EMPLOYEES

*864. Shri Lakshman Singh Charak:
Will the Minister of Home Affairs ho
pleased to state:

(a) whether Government contemp-
late to re-introduce the P.T.O. for
Government servants; and

(b) if the answer to part (a) above
be in the negative, the reasons thereof?
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Tlge Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). The
question is being examined.

EvAcUEE PROPERTY Law

*866. Sardar A, S, Saigal: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether the Pakistan Government
made any offer to scratch the Evacuee
Prc:pert:,r legislation on a reciprocal
basis; and

(b) whether Government have decid-
ed about the action i, be taken with
regard to this matter?

The Minister of Rehabilitation
(Shri A. P. Jain): As the House is
aware, Dr. Qureshi, the Pakistan Min-
ister for Refugees and Rehabilitation
made a statement in the Pakistan Con-
stituent Assembly on 20th November,
1952 to the effect that the Pakistan
Government were prepared to with-
draw their evacuee property legislation
provided the Government of India also
agreed to do the same. On the fol-
lowing day in the course of supplemen-
taries asked on the floor of this House
the Prime Minister indicated that if
such an offer came from Pakistan, he
would be willing to consider it.

2. On the 26th February, 1953, we
received a letter from Dr. Qureshi in
continuance of his statement. In this
communication, surprisingly enough,
Dr. Qureshi suggested that the Gov-
ernment of India should first with-
draw their evacuee property legislation
from all but a few areas - which are
termed ‘agreed areas’ in the January,
1949 Agreement. Only thereafter
would the way be paved for a consi-
deration of the question of the with-
drawal of the evacuee property legis-
lation from those so-called ‘agreed
areas’ in both the countries, Dr.
Qureshi contended that under the 1949
Agreement, evacuee property laws
were to operate only in the areas spe-
cified in it.

3. The Government of India have
never accepted this interpretation of the
January, 1949 Agreement. As is clear
from the Agreement, the term ‘agreed

areas’ used in it meant certain areas:

in which facilities for the exchange of
revenue records of agricultural land,
and facilities for the disposed of urban
immovable and movable property were
to be given. The Agreement nowhere

-mentions that the Government of either

country will not be authorised to ap-
ply or extend its evacuee property
laws to an area other than those spe-
cified areas. In fact, even when the
1949 Agreement was signed, evacuee
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property law was in force in parts of
India not included among those areas;
and no demand was made by the Pak-
istan Government for the withdrawal
of legislation from those other areas.
The January, 1949 Agreement contains
a note indicating that Pakistan desir-
ed to extend the scheme of the 'Janu-
ary’ 1949 Agreement to apply to the
property of Government servacts
wherever it was situated in either coun-
try. The Government of India, ¢n the
otlrer hand. felt that while there could
be no objection to applying the Agree-
ment as a whole to either country, it
would not be justifiable to make a dis-
tinction in favour of a particular class
of persons as suggested by the Govern-
ment of Pakistan. It will thus be seen
that the contention of the Pakistan
Government in regard to the limitation
of evacuee property laws to the areas
mentioned in the January, 1949 Agree-
ment is altogether unfounded.

4, In effect. Dr. Qureshi’s offer
amounts to a demand that the Govern-
ment of India should withdraw tneir
evacuee property law from large parts
of India before the Government of
Pakistan could even consider making
a beginning on their side. We have
told the Pakistan Government that the
proposal made by them is so extraordi-
nary, that we can only draw the con-
clusion that they are not anxious to
consider the matter.

There was therefore no substance in
the staterment made by Dr. Qureshi in
the Pakistan Constituent Assembly.
For our part, we have indicated that
we are prepared to consider the ques-
tion of evacuee property in all its as-
pects, and to endeavour to come to a
settlement without attaching any pre-
liminary conditions.

LOANS GRANTED TO PUNJAB (GOVERN-
MENT

*867. Prof. D. C. Sharma: Will the
Minister of Finance be pleased to state:

(a) the total amount of loans granted
to the Punjab Gowvernment under
various counts during the last five
years;

(b) the total amount of interest ac-
crued on those loans;

(c) whether any payments have been
made towards the discharge of the loans
and interest thereof; and

(d) the outstanding balance_ under

interest

different heads of loans and the
thereon?

The Minister of Finance (Shri C. D,
Deshmukh): (3) to (d). A statement
is laid on the Tahle of the Honss. [See
Appendix VI, annexure No, 5.]
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GEOLOGICAL SURVEY N ORISSA

*868, Shri K. C. Jena: Will the Min-
ister of Natural Resources and Scienti-
fic Research be pleased to state:

(a) whether any Geological Survey
has been made in the State of Orissa
after the achievement of Independence
till the year 1952; and

(b) if so, the results thereof?
The Minister of Education and Na-

tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) The results of work done by the
Geological Survey of India in Orissa
during the year 1947-48 and 194840 are
given in the general reports of the sur-
vey for 1948 and 1949 cespectivaly,
copies of which are available in the
Library of the House. A statement of
the investigations undertaken by the
Geological Survey of India in Orissa
from 1949-50 to 1951-52 and the pro-
gramme for 1952-53, is laid on the
Table of the House. [See Appendix VI,
annexure No. 6.]
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The Minister of Defence Organisa-
tion (Shri Tyagi): (a) The following
States have recruiting centres/officers.
Assam.

Bihar.

Bombay.

Madhya Pradesh.

Madras.
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Orissa.

Punjab.

Uttar Pradesh.
West Bengal.
Jammu and Kashmir.
Madhya Bharat,
Mysore.

Rajasthan.
Saurashtra.
Travancore-Cochin.
Ajmer.

Delhi.

{b) It is not proposed to open any
additional recruiting centres/offices in
the near future. The exisiing centres
cater for the requirements i the whole -
country. The Adjutant General has,
however, been authorised to snift re-
cruiting centres/offices from one place
to another if such a move will better
recruitment.

(c) It is not in the public interest to
disclose this inforimation.

GRANTS TO STATES FOR DEVELOPMENT OF
EDUCATIONAL INSTITUTIONS

#870. Ch. Raghubir Singh: (a) Will
the Minister of Education be pleased
to state whether it is a fact that grants
are given to State Governments for
the establishment and development of
various educational institutions?

(b) What is the basis of selecting
these institutions for grants?

The Minister of Education and Na-
tural Resources and Scientifc Re-
search (Maulana Azad): (a) Un-
der the Five-Year Educational Deve-
lopment Plan, Government of India
have given grants to the States for
certain schemes of Basic and Social
Education, a part of which will be uti-
lized by the States for development
of educational institutions. The qu-
estion of giving financial assistance
to Universities and other institutions
of higher education for advanced stu-
dieg and research in non-Scientific
and non-Technical subjects is under
consideration.

(b) The general basis of selection is
that the institutions must come within
the pattern of the schemes formulated
under the 5 Year Plan of Educational
Development. In the case of Universi-
ties etc. care is taken to see that they
are competent to undertake the type of
advanced work for which grant is soli-
cited.
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DEPARTMENT OF EDUCATION IN INDIAN
EmBAassY, WASHINGTON .

605. Shri H. N. Mukerjee: (a) Will
the Minister of Education be pleased
to state whether there is a Depart-
ment of Education attached to our
Embassy in Washington?

'(b) If so, what are its functions and
the amount of money spent by it up-
to-date?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes.

(b) The Education Department locks
after the educational facilities ané the
welfare arrangements of Indian stu-
dents in the Western hemispherc, and
helps to foster cultural relations be-
tween India and the U.S.A.

The Department was set up in 1945.
The total amount of expenditure spent
on the Department year-wise is given
below :—

1945-46 Rs. 1,18,980
1946-47 Rs. 2.27,280
1947-48 ... Rs. 3,86,821
1948-49 ... Rs. 468,351
1949-50 Rs. 5.64.084
1950-51 Rs. 4,60,908
1951-52 ... Rs. 385,240
1952-53 ... Rs. 3,28,619
(Upto 31st
January 1953.)

Rs. 29,38,263

SCHOLARSHIPS TO INDIAN STUDENTS STUDY-
ING ABROAD .

606. Shri Viswanatha Reddy: (a)
will the Minister of Education be
pleased to refer to the reply to starred
question No. 418 asked on the 2nd
March, 1953 and state what is the
method of selection of these scholars
for overseas scholarships?

(b) How many of these scholarships,
if any, are reserved for the Back-
ward Classes?

(c) Do Government have any plan
to absorb these scholars in suitable
positions so that full advantage of
their training abroad is taken?

(d) If so, what are the principal
features of that plan?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Selection
for each category of scholarship is made
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by aduly constituted Selection Board
zppointed by the Government of
India.

(b) None, but if two candidates pos-
sessing equal gualifications are avail-
able, preference is given to a candidate
belonging to the Backward Classes.

(c¢) and (d). Except for the Central

‘State Scholarship Scheme, scholarships

are generally awarded only to persuns
for whom employment on return is
guaranteed by the authorities spon-
soring them. Under the Central State
Scholarship Scheme, one scholarship
is awarded each year to the most
meritorious candidate from Part ‘C’
and ‘D’ States. without any guarantee
of employment or obligation to serve.

Grape III STENOGRAPHERS

607. Shri S. C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) how many qualifying tests for
Grade III Stenographers have so far
been held according to Central Secre-
tariat Stenographers Scheme; and

(b) how. many candidates appeared
and how many have been confirmed?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). No
qualifying test has so far been held
according to the Central Secretoriat
Stenographers’ Service Scheme. Three
qualifying tests were, however, held
before the Constitution of the Central
Secretariat Stenographers’ Service at
which one thousand, five hundred and
forty-eight (1,548) candidates appeared,
of whom 844 were declared qualified. Of
them two hundred and fifty-five (255)
have been confirmed so far in the Cen-
tral Secretariat Stenographers’ Ser-
vice. Some more confirmations have
been made in offices which have not
participated in the Service, but that
number is not readily available.

ASSOCIATION OF PRINCIPALS OF TECHNICAL
INSTITUTIONS

608. Shri S. C. Samanta: (a) Will
the Minister of Eduocation be pleased
to state when the Association of
Principals of Technical Institutions in
India was formed?

fb) What was the work done by the
Association in 19527

{c) What are the sources
revenue?

(d) How much money was provided
for in the Budget for the Association
in 1951-52 and 1952-537

The Ministier of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) July,
1941.

of its
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(b) and (c). A statement is laid on
the Table of the House. [See Appendix
VI, annexure No. 7.] -

(d) Rs. 12,000 in 1951-52 and Rs. 15,000
in 1952-53.

CENSUS

609. Shri M. L. Dwivedi: Will the
Minister of Home Affairs be pleased
to State:

(a) whether any census has been
taken along with the general census
which took place in 1951, »f persons
below the ages of twenty-cne who are
orphans. destitutes, helpless, disabled.
and have no support to steer their
way in life;

(b) if so, what are the numbers of
the orphans and destitute children?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No.

(b) Does not arise.
ALLOTMENT OF LAND To DISPLACED PERSONS

610. Sardar Hukam Singh: (a) Will
the Minister of Rehabilitation be
.pleased to state the area of land in
Punjab and PEPSU which had been
allotted to displaced persons, but sub-
sequently the allotment orders were
cancelled as the allottees failed to take
possession of the lar}ds?

(b) Has the lands. so vacated, been
allotted to other claimants?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House in
due course.

INTEGRATION OF AMRELI WITH SAURASHTRA

611. Shri Madbao Reddi: Will the
Minister of States be pleased to state
whether any representation was made
to the Central Government for the
integration of Amreli District, an
enclave of Bombay State, with Sau-

rashtra?

The Minister of Home Affairs and
States (Dr. Katju): Yes. The Gov-
ernment have received certain re-
preseniations from the Praja-Socia-
list Party asking for the merger of
Amreli with Saurashtra.

PROMOTION OF OTHER RANKS
612, Shri H. N. Mukerjee: (a) Will
the Minister of Defence be pleased to
state the policy of Government

i P.8.D.
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regard to promotion of Other Ranks
to Officer Rankg?

(b) What is the percenta of
officer-cadre (if any) reserved for pro-
motion from Other Ranks?

(c) What are the gqualifications, edu-
cationzl. physical, etc., considered
necessary for promotion of Other
Ranks to Officers Ranks?

(d) What is the actual percentage
of officers now on the strength of
the Indian Army who have been pro-
moted from Other Ranks?

The Deputy Minister of Defence
(Sardar Majithia): (a) Every pos-
:ible encouragement is given to Other
Ranks to qualify for promotion to
Officer Ranks.

(b) Ten per cent. of the annual
vacancies at the Military Wing of the
National Defence Academy which is
the normal channel of entry to Officer
Ranks, is reserved for Other Ranks.

(c) Candidates must have passed
the Matriculation or an equivalent
examination and must be in good
mental and bodily bealth. In addi-
tion. a candidate must at least be =
non-commissioned officer, with not
less than one year's servfce as traio-
ed soldier. and between 21 and 25
years of age.

(d) About 22 per cent.

OFFICERS DEPUTED FOR TRAINING ABROAD

613. Shri Punnoose: (a) Wiil the
Minister of Finance be pleased to
state whether officials in the employ
of the Central Government or the
States are. being sent abroad for
training?

(b) If so. how many such officials
were sent during the years 1950, 1951
and 19527

(c) Do Government propose to lay
on the Table of the House a statement
showing (i) their designations: grades
and qualifications; (ii) how these
officers were selected; (iii) the nature
and duration of the course undergone
by them while abroad; and (iv) the
countries in which they had their

training?
The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes. Sir. "

(b) and (c). The information is be-

ing collected. A statement will be
laid on the Table of the House in
due course.

PRODUCTION AND STOCK OF NARCOTICS

614, Shri N. M, Lisgam: Will the
Minister of Finance be pleased.t?.'o
state .what are the Narcotics produced
in India and their stocks at present?
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The Depoty Minister of Finance
{Shri M. C. Shah): The Government
of India have statistical information
only in regard to the narcotic drugs
produced in the Government Alka-
loid Works, Ghazipur. A statement
showing the drugs produced in the
Works. and the stockg as on the 31st
January 1953, of such drugs, is laid
on the Table of the House. [See Ap-
pendix VI, annexure No. 8.]

Other narcotic drugs are manufac-
tured by private manufacturers
strictly under the excise control of
the State Governments who only
are in a position to furnish the names
and the stocks of such drugs.

SEVADAL PARADE IN ‘AGART.KLA

615. Shri Birep Duti: Will the
Minjster of States be pleased to state:

(a) whether it is a fact that a
Sevadal Parade was organised by
Shri Jiten Pal during the last Durga
Puja Days in Agartala Town;

(b) whether during this parade the
members of Sevpdal were armed with
latns; and

(c) what steps do Government pro-
pose to take or have already taken in
the matter of putting down the Seva-
dal violence?

The Minister of Home Affairs and
States (Dr. Katju): (a) A number
of responsible citizens of Tripura
organised some  volunteers from
amongst the refugeeg for rendering
service to the refugees who arrived
in large numbers in Tripura from
East Pakistan as a result of the in-
troduction of the passport system
between India and Pakistan. These
volunteers are uanderstood to have
organised parades in preparation for
the Prime Minister’s visit to Tripura.
Shri Jiten Pal is the Secretary of an
organisation known as All Trioura
Refugee Samity. No parade was held
during Durga Puja Days.

{b) Some of the volunteers carried
lathies

(c) Since the Sevadal is a peaceful
organisation, the question of taking
steps against it does not arise.

DALy ALLOWANCE TO RANKS oN Leave

616. Shri K. Subrahmanyam: (a)
‘Will the Minister of Defence be pleased
to state whether it is a fact that the
-daily ration allowance to the Ranks
-when on leave is only annas eight?

(b) Has any effort been made to
-assess the average expense on rations
«of a familied member of the Ranks?
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The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). The
daily ration allowance for Other Ranks
on leave is annas eight. The allowance
is granted to enable them to defray
ia part of the cost of living while on
eave.

INDUSTRIAL AND PINancIAL CORPORATIONS

617. Shri C. R. Chowdary: (a) Will
the Minister of Finance be pleased to
state what is the number of Industrjal
and Commercial Corporations operat-
ing in India?

(b) What is their wstal invesunent
in Rupee value?

(c) What is the amount of profit
obtained by British and Amnerican
Companies in the years 1931-32 and in
the first half of 1952-537

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). A statement
of available information is laid on the
Table of the House. [See Appendix
VI, annexure No. 9]
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The Minister of Eduecation and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Gov-
ernment of India have no informa-
tion about any archaeological finds
depicting ancient Indian culture found
in South America.

(b) Does not arise.
BxTensION OF sErvices To Hieu Court
Jupces

619. Bhri Simhasan Singh: Will the
Minister of Home Affairs be pleased
to state the number of High Court
Judges who got extensions since 1947
and also the number of retired judges
who were re-appointed during
period?
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The Minister of Home Affairs and
States (Dr. Katju): Only one High
Court Judge has been granted an ex-
tension of service since 1947. Twenty-
eight retired Judges were re-employ-
ed by the Government of India to
serve on some ad hoc Committee or
Tribunal or to do some other special
work during the period from 1948 to
the middle of 1952.

TECHNICAL INSTITUTIONS IN PUNJAB

620. Prof. D, C. Sharma: Will the
Minister of Education be pleased to
state how many technical institutions
were started or aided im the Punjab
«during the years 1950, 1951 and 19527

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): The number
of technical institutions started dur-
ing these yearg is not available. In-
formation has been called for and
will be placed on the Table of the
House. in due course. A statement
.showing the total number of techaical
institutions and their distribution by
management, for the years 1948-49.
1949-50 and 1950-51, iz placed on the
‘Table of the House. [See Appendix
VI, annexure No. 10.]

VALUABLES OF DISPLACED FAMILIES FROM
WEST PARISTAN

621. Babu Ramnarayan Singh: :a)
Will the Minister of Rehabilitation be
pleased to state whether Government
are aware of the fact that a large
number of displaced familiess from
West Pakistan left their gold orna-
ments. jewellery and other valuables
in the safe deposits of the Imperial
Bank branches of Pakistan?

(b) What is the approximate num-
ber of such families and the value of
these deposits on the Government
record so far?

(c) What is the number of evacuee
families who have left their valuables
in the Imperial Bark branches in
India and of what value?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Ves.

{b) and (c). The information is not
readily available.
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622. Shri M. L. Dwivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is a special cadre
of officers called the Finance and Com-
merce Pool in the Government of
India;

(b) if so, the number of officers in
this cadre;

{c) the object of the povol and the
reason for continuing it;

(d) the Ministries and the kinds of
posts under which these Pool officers
were intended to be employed. and

(e) the number cf said Fool ufficers
holding posts in Ministries other than
thoze in which they were intended to
be emplaved?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) 36.

(c) The Pool was constituted in
1939 with the objert of securing a
regular supply of suitably equipped
officers to undertake the specmhsed
and increasingly complex work in
the higher posts in the Finance and
Commerce Departments of the Gov-
ernment of India, in which special
knowledge, experience and outlook
are necessary, The number of such
posts has in fzct increased. To meet
the increased requirement the Finance
Commerce Pool is being expanded to
form a Special Administrative Pool,
Another Pool of officers. the General
Administrative Pool, is also being
created to man the senior posts in the
other Departments of the Govern-
ment of India. Both these Pools,
which provide for flexible interchange
of officers, will constitute the Central
Cadre of the Indian Administrative
Service. The detailed scheme approv-
ed by Government for the constitu-
tion of this cadre was published in the
Gazette of India. dated the 30th De-
cember. 1950.

(d) A Statement giving the requir-
ed information is laid on the Table of

the House. [See Appendix VI, ane
nexure No. 117
(e) 16.
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2253
HOUSE OF THE PEOPLE
Wednesday, 18th March, 1953

The House met at Two of the Clock

[MR. DrPUTY-SPEAKER in the Cheir]
QUESTIONS AND ANSWERS

(See Part I)

3-9 P.M.
PAPERS LAID ON THE TABLE

STATEMENT rTe RECOMMENDATIONS OF
DEARNESS ALLOWANCE COMMITTEE

The Minister of Finance (Shri C. D.
Desbhmukh): I beg to lay on the Table
a copy of the statement regarding Gov-
ernment’s decision on the recommenda-
tions of the Dearness Allowance Coin-
mittee. [Placed in Library. See No,
5-13/53.1

STATEMENT RE RECOMMENDA-
TIONS OF DEARNESS ALLOWANCE
» COMMITTEE

The Minister of Finance (Shrl C. D,
Deshmukh): With your permission, Sir.
I would make a brief statement atout
the recommendations of the Dearness
Allowance Committee,

As the House is aware, a Comunittes
under the Chairmanship of Shri N. V.
Gadgil was _appointed in July last year
for examining and reporting to Gov-
ernment what portion of dearness al-
lowance at present granted to (jovern-
ment servants should a;epropriately he
ireated as pay. The ommittee suh-
mitted its report on the 4th October.
1952 and a summary of the salieni [eu-
tures of the Report was placed on the
Table of the House on the 12th Novem-
ber, 1852. The Government kave now
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considered the recommendations and I
have laid on the Table of the House
a statement showing the recommenda-
tions of the Committee and Govern-
ment's decisions thereon. Sufficient
number of copies of the Report are
placed in the Library for the use of
hon. Members.

The main recommendation of the
Committee is that 50 per cent. of the
dearness allowance at present granted
to Government servants in various pay
groups up to a pay of Rs. 750 per men-
sem should be treated as pay for the
purposes of retirement benefits. travel-
ling allowance, compensatory allow-
ance, house rent allowance and recovery
of rent from those employees wno are
in occupation of Government guarters.
The Committee also recommended that
the ad hoc increases in dearness allow-
ance granted since 1947 to employ=zes in
the lower pay groups should not be re-
duced until the All-India cost ot living
index reaches the figure of 305. This
in effect means that the basic mininium
pay of the Central Government emn-
ployees becomes Rs. 50 per mensem.
These recommendations have beea ac-
cepted by Government. The conces-
sions relating to retirement benellls
will cost about Rs. 4-2 crores per an-
num and will have effect from the 15th
July, 1952, There are certain relative-
ly minor concessions relating to the
grant of higher allowances etc. as re-
commended by the Committee which
have also been accepted. As the re-
calculation and readjustment of tnese
allowances from a retrospective date
would involve undue waste of time aad
labour which would be incommensurat=
with the results, it has been decided
that these concessions would be applied
with effect from 1st April, 1853.

I should like to take this opportunity
of placing on record Government's ap-
preciation of the valuable work done by
the Committee in resolving this very
compl:cated matter.

Skiri Nambiar (Mayuram): This
statement has been placed on the Table
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a long time aftet the Dearness Allow-
ance Committee has reported. We have
z lot of things to discuss, and this mat-
ter concerns thousands of Government
employees. Therefore, I request that
some lime may be allotted for discus-
sion of the Report,

Mr. Deputy-Speaker: We have so
much time during the Finance Biil. We
may discuss it then.

Dr. Lanka Sundaram (Visakhapat-
nam): The hon. Minister said that a
sufficient number of copies of the Re-
port are placed in the Library. In view
of the enormous interest aroused by
this enquiry may I make a suggestion
that if any hon, Member asks for a
copy, a copy may be supplied to him?
We have to read it at home. We can-
not read it only in the Library.

Mr. Deputy-Speaker: Copies may be
placed not only in the Library, but
some in the Notice Office also.

Shri C. D. Deshmukh: I shall en-
deavour to make them available.

Shri H, N. Mukerjee (Calcutta North-
East): Would the Government consider
the possibility of allotting another day.
because as far as the Finance Bill is
concerned, we have got only two days
and as you know, during the Finance
Bill so many subjects have io he dis-
cussed? So, I am just asking the Gov-
errment whether they will be in a
position to allot one day.

Mr. Deputy-Speaker: There isplenty
of time till the 4th April. Anyhow, the
suggestion has been made. Sardar
Swaran Singh.

GOVERNMENT PREMISES (EVIC-
TION) AMENDMENT BILL

The Minister of Works, Housing and
Supply (Sardar Swaram Singh): I beg
for leave to introduce a Bill further to
amend the Government Premises (Evic-
tion) Act, 1950.

. Mr. Deputy-Speaker: Thc question
s:

“That leave be granted to intro-
duce a Bill further to amend the
Government Premises (Eviction)
‘Act, 1950." '

The motion was adopted.
m%ardu- Swaran Simgh: I introduce the

——
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DEMANDS FOR GRANTS

Mr. Deputy-Speaker: The House will
now proceed with the consideration of
the Demands for Grants in respect of
the Food and Agriculture Ministry. The
following are the Demands that are for-
mally placed hefore the House:—-

. Demands Nos. 43. 44, 45. 46, 47,
. 123, 124 and 125.

I would have been glad if the Cut
Motions had been given at the Table.
Hon. Members may do so within tiftecen
minutes, and I would have thein tabu-
lated, and the Cut Motions standing in
the name of whichever hon. Member is
present here will he treated as having
been moved on the floor ¢f the House.

DeManp No. 43—MixistRy ofF Foop
AND AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 4291,000 be granted (o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
c;! ‘Ministry of Food and Agericul-
ure'.l)

DeManD No. 44—FOREST
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 30,84,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will comz in course of payment dur-
ing the year ending the 31st day
of March, 1854, in respect of
‘Forest’.”

DemMaND No. 45-—AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 3,37,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Agriculture’.”

Demanp No. 'IBH-CWIL VETERINARY SER-
VICES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 33,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course ol pay-
ment during the year ending the
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31st day of March, 1954, in respect
of ‘Civil Veterinary Services'”

Demanp No. 47—MISCELLANEOUS DJEPART-
MENT AND EXPENDITURE UNDER THE
MiInNisTRY OF Foop AND AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 67.26,000 be granied to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Miscellaneous Department
and Expenditure under the Mmis-
try of Food and Agriculture.”

Demanp No, 123—CariTaL OuTLAy ON
FORESTS

Mr. Deputy-Speaker: Motion is:

“Tnat a sum not exceeding
Rs., 21,27,000 be granted to the
" President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Capital Outlay on Forests’.”

Demanp No. 124—PURCHASES or Foop-

GRAINS *
Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs. 1,04.96,00,000 be granted to
the President to complete the sumn
necessary io defray the cherges
which will come in course of pay-
ment during the year ending the
31st dav of March. 1854, in respect
of ‘Purchascs of Foodgrains'”

" Demanp No. 125—OrtHER CaPITAL OUT-
LAY OF THE MINISTRY OF FOOD AND
AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a sum not cxceeding
Rs. 18,21,76,000 be granted to
the President to complete the
sum necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agriculture'.”

Refusal of Supplies

Sari Vallatharas (Pudukkottai): I
beg to move:

“That the demand under the head
Ministry of and Agriculture
be reduce'd to Re. 1.
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Chartering of ships for foodgrains

Dr. Lanka Suddaram (Visakhapat-
nam): I Leg to move:

“That the demand under (he head
Ministry of Food and Agriculture
be reduced io Re. 1.”

Cheap and adequate food to the
people

Shri M. S. Gumpndnw;amy (My-
sore): I beg to move:

“That the demand under the Leai
Ministry of Food and Agrizulture
be reduced by Rs. 100.”

Help to scarcity and famine-stricken
areas

Shri M. S. Gurupadaswamy:
to move:

“That the demand under the head
_ Ministry of Food and Agricult.r2
be reduced by Rs. 100.”

I beg

General policy relating to agriculture
and food

Shri P. N. Rajabhoj (Sholapur—Re-
served—Sch. Castes): 1 beg to move:

“That the demand under the head
Ministry of Food and Agriculture
be reduced by Rs. 100.”

Policy

Shri Ramachandra Reddi (Nellore):
I beg to move:

“That the demand under the heed
Ministry of Food and Agriculture
be reduced by Rs. 100."

Abolishing subsidy fo reduce price of
foodgrain

Shirimati Renn Chakravartly (Basir-
hat): I beg to move:

*“That the demand under the heud
Ministry of Food and Agriculture
be reduced by Rs. 100.”

Food production in Rayalaseema by
providing irrigational facilities

Shri Eswara Reddl (Cuddapah): I
beg to move:

“That the derna.nd under the head
Ministry of Food Atrlculture
be reduced by Rs. 100.”
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Relief Yo the cyclone-affected distTicts
¢« of Tanjore and Trichinopoly

Shri Nambiar (Mayuram): I beg
to move:

“Phat the demand under the Lead
Ministry of Food and Agriculture
be reduced by RBs. 100.”

cultivable land for landless
scheduled castes
Shri P. N. Rajabho}: I beg to move:

“That the demand under tne head
Ministry of Food and Agiculture
be reduced by Rs. 100.”

Waste

»

Tobacco crop in the hands of mono-
poly business magnates of Britain and
other countries

Shri Nanadas (Ongole—Reserved
Sch. Castes): [ beg to move:

“That the demand under tne head
Ministry of Food and Agriculture
be reduced by Rs. 100.”

Importing bad food-stuffs at unecono-
mic prices .
Shri Nanadax: I beg to move:

“That the demand under the head
Ministry of Food and Agriculture
be reduced by Rs. 100."

Derecloping fisheries in the country
Shri Nanadas: 1 beg to move:

“That the demand under the head
Ministry of Food and Agriculture
be reduced by Rs. 100.”

Making the tillers of the soil the own-
ers of it
Shri Nanadas: 1 beg to move:

“That the demand under the head
Ministry of Food and Agriculture
be reduced by Rs. 100"

Failure to carry out the Grow More
Food Schemae.

Shri Nanadas: I beg to move:

“That the demand under the head
Ministry of Food and Agriculture
ke reduced by Rs. 100."

Aforestation of the land which is not
suitable for cultivation

Shri Namadas: I beg to move:

“That the demand under the head
Forest be reduced by Rs. 100."
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Raising certain crops in the forests
without destroying them

Shri Nanadas: [ beg to move:

“That the demand under the head
Forest be reduced by Rs. 100,”

1

Refusal of Supplies
SBhri Valiatharas: I beg to move:

“That the demand under the head
Agriculture be reduced to Re. 1.”

Jute policy

Shri T. K. Chaudhuri (Berhampore):
1 beg to move: .
“That the demand under the head
Agriculture be reduced by Rs. 100."
Sufferings of the agricultural |
labourers

Shri V. Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

“That tHe demand under the head
Agriculture be reduced by Rs. 100.”
Failure to solve the food problem
Shri Veeraswamy: I beg to move:

“That the demand under the
IﬁeadwoAgriculture be reduced by
s. K

Loans for construction of tube-wells in
Maharashtra

Shri P. N. Rajabhoj: I beg to move:
“That the demand under the

head Agriculture be reduced by
Rs. 100."

Protection to poor peasants and agri- !
cultural labourers

Shri chlllrénr (Cuddalore): I beg
to move:

“That the demand under the
head Aﬁrlculture be reduced by
Rs. 100,

Irrigation canal to ytilise the water of
Kauweri River
Shri Vallatharas: I beg to move:

“That the demand under the
mooﬁgﬂculture be reduced by

A Community Project in Kalathur Talug
or Thiruvc'mpbumrh

Shri Vallatharas: I beg to move:

“That the demand under the
head Agriculture be reduced by
Res. 160."
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Failure to utilise cultivable waste and
the eristing fallow land

Shri Nanadas: I beg 10 move:

“That the demand under the
head Agriculture be reduced by
Rs. 100.”

Failure to provide lands to the landless
agricultural population

Shri Nanadas: [ beg to inove:

“That the demand under the
head Agriculture be reduced by
Rs. 100.” -

Preservation .and improvement of the
cattle wealth
Shri Nanadas: [ beg to move:
“That the demand under the

head Civil Veterinary Services
he reduced by Rs. 100.”

Gifts received from abroad
Shri Eswara Reddi: 1 beg to move:
“That the demand under the
head Miscellaneous Expenditure

under the Ministry of Food and
Agriculture be reduced by Rs. 100.”

Redistribution of land to remove eco-
nomic inequality
Shri Kelappan (Ponnani): I beg to
move'

“That the demand under the
head Other Capital Outlay of the
Ministry of Food and Agriculture
be reduced by Rs. 100."” .

Mr. Deputy-Speaker: All ithe cut mo-
tions moved are placed before the

House. Babu Ramnarayan Singh. 1
And that he is absent. Then, Sardar
Lal Singh.

Sardar Lal Singh (Ferorepur-Ludhi-
ana): In spite of the lofty ideals......

The Minister of Food and Agricul-
l‘d'nl (Shri Kidwai): What arc the lofty
eals?

Sardar Lal Singh: .. ..which are fre-
quently indulged in, the naked truth,
in all its ugliness, stands out that
India is the symbol of poverty. misery.
starvation, filth, disease. illiteracy and
superstition. We have been bemoaning
and bewildering......

Shri Kidwal: Bewidering?

Sardar Lal Singh:. ... . that in spite
of Indla being an agricultural country
and 75 per cent. of its population be-
ing engaged in agriculture we have to
nrostrate before other countriec for
food. We have been getting food gifts
from other countries. While it is good
of other countries to offer us food,
should it not give a rude shock to our
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self-respect to accept these gifts? We
have already imported about Rs. l_.sgﬂ
crores worth of f ains, and a
should be enough to lead any country
to financial bankruptcy. No wonder the
Prime Minister sald the other day that
self-sufficiency in food is our problem
number one, and unless we can solve
it, all the grandlos schemes of ours are
likely to go overboard.

Shri Kidwai: May 1 interrupt, and

inform the House that the hon. Mem-:

per was a Director of Agriculture Yor
some time?

Sardar Lal Singh: In short, while
the poverty of India is well recognised
and the need for agricultural produc-
tion is also appreciated, what we do
not seem to appreciate sufficiently is
that neither can our poverty vanish by
slogans or by miracles or by import of
gold from foreign countries; nor can
tood production be increased by mere
plous wishes. Both these objectives
can be achieved only by exploiting the
natural resources of the country in the
first instance; secondly, by getting the
maximum return from our research in-
stitutes, thirdly by taking the results
of the researches to the fields and
meeting the viewpoint of the agricultu-
rist; and fourthly by making agricul-
ture a paying proposition and keeping
th: farmers contented.

Now, to illustrate my point of view,
1 shall pose a few questions for the
hon. Minister to ponder over. Take
first the exploitation of natural resour-
ces, Although I can cite a good many
instances, I would refer to only one
about which everybody is familiar, i.e.,
the fruit industry of India. From the
point of view of climate, soil, rainfall,
etc. some parts of [ndia like Assam and
others are so ideally suited for fruit
growing that they should be the most
prosperous and richest regions in the
land and the envy of the rest of the
world. Yet, how is it that they con-
tinue to be poverty-stricken and the ob-
jects of pity? Other countries not hav-
ing half the facilities that India has,
have developed their fruit industry
tremendously. Likewise the fruit pre-
servation industry, if properly develop-
ed. can be our leading industry. Pre-
served fruits, particularly mangoes, can
find markets in the outside world and
can bring us much needed foreign ex-
change to the tune of many crores of
rupees. I would like to ask the hon.
Minister what is being done In this
connection, und what stands In the
way of development of this Industry to
the fullest possible extent

beshrl Kidwal: I think the hon. Mcm-

-
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Sardar Lal Singh: 1 would not
like to be disturbed. I would be glad
to-reply to all questions at the end of
my speech, In fact | propose to ad-
tiress the Members of this House later
on the development of fruil indus-
try and I know, our friend Dr. Desh-
mukh is tull of enthusiasm’ and full of
ideas and will certainly give full
thought to this industry. C

Now coming to the research and edu-
. «alion side, even though India is an
agricultural country, even though our
agricullure is primitive, even though
there is dire need to modernise agricul-
ture and we are very eager to import
experts from abroad, how is it that gra-
duates of our own agricultural colleges
are rotting by hundreds? They are
prepared to accept jobs of clerks. 1
would like to ask the Minister of Agri-
culture what sieas they have taken to
make agricultural teaching of practical
utility. Is he certauin that the Central
Agricultural College located at Delhi
s giving the kind of instruction that is
needed. and that it is not a mere waste
of money? I am afraid what was ap-

rehended about five years back by a
arge number of agricultural experts
that the agricultural education at Delhi
would be of a theoretical nature than

ractical is coming true. 1 do not want
o go into this matter in greater detail,

as it is at present being examined by

the Estimates Committee.

Then as regards research, the Indian
Agricultural Research Institute at Delhi
has got wonderful laboratories. It is
staffed with men of the highest calibre
——perhaps the best in Asia—of whom
we can all feel proud. But is the Min-
ister satisfled that we are getting the
maximum return for the money being
spent? Then we have got the Indian
Council of Agricultural Research: we
have got the Commodity Committees;
we have got the Central Research In-
stitutes and we have got State Research
Institutes. Is our Minister sure that
there is enough co-ordination between
all these and that there is no duplica-
tion? Here again I am afraid I would
have to keep mum. because these sub-
jects are under discussion by the Esti-
mates Committee and I would not like
to go further than that.

The third point is carrying results of
;enaﬁ? it:tet-he i:;tld {e:ould ask tllae
On. n [ or questions in
order to indicate to him the problems
that are worrying practical agricultu-
rists. Even though culturable area in
India is the smallest in the world (less
than an acre per head) and there is any
amount of manual labour available, how
s it that our ylelds pet acre are the
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lowest in the world—in fact only a frac-
tion of that of many other countries in
case of several crops?

Shri Kidwai: In spite of Directors of
Agriculture! :

 Sardar Lal Singh: I am sorry, Sir, if
pnly the hon. Minister would care to
listen to my suggestions, he would be
rendering a greater service thag by try-
ing to side-track the issues. I would
beg him to understand—or at least try
to uhderstand—my questions.

Shri Jaipal Singh (Ranchi West-—Re-
served—Sch. Tribes): On a point of
order: is the hon. Minister going to re-
ply at the end. or is he going to reply
from sentence to sentence?

Shri Kidwai: Whatever is nccessary.

Mr. Deputy-Speaker: The hon. Mem-
ber will conclude if he is allowed to
proceed.

Sardar Lal Singh: The House can
understand the mentality prevailing. I
wanted the hon. Minister to understand
the problems which are agitating the
minds of practical agriculturists; in-
stead of understanding the problems he
tries to ridicule, because he thinks that
is the best way to escape criticism and
get over his difficulty.

As regards improved crops, although
seeds of improved varieties are avail-
able for long. for many many years
past, how is it that a large portion,
overwhelmingly large portion of our
cropped area still continues to be under
inferior varieties of crops?

Shri Kidwal: Again a failure of
Directors of Agriculture.

Sardar Lal Singh: Even though ron-
trol measures against diseases and in-
sect pests are known for long., yet
staggering damage amounting to tens
of crores of rupees continues to take
place. What is being done by the
Government 1o tackle this problem on
a realistic basis? Merely tinkering
with it will not do.

As regards dry farming. we all know
that 85 per cent. of the area in India
depends on rainfall How Is it that
other countries. with much less an-
nual rainfall than in India, are able
to get far more yield than we are able
to get in India? What stands in the
way of our adopting the dry farming
methods, so lly followed in
other countries? Then in regard to
fodder, although many other countries
have got much greater area for pasiu-
res, yet their pasture lands are full
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ol nutritious grass, whereas our pas-
tures are denuded of any grass -and
they are only places of exercise for
animals. I want to anow what steps
arc being taken by Government to re-
novate our pastures?

Then again. we all know that we
have got 10 maintain ten to twenty
cows to get the same quantity of milk
as a single cow ylelds in some foreign
countries, Here again, I want to find
out what actual steps are being taken
by the Government to remedy this
state of affairs, or~- bring about a re-
volutionary change? hen agoin we
have got the problem of maimed, ayed
and useless animals that are roaming
abput here and every mouth they are
increasing by lens of thousands. What
is to be done about this, especially
when we know that we have not got
enough land to provide fodder for
even our best cattle and food for hu-
man beings?

Then again. what steps are being
iaken to ensure that the major portion
of the price paid by the consumer gues
into the pockets of the grower? Does
the hon. Minister know that even now
at some places like Jullundur, pota-
toces are being sold al Rs. 4 a maund
which hardly meets the actual cost of
production. Last year the price

wr, because of the ban on export
{’nad' gone down to Rs. 4 a2 mpund
against the control price of Rs. 20
per maund in India and’the prevalent
price of Rs. 25 per maund in Pakistan.
As soon as the gur had passed out of
the hands of the cullivators., the ban
on export was removed and the mer-
rantile community was able to make a
great deal of profit. Can any Gov-
ernment, calling itself national, look
at this with equanimity?

‘Then about credit facilitlel. When -

Government are planning {o aflord fa
cilities to industrialists to borrow crores
of rupees for industrial develop-
ment, is anything being done to help
the iarmers (to secure loaus) even to
the extent of a fraction of what s
heing done in other countries? Our
hon, Finance Minister was applauded
jn this House for providing relief
in income-tax by raising exemption
limits from Rs. 3.600 to Rs. 4200 in
the case of individuals and frem Rs.
7.200 to Rs. 8.400 in the vase of undi-
vided Hindu families. In the cese of
farmers an income of Rs. 8.400 can be
obtained only from an area of about
150 acres. Is there any fustification
why farmers getting only a few hun-
dreds of rupees a year should not get
any relief?
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As regards reclamation of culturable
waste land, this is our problem No. 1.
[ find that Goverament propose to es-
tablish Centrally-controlled mechanis-
cd farms. Considering that Govern-
ment farms, poultry farms, dairy cat-
tle farms. etc.., which are under the
Ministry are losing concerns—-noi{ €x-
perimental, nut demonstration farms,
—1 would rather caution him lest he
burns his finger a little too ruch.
One suggestion that I can onter him is
perhaps he might give haif of the areca
to private enterprise and keep the

~other hall under him in order to judge

for himself the relative efliciency and
economy in both the cases. and he will
have a sort of counter-check 'on one
another,

Lastly, all the hopes are cenired
round the Community Projects and the
Bharat Seviak 'Samaj, and rightly so.
But is Government aware of the gene-
ral imoression in the country that Gov-
ernment is not honest In its appeals
for co-operation from non-Congress-
men? Here again I can 12ll him that
my own experience convinces me that
perhaps Government could be expect-
ed 1o do more to win co-operation
from the other side.

As regards making Agricullure a
paying proposition. my guestions put
last year, as also the questions put a
few days back even by Congress Mem-
bers elicited negative replies from cur
Minister, When he was asked if he
would be prepared to allow “the law
of supply and demand” to work in the
case of agriculturists, he said ‘No’.
When he was osked If he would be
prepared to allow a planned economy
to- work which will guarantee tn
the cultivator reasonable return and
also ensure the supply of these com-
modities to the consumer at a reasona-
ble price. he said ‘No'. When he was
asked. would be fix the prices of the
commodities a year in advance to en-
able cultivators to decide for them-
selves what croos it will pay them to
grow. he saild ‘No’. When he was
asked, does the price fixed meet the
actual cost of production, he said he
did not know, nor did he care to find
out. To add insult to injury............
(Interruption). I am discussing the
policy of the Agriculture Department.
‘r. my time has been taken away by
him s0 many iimes.

Mr. Deputy-Speaker: If an hon,
Member does not give wav the hon.
Minister can explain in the end.

Shri Kidwai: I only wanted to
point out that nut one question was
put to me, nor did I ever -say ‘No’. But
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[Shri Kidwal]

I offered to the hon. Member the cpera-
tion of the law of supply and demand
in respect of sugarcane and he did not
accept.

Mr. Deputy-Speaker: lHe may reply
in the end.

Bardar Lal Singh: Sir, half of my
time has been taken away by the hon,
Minister. I wouuld beg of you to give
me more time,

. As I was saying, to add insult to
injury, he said he did not care to find
out and added let them not grow sug-
arcane if it does not pay them. No
Minister in any civilised country of the
wurld can have the nerve to reply like
that and still retain his job and much
less the confidence and respect of the
people. It is only in India that due
to the helplessness of the cultivators

we can hear such replies from 1he
Ministera.

As reguards target production. for
the last eight years we have been hear-
ing of many schemes, with the results
too well known 1o us. Aceording
to the Planning Commission, in 1948,
and again in 1950, there was actual

decrease in production. It looked
like:

¥ 1«17, 77 I39Y G T T Y

Of course I ilnd, a statistician has
recently come to the rescue of the (Gov-
ernment. who has tried to show that
there has been a slight increase of
about 14 lakh tons. which comes to
about 3 per cent. But the emnty
stomachs cry out a different tale.
Soaring high prices like Rs. 20 per
maund for wheat and lLikewise for
other crops, heavy imports of food-
grains of thirty to Afty lakhs of tons
a year for the !ast so many years, and
in spile of that, frequent {amines, are
the cruel evidence of the real position.
Evep now seven States arc in the grip
of famine which is cleverly described
as ‘scarcity areas’. The  interesting
thing is.........

Mr. Deputy-Speaker: [ have given
‘ve minuies more to the hon. Mem-
ber.

Sardar Lal Singh: Thank you. Sir.

Mr. Deputy-Speaker:
already.

Sardar Lal Singh: I am sorry, [
have not taken five minutes more. 1
need only three minutes more now.

Mr. Deputy-Speaker: 1 have given
him already twenty minutes. He started
at 3-15

I have given
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Bardar Lal Sisgh: Only thres
minutes more.

The intcresting thing is when thcre
is a fall in production the Government
at once atiributes it to certain natural
causes, drought or excessive rainfall
or over-population and so on. But
when there is increased production it
readily claims credit for it although
its contribution for it may be as much
as that of a man in the moon. Guvern-
ment is now jubilant that targets in
respect of cotton, jute and sugar have
been achicved and it gloats over what
it calls “an aM-time record” in Indian
histary, in regard to sugar production.

No doubt the position is very happy.
Consumers are uble to get any amount
of sugar in open market at about ten
to twelvc annas as against two or
three rupces a seer in black market
previously, Textile mills are happy
because they had previously to import
eighty to ninety crores of rupees worth
of cotton. In the matter of jute also.
we were no more likely to remain at
the mercy of Pakistan. But can Gov-
ernment claim any credit for the in-
creased production? It were the re-
munerative prices that had brought
about all this increased prnduction.
And, secondly, a sensible government
with practical men at the helm of af-
fairs, would have taken the fullest &d-
vantage of this happy position by
maintaining the tempo of production,
by sustaining remunerative pirices to
the grow¢r and reasonable prices to
the consumer, by creating foreign
markets for our sugar fo earn the
much-needed foreign exchange: and
above all to increase the general pros-
perity, since it does not require any
great sense to realise that if the far-
mers are prosperous and have got
greater purchasing power, buslness
must fAourish all round. Neither can
our Government benefit from the ex-
perience of otner countries where un-
der similar ~opditions they have bheen
able to achieve a great deal of success.
nor is it prepared to formulate any
plan of its own. It just mokes a
mess.  That is all T can say.

For instance the jute price has fal-
Jen from Rs. 70 to Rs. 23 and jute
growers have burnt their fingers to
such an extent that they will not be
prepared to listen in future to the ap-
peals of the Government. Cotton gro-
wers have lost all charm for produc-
ing cotton of superior varieties due to
fall in price. The sugarcane growers
got the shock of their life when the
hon. Minister aoted like the GCreat
Moghal and cut down the price by 25
per cent. against the protests of the.
sugarcane growers, the Indlan Sugar-
cane Committee, the States and sll the
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rest of them. They follow such in-
consistent policy,—in case of a smail
surplus, advocating subsidised ex-
poris and immediately the next day,
feeling the shortage of sugar placing
ban on export of sugar and gur, again
go in for relaxation,—that we do no\
anow what lies for this country i
iuture!

In regard to Orissa, rice is the main
and in fact the only cash crop. and
cultivators are expected to contribute
three lakhs of tons to the Central Fool.
But the price being paid is about or.e-
half of the imoorted rice price and
Or.ssa growers will lose something
like Rs. 20 crores on“thiz account.
Orissa hus requested that the royalty
per maund of rice supplied by that
State should be raised from eight
annas to one rupee, which is very rea-
sonable,

Unless cultivators can be «ept con-
tented and the profession of agricul-
ture is made a paying profession,
there can be very little hope of any
increase in the food production in
spite of ail our tall talk, radio talk
and broadcast and the speeches that
our Ministers may -deliver.

Shri Kidwal: Sir, may 1 ask a ques-
tion? .

Mr. Deputy-Speaker: All right.

Dr. 8. P. Mookerjce (Calcutta
South-East):  Sir, with what niotive
has the hon. Minister Teft his own seat
and come near the speakert

Sardar Lal Singh: I am only oo
glad to reply.

Shri Kidwai: 1 would like to I'mow
for how many years the hon. Member
was a Fruit Preservation Adviser to
the Government and what was the
complaint about all the sugar being
sold in the black market?

Sardar Lal Singh: [ challenge here
that during my time of three vears
(Shri Kidwai: Fifteen years) of three
years. I was able to bring about such
rapidl development in the fruit indus-
try which has been recognised by all
people in India who know ubout it.

Shri Kidwai: Yet how ever there
complaints?

Sardar Lal Singh: I can /ind a thou-
sand comolaints and charges sgainst
the Minister. No Minister in the
Government of India cen escape cri-
ticism or condemnation. But res-
ponsible Ministers are expected to
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know better and speak in a more res-
ponsible manner.

Shri Kanungo (Kendrapara): Look-
ing back upon the years 1947, 1048 anc
1949 we can congratulate oursclvea.
that we are vwery nearly {urning the
corner of bad food days. In the.
course of another couple of yeurs, I
believe we will not have to go begy-
ing and borrowing for India from oif-
ferent parts of the world and for this
the policies of the Government have
got to be appreciated, Today the
danger is in the other direction. The
prices are dropping and the hon. Minis-
ter said on the lust occasion, in July
1952, a time may come when cuntrols
would have to be used in favour of the
producers, The time has already
come and I would advize the Gov--
ernment to take steps 5o thal the pri-
ces may be maintained at a remunera- -
tive level. At present, the price of
rice in my Province of Orissa is at a
low level in spite of the fact that the
basic price per unit is Rs. 85/-. Rice
farmers have got to offer their rice at
much lower prices. The advantage
of this does not go te the producer,
does not go to the consumer but goes
to the middleman who happens to be
the procuring agent or contractor for
the Government. The solution to-
my mind is that the sooner this mono-
polistic trading in foodgrains by the-
Government is eased, the better,

The Minister during the last Budget
Session mentioned that the difference
between the procurement price and the
issue price was sometimes as high as
40 per cent. This is simply too high.
In the grain trade, a profit of 2 per
cent. to 3 per cent. is considered ade-
quate but today in many places, the
rate of difference between the pro-
curement and the issue price to wkhich
additional amgaints have gol to be ad-
ded, as far as the consumer is cuncern-
ed, sometimes goes up to 55 to 40 per
cent. In this transaction, the farmer
does not benefit because he is not of-
fered a better price. Explanations
for this are that there is no storage
space, transport arrangements ore
faulty. ete., but after all. a method
must be found out. I believe if the
monopoly trading by Governinent were
eased a little bit, then by competition,
the prices available to the rarmer
will be a little higher. All this time
the prices have been settled cn the -
basis of the prices ruling in the year
1443-44. I do not know on what basis
the prices were fixed at what they
were in 1943-44. In Orissa, the price
for rice was flxed gt Rs. 9-11-0 per
maund - whereas prices of rice 1lxed it
Madras and Bengal which are neigh-
bouring Provinass were Rs, 12/- and.
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[Shri Kanungo]
Rs. 15/-. In some Provinces, in
1952-53, prices were fixed at Rs. 20/-
and 30/- also. I do not Kknow what
is the basis. The cost of production
of rice in Madras could not be higher
thari in Orissa which is unly a few
miles asay from the border and the
cost of production could not be higher
than in Bengal which also i just a
ew miles away from the border. The
cost ol production in any pari of the
.country would not be as nigh as Rs.
20 and Rs. 30 as it was in certain Pro-
vinces like Assam and Bumbay. This
injustice was done in 1943-44 and it is
being perpetuated. The increase in
price in Orissa at least between the
_years 1943-53 has been only in the
range of less than Rs, 2/-.  The 1052-
53 prices in Orissa were Rs. 11-8-6, In
1944, the prices were Rs. 9-11-0. So

the difference is fairly something less .

than Rs. 2/-. If the prices were fix-
-ed on any rational basis eitber on the
basis of the cost of produciion or on
the basis of prevailing rates all over
Indin where the prices are being pooled
the pooled price ought to have
been available to other Provinces also.
Now. assuming that the 30 per cent.
-of the production is marketable as has
.been calculated by competent authori-
‘ties, then during the period of these
‘8 years, the farmers -of Orissa have
lost Rs. 225 crores which they would
have got if the prices were based on
& rational way. To my mind this has
happened because the farmers as such
-are not organised, All these 8 years
prices of every commodily have risen
-as much as 400 per cent. and farmers
have got to buy them at that price but
"his own product, his own production
.Jdid not fetch a higher price. If it is
in the interests of the community., the
Jmardships must be shared by every-
‘body. between organised capital and
organiged labour. The prices of every
«commodity which the consumer has
‘got to consume have increased but in
the case of tr.e farmer alone, he has
‘been left high and dry. I Lelieve in
future. unless the interests ol the far-
‘mers are profected by the Govern-
ment. the question of protection wall
not be solved. What I hive suid
.about Orissa applies also 1o other
parts of India more or less. The
-point simply is wherever higher pri-
.ces have been offered. it is because
the competition of industrial wages
‘has attracted more people lo industry
and increased the wages In agricul-
ture. Therefore, the prices have to
be high but by and large, the policy
.should be that a remunerative price
should be available to the farmer.
Otherwise, why should we sacrifice for
the community? Why not cthers be
asked to share the burden?
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All these years, we have had an
army of officials in the Civil Supply
Organisations.  Perhaps the number
i3 more than in the Indian Army. I
believe that the time has come when,
we can reduce that number. I be-
lieve, as envisaged by the hon. Food
Minister in the last budget speech,
that”he would have taken early steps
to see that the procurement and dis-
tribution of foodgrains policy ig remo-
delled so that the consumers as, well
as the producers. may be benefited.
The very fact that we are not in cri-
tical conditions and that we do not live
upon the expectation of ships arriv-.
ing at the harbour should no! make
us complacent.. Our population is in-
creasing by leaps and belinds. Our
production is not keepipg pace with
that. Unless we take steps from now
on and very urgently . too, then, we
may have to face a crisis in a dlille-
rent manner, ‘1he miseries of the de-
ptr_ulals,;-?nnhygarsh of 1929 and 1930 are
still fresh in the memory of man 0-
ple. We had very low prices. y\&lfnt
was the cffect? ~Most of the pegple
were in a miserable condition. T.and
went out of the hands of the cultiva-
tors. People could not meet their
commitments in 1ents and taxes. Those
conditions should be avoided at any
cost. I believe that can be done
without very much complicated eilorts

The first essential is that a policy of
remunerativ_e prices for farm products
should be rigidly adhered to. As early
as 1946 a commiitee presided over by
Shri V. T. Krishnamachari has produced
a report which gives in detail the lines
on which a policy of price fixation and
maintenance of prices of farm pro-
ducts could be followed. I do not
know what happened to the rerom-
mendations of that Committee. - I
believe, if those recommendations are
implemented, and that too at no Ais-
tant dote. the tempn of nroduction can
be maintained, as it has zathered mo-
mentum during the last 3 or 4 years
As far as the Indian farmer is  con-
cerned. give him a good price and
leave him alone. The oproduction of
jute. sugarcans, and cotton has shown
that granted u remunerative price, he
can do wonders. That is not the case
of Indian farmers only. That is the
condition of farmers all over the
world. It is not for nothing that all
the prosperous countries of the werld
folow a policy by which they keep the
prices of farm products at a level
which otherwise would have
down, If the prosperous countries
have got to do that. it is twice the
reason that we should also do that, and
we should do that quick enough before
& recession or depression takes he ¢ of
our economy.
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This is as regards the end part of
it, when the harvest is ready. I say,
give him a goud price and leave him
alone. The money is available to kim
only when the poduce is put on the
market, To produce also, he neceds
to be left alone after providing him
with necessary funds. The funds, ‘I
am sorry to say. are Just nat avgﬂ-
able. Take, for example, a crcp like
potato. To produce potato cn one
acre of land, the minimum expenditure
would be in the neighbourhood of Rs.
1200. For the cultivation of rice in unc
acre, the minimum cost has been cal-
culated as something like Rs. 140. When
we advocate in our Five Year Flan or
‘through ' the Japanese methad of cul-
tivation to incrcuse production, what
the farmer is expected to do is to nut
mor¢  manure, more labour., better
seed and better irrigation facilities.

_ ‘That mcans cost. Where is he going
‘to get it from? It has been calculat-
ed that for the Japanese method of
cultivation, we would require Rs.
150/- more per acre. By the way,
this Japanese mcuthod is a method
which is known to the Indian farmers
quite well. The Tanjore farmers
know it very well. It means more
manure and hetter labour. As early
as 1950, I have seen a brochure pro-
duced by the Central Institute of Rice
Research, which compares the rice cul-
tivation process of our South ludian
farmers with the.Japanese method. I
wa: convinced at that time that the
-methods followed by our Indian far-
mers were in no way inferior to the
methods followed elsewhere. The
dirterence is this. The bulk of the
farmers in India donot have the whe-
rewithal to invest in a better process.
If we want all the rice growers of
India to take to the improved method
of rice cultivation which we today call
the .Japanese method, the additional
cost would be Rs, 150/- per acre. [
am calculating Rs. 300 per acre ac-
cording to the Japanese method. This
has been worked out in Kora. Rough-
1y taking it at Rs. 150/, there arz B8}
crores of acres under rice and the total
comes to about Rs 1300 crores.
Where is the agency which is going to
provide that? If we have not got
that amount, we cannot succeed. So
1 again say,—I am sorry my time is
up—provide facllities to the Indian
farmer and leave him alone. Do not
think that he is going to waste the
money, Do not give him loans of
fertilisers and this and that, for which
he will have to go round half a duzen
officers and Institutions. Give him
money, trust him with an advance and
leave him alone. He will produce as
much 25 you like and as much as he
cah. Also take care to see that his
profits do not go to other people as it
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has happened in the case of sugarcuna,
jule auu otner mouney crops. The for-
mer is not only the producer of this
crop or that, or this thing or that, He
is an economic entity. he is the pro-
ducer of agricultural goods, Eis furm
economy is one; it is not a jute cco-
nomy or rice economy oOr JOWar eco-
nomy. it is the economy of the farm.
He has got to cultivale rice, polato,
sugarcane, etc,. according to the loca-
tion of his iand and according to his
capacity. Then only he zan be an
economic¢ unit and then only will the
national economy improve. Again, I
say give him facililies and leave him
alone.

qfea sTET AW wriw (qemin)
orAta fecdt =i avgw, ¥ 57 sl m-
mﬁﬁmmﬁa‘r@mﬁ.
arf I I % A G, 9w ¥ wE
HT ANEX TS &, IW F A qarTE-
I® A E | R fawram g gy
fafreet o & 7Y & ot @7 worg
¥ fr & o § o awrt o
#T A FTHIFA B, ¥ q7F wq
@ﬁmmﬂﬁ'ﬁwﬂ’ﬂgwam
afe agA & X €T A groT 2y
R 39 & 3T g ag1d 747 w1 qrg
gaear 8% wx arai g
Weoo A7 &7 fas agz & mars
"“Tﬁ*m“&@'t‘.‘rw["a’r
A N gEATIF F gy wrex
war f6d 4, 37 F frg w27 wr A
QT 2, 39 7 o e aqw arfew §
M WA IY A gAY Ak Mgz
G, AT TS NG T aror
el srofor o amw aew @
# quT wE § e v 2w F o &
Wmﬁvﬁ#uﬁqwﬁﬁwm,
W X A & T ¥ fr e o
R AW W wr ¢ @
Rredt & gv &v 41 g, o= o o
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[fear zraz zver wmia)
£\ N fod sa av fooddz &
fed aow & A §, F wqw ¥ AN
w1 wgw g e ag femd ama &
wifew 78 § 1 N AR HT rRArQ
w3t foraw maee 7 Awc fear ar,
39 7 ot feiig & a1 ate o< agw-
A KT & AX W AT KT 0AUG
firar 2 fr a8 T 78 & fs 2o &
v & Arefeefedy s= @ ofr &
e, o, g AT WA ? W
e 6 ®1zT F Lo Iw A5
9 ITW ¥ Y gX A% TPW a4y |
T 8™ JZ 0 B XS q Yo wTa
% O% 9% T | QU TEg e
TA W T AR I T4 arwr § o
famz & ared ft ag 7 & fog &arc
grawa § & T0Re R7 T wy
wrar dwr @ fear ) ARz & ow
T A3, I ®AL &, ATT II0YY0
AN wT Y AT Y FAL TIAT HYA
TIAqAT & qIfIF @ AN gr @
w- w3 frar #1 aT gw 4 A ge
cRTad F92r ®v o & qrRd vay
gar g & fr 97 vs, ¥4 ¥ ¥y
|9 4o, 4 AF WA { ®A o I
A oS AW A SATA qqr g @,
ag I8 ®a2r #Y fovs & qezgd 43
oo §, w8 femdd: & qafas 3¢
w| =9 dur gun, ¥fsT fra  gdz
#1 qIfFT BFT Y0 FA TT7 F I@T
Iq FHA A fowr § f5 gq w30 Iwe
427 gAT | EAF @D A A AD
EHTT g19 # § ®7 M AqTq7 7 g7 JAfy
¢ 3ad it fwer & f5 @ @ |q
4R, 43 # X' T A T O
G W SR gol, 42, U W
R aﬁmﬂﬁm&aﬁg,_%ﬁﬂ
st ew fro® qiw & W91 &1 gAlw
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frrwd o ady advorr Frwesar & fs gad
AFRQAT Yo W@ TT e oqTar 4
fear 8fwx & 2war g s w9 avs oy
R T TA UEW AT X WATA WY
XY W Afy § 1 7g ¥ew wAT
7 ¥R A v ¥ gF falar
TeiRz ¥ faex & fAay ¢ s
g ™ sqe g1 e fgegeary &
"L GEaT Cearar Af @,
TERATH 7 Y5 & ard AT IC _7A
@ T FHAE W A FRT ac
3aF frors qaft wqry qaz o
T wgr 5 ®ew 19 W AN qag
®T &, ITAL g Q| AT qeidr
7 F91& ® ©F WH 9T ghqr, wUC
T AT AT AW WA gaAT, WIAF
¥ A d TEAY OF % ¥ qrowT
T 7 Taadc 7 dar sqrs fear
fesad gz ¥t 2 ® aac
axrdy WY wgd, o IT aET
JgA@ FEEL W wT @, Faifw
2 717 & TueY ¥ ¥ A gerar
AT A A AGT Iqar q§ ALY AT
TEARE WATA FHT §IA K AqAT
I TTAF AT AR A fwTag fad
¥ ®75 o gar BlFT F qzr
il gy &1 wa & far
AR GECARARCE S ERTE Tk £78
o8 W GEGF KA E ) ar frax
s wf & sz A fwtard d gr
tataesr w1 wd qez3r s gw fals-
fezw orste & v0 wad Y 77w AT AW
st te OF ga fsr fed ard forer
faares agi 8 tavY Fwamgedza & ag
qQ & &%, @ Ao faaw fas F
T AT AT A FAT X AT AL {Q
2, 3w frma w& ot wsr & a8,
gak femre gz oty w4
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5 20 ¥ amx Mg feew for o |
T adfor ag g fF 9w A W
qrfedt # g3t a9z 3§ 4@ fear
amy AT o fref & fdgPaw &)
qYe 7% 2

off feawf . WY A &

dfer se oW wwiw ¥ AW
£ fr ag o e v § AR &
IHR waaT g 6 gy arfest &
wfer geft | fad SR 9w @
AN A I AR WA
HZT EW AT R THATT U AZ A W
HIH AT & fag qmga ¥ IAwT
TN F g7 4P, W W G TN §
FET AL & | A IART (mEwd F A
FAT ATEAT § ¥ AT 3¢ W B
T W F g7 g e ¥ fastas
# A ¢4 FOT wqq7 AF gaAT, IO
#1f GrET A€ g qg ATy T
FHT 77 A ATHAT FY OF AGE ¥ AS
M Fyma ¥y ud T wTEAT
£ fr frt fY s & g a2
wTd ToRT ¥t o fe WY gET ew
T T FT THar a1, 3T g ow qow
I AT ¥ AT I AHHETAY
Fogax g N Ay AFE ¥ IR
FTE | ug Sr% I g § *E H1
firaft sl & fa< av o oy g€ Ay
W AT FFAT qE FT &, HH T AL
AT 7 B, ¥fww awre ow arly faw
9T % foR wrar & @ I AT A}
g1 oTw fis oy fod om g &, Y Wy
Ag wAWR ovar § Fn A Fr g e
ATTE & 1 wEA v TAEA A R
ghrw gy pnt 3w & o oD
N wft 7 f g OfF & @ o
TTEw WY o e Y, dfww avor gro
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g DHE fF Ja qw FgT oF
A wgd AT R 05w A W
g & ag atA R AtT g &Y rar & fE
arst g 97 FAT 8, BT gEwa
g% ¢ fF qgi 97 73 & o w9 @)
ft, =t fr 3w &, w67 ofF SF Ak
¥ FRw @ 1 AT wTHS N W
¥ Y | 7 ¥ K v F Y qwrS
937 A< faad fra S| A w7 T
ag ATHT R g7, ITR AT AFS Y
ar® e fad o gH gg w7 dar gan
fir 0w TR ¥ Q9 & AAqT W
Iw & It ¥ el A avg A
q ®U G, §6 T X AR T
ThF YT 7 g ¥WWT G Ay
TaARe wEA & & S g
fafreet  w1gq wgd ¥ g FW W
T | g SRegET ¥ OOW
36 FI TWHT K FFORL FT &7
aft fear &, afes & oY qgt a% &
®r 47T g fF gadt dawer o &, o
TH ® qTAET §TO A ardy faviErd
T A fafrt @ & o, W A
s Ezg > (R famrard 3w # fou
& T Az I gfear o | 2w ¥ -
fred & grer fie arre e o ama
HTRT AFTE A AT FTHTT TART S
Wz #@ & for owift, WRRAT
I v Ad, @® Wi & Ao ATH
LR S LU R L
gl wa o foore A § e
®zw 7 T ¥ g ww 3 frewf
geEe & W W g ¥ IF av
w ¥ E T NRIGiE T s
7 AT AT ATRIT W7 ATEH FIWT
AT U TEHT HMAT TIT 7@ AT § ATE
fe wff 357 x & fr w1 wroht
L ER R
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st o gwo Tag (waaT- w90€
areqT ) AEARE arawe T
T E

ofen s1ex T wwiw : IFT 7B
o s 0 § wgi f s g §, e
¥t araw @A ow W€ 7 fors fea,
e & ST awers fe AT @
78, ¥ @Y qAT FgAr 7 Fym v
TR@ ¥ B 1 wwT § AN B
& Fror A ogEaAA Of & e
F mm ow A ¥ o g
et @ AA & @ & wEar §
ff @ W & ga AE w5¥ N
wit g A E e wiwd d
QAT F FAOT 05y Gf adfw A
ferar fers @ ¢ forere sfvfeaea
T WA §, difedi ag § o g
i T AT a7 T ST N, 3w
Ages AT TET H v o3 e fr v
BT §, B2 3 qETARTT o et Aot
T AR A qE W § i
T el & foeed afey § a @
a7 ¥ & Afey awd wE §
¥ fod, famt feam Wi & I
goa WA oF A8 fr qu® Ffr Al
#, TZd ¥ & sy wedy €, SfeT angw
LELIAIR CALALLL O SR S
g & fo v yow wEw AT woar
a A ¥ ogrA A AW owW
§ wz ( freight ) & &7 7 2 faar
wrr &, 5 §1e A asdew 3¢ w0y
T g qen &1 o & feofae |
fear mar e o T T W TR
N wg AT § A FE IAw fog
dure o BRfY 1 F o www § fe
sy gwre Wit ® FEwr i
orw o 2 @ o, fw wAT A T @
ATy A ATTHY FZ AT FH AG § AW
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ATeT g1 AFA § | F oA { {F FTAT
FTRAT § FF 0F q1@ o aTgT F g A
AT foraqar war Bz & w7 A 3 2| &
AT AT AFY ATE FAT TGAT 3 &
FoNaeH | 2 & A oy AT fE oy
wF  wift § A o § sl afew
AT AL T WA O F &
wrfas @1 gl | F aEE ¥ A KT
wrear g f& oy A fagdy Rl 7
foet AR & W AW SR T
afwd, &7 ff & T & AR w@E
s o s § f ez e A
X | BfeT s W ¥ E
ar ofr s WY g s g W Ay
AT ¥ 7Y A% & AN 7S A0GAT )

IATE 1T, UF fewwa §, maAe
S ATAS A9 T ¥ Wt § ar AW
w o g o ardt @, & feedt a8
fram ¥ g fawdh & % @ g W
¥93 & fammr & ady fawelt o & @
fed asEFTATANT | IATEATS,
waEz #) oA 36 £ d6r § A
%93 Hg 7 gL W IFIgT §, {7
frwe @ § 9\ =g awar § o
T ¥ ¥ o @ §, AT qwe ag
AAEITEF LN | TE AE =T,
L IW UF AA R} FATE, T
e T4 Ao q TG WAT § AT g@T
Tewi #tf fawac g1 a9, faa w65
o ar, for & forq gt i ezt
aEq 4 %8 97 f§ ag ow Geee
RZ g, ag T A TR Tw w0
feea a1, 39 2 ¥ Ak dwg & qEES
¥ g0 ¥ o9 $OT w47 N7 JAT
% fad ¥a fod fr ga e ag ot w1E
WY ¥ e | ¥ FemaaET ¥
BT wTEa § i ag wgt aw Srw g v
mRe & Wt sl feRiw aae
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feaa & Soar &= fean faar &l
99 ¥ Tz @F AW ¢ FOT A Fwady
W femer &Y | ag w8 2 5 oY oo
T FTET § Ay He Ty 81 A
§ & ard A A A9H @9 I T
- [ J A FHE AT E, I FAAS
# fr o w1 | g At AT Sfe
FTH AT G & F 39 Y |\ g
N E? g wT AT qETATE 7
Tt &Y fewrw FT wTHAT FGT, TR
U QAT e WY Y AE g
A & faward 7@ 8, g 0w &€
i TE & | 99 [T T WT FIA
qiEEdr A qEd § W T AR
& 7w A Wi & e wA
qufeit FATTT AT TE FT ATEL F JATAT
T2 /T Afwa, ammfea w3 &
F qE Al fgma g A Afod 1 gErR
s fafree arT @ sww g
# 31 A 1 o AT F, A AR
aET W N ITF W AT
aff ®xar g, wmew fafwes
AET A WX AR oW F@
¥feT T AT wTgE #T =W Ao
% 3 & aiffami=d fafret amga
%Y famwa & Fof wAT AEAT §
fegeaT &1 wor gt i § ¢ f& a9
FHMERT UF U Y q0gT F 7 ATATER |
a8 T A c3Fr wdvw &
¢, g7 a9 A W o e fae
Wt e @, wg it T § ag
gt g At &1

qT Y AOR & F fE oaw
% qrE et AE & 7w STy e A
arR ¥ &, freet 7o ay & 2f-
ftm N xoert g arh 2f-
few ™o 1 ww W WY ard
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fr amg wga & f gy o e A
st g favoF awg d, sl aE 7w
fs omq wrEve QIO AT AT AT
31 amEd & 3 & fou S adt
gar | 3z T feq ag grr fr 2
fafrt & aré forderd 7@ &
FT { I/4Y W T gL g W AT
3%R & 21 ST a9 4T ASHT EWAT |

E T T R qIA gA b AT Aot

SRR FEAT T8O | FE A% TG
v maAHe fadmd T e
T E AR AT T AR KT gO g
MuwfieT § 1 o awr oy mar g fa
forg q@ ¥ 3fefae wmAtaT &
arey gaT S fafaee 7 foird
#tE, oa @ few & &, T AW
wat ¥ ff ¥ ww fgd o
# | 2 WY AT AT F {IAA @ATE 1
¥ qents ford F o g | T & W
IR Ry ey § R owx &
fie aralt, 78 w7 T & fF g
areT & A a frear 7 ag GF W@
¥ or awy | & foer fem W @R
areT g 1 agt & om g A @
I FEAT g fiEre W@ reeT der
@ ¢ a¥) fgwra AT dgTa & 9T A
qd Mg 7 faedft | w7 3w T
TEST AT AL AW W1 IhHET &
WA YR T ¥ @A A AW
¥ qod & fF =i agw dwa F 0
N |y AR § 7 I o Ay
¥ 3 art fggamT & Y F agr
o & IMR T WME oF B H awr
T dargar & ww & gz RemEfe
efos ¥ind at fgqem S € | faar
FrE W ¥ BT O fee F i
or @ O wifgd 1 aw A & sEg
fir T e o &, AT o s -
|y § wg N fed aw s i
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[dfear a7 5T g/ wrfa]
mfrm & s W W @
WM FTARN T AGT ! AR w
¥ ¢ oo AT WETE & A WV
g | ag am wag afow ag

W AR 3y Fergraer g & wpanfer
qg g fEaT W AR AT AR E
TEOT UMIA T FIS SARE | AH-
- WY ST R W A, oF 8T
g ¥ qw w3 Hfud s 39 & fol
T wTew geit 1 Ay faem v oW
AATAY FEA A o afax 1 W@y
AAEE G FTT AW T &®gar
QU F B FFAE L TMIAZ &
arg fe #rga 7.8 ¥\ 7 d¥Sq
F4TH W AT AWM W Ffe-
ATH AR E I WY AWT g &
Ty ¥ e ¥ Ffewng ST wger
g § e o oy fear T @Y @
B HEAA g O gfom Y e,
T OF g B fadem 1 wiw AT
ol ¥ sk @ far & 7€ foeeit
% @ IEl | g T N ag
AEGH HA Fw e gart I A Tor
i AW Weww I3 ™ Wi
W W d G, W o ady
HT HEE IO | WRT AEE WY
o SRR gv, wfecdz wYy wraET g,
AW AT W g I W WX T
wTEAT AT AE qg € |

wx W& qw @ & A wFA A

§ &5 wraar 1 ¥few WM o

B X gaw gars 3o is the
time over ?

Mr, 'Deplty-sm: 1{ the hon.

Member wanis one or two mitutes
-nore, J kave no objection,
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Pandit Thakur Das Bhargava: [
wan‘ed to enter into a new subject,

Mr. Deputy-Speaker: The new sub-
ject may be left over for some other
occaslon,

A

Sbri T. K. Chaudhurl: It will be
enerally admitted that the worst
eature of our food administration and
the food situation in the country as
we find it today, has been the attitude
of self-complacence, which has per-
meated the outlook of the Government
so far. We had hoped that a change
would come when the new incumbent
for the ministership of Food and Agri-
culture came to office, because we were
told that he was a man of action. But
with 3,77 lakhs of people still in ihe
grips of scarcity or near-famire con-
ditions all over the country,—as we
were informed the other day by the
hon. Minister himself—we are hardly
in a position to congratulate him.

What was the position when the hon.
Food Minister came to office in May-
June last year? Already at that time
3,63 lakhs of people in Madras, Bombay,
Rajasthan, Eastern Uttar Pradesh
and parts of West Bengal were in the
grips of famine, euphemistically term-
ed by our Government uas ‘scarcity
conditions’. It could be legitimatoly
expected that the tragic and trying
experience of 1851-52, and the disillu-
sionment and frustration through
which we had passed would have n
sobering effect on the presiding gods
of our food administration. But un-
fortunately for us and unfortunately
for the country, the changeover f{rom
the ‘Munshian’ to the ‘Rafian’ regime
meant little change for the better. cx-
cept the withering away or the dis-
appearance from the scene of the
gprightly effulgences of Vana Mahot-
sava, and the putting off of the dates
of our attainment of self-sufficiency in
food. by a few years more. In =all
otter matters, the same complacent
attitude towards the alarming ahort-
term and long-term food positions, ihe
same refusal to look at the basic issues
with regard to food and agricultural
production in their face, the same
tendency to remain satisfled with
make-believe tinkering measures, on
the surface of things, still pervade the
outlook of the Government.

We have already seen how the
Budget year of 1952-53 opened in May-
June last year. Nearly 3,63 lakhs of
%ople were in the midst of famine.

is has now come upto 3,77 lakhs
and there are no signs of any abate-
ment of the intensity of the affliction.
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This is in spite of the fact that food
stocks with the States stood at 131
lakhs in the beginning of the year, an
increase of nearly 83.4 per cent. over
the previous year. The wholesale
prices of food articles again showed a
tendency to move sharply upwards
from the index level of 341 to 349, a
rise of 8 points, in the course of one
month, from May to June. They kept
on steadily rising reaching to 372 points
in August-September and came down
no lower than 344 after the harvesting
and marketing of the new crops. There
hag beert on the other hand a steady
fall in the price of cash crops and the
incomes of the common people in the
rural countryside in spite of all the
supposedly deflationary measures
which our hon. Finance Minister claims
to have put into motion. The iwo
obvious conclusions which should have
been drawn were, however, lost upon
the. Government. - The purchasing
power of the people was going down
in an alarming manner. It has been
given out by the hon. Deputy Minister
for Food and Agriculture the other day

- that stocks were not being lifted from
ration shops, and from the godowns of
Government dealers. The offtake
was low because there was no purchas-
ing power in the hands of the people.

Shri Kidwal: Is that so?

Shri T. K. Chaudhuri: Of course,
we find in the report that has been
handed to us that a diffierent reason
has been put forward... .

An Hon. Member: At t‘he eleventh
hour.

Shri T. K. Chaudhuri:...... that the
price in the open market is lower than
the price in the Government shops,
in the ration shops and in the Fair
Price shops in extra-ration areas. But
that might have been the situation here
and there for one or two months
as a result of deliberate manipulation
by hoarders, but as the situation stands
now...

Shri Kidwal: Yes.

Shri T. K. Chaudhuri:...... prices are
going up all over the couniry. I
might say that not only in the ‘scar-
city’ areas but also in the so-called
‘non-scarcity’ areas, the purchasing
power ‘and incomes the common
people are going down at an alarming
rate. 1 do not know {f the hon.
a&inlster is acquainted with these

2 PSD
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[PAnDIT THAKUR DAS BHARGAVA in
the Chair]

Shri Kldwai; What are those bonks?

Shri T. K. Chaudhuri: i do not have
the time to go into details and flgures;
these are a series of reports of an
inquiry into the conditions of agricul-
tural workers...

Shri Kidwai: Conducted by?

Shri T. K, Chaudhuri: ...conducted
by the Government of India. And
these are all Government publications.
I might name the villages:

Village Dorwan, in Bfhar State,

Village Khuntuni, in Orissa

State,

Village Archikarahalli, in Mysore
State,

Village Magurpara, in Assam
State,

Village Khalishpur, in Uttar
Pradesh,

Village Khapri, in Madhya
Pradesh,

Village Pandalur, 1n Madras
State; and

Village Brindabanpur, in West
Bengal. i

Shri Kidwai: What is writlen in
those reports?

Shri K. K. Basu (Diamond Har-
bour): It is not for actiun.

Bhri T. K. Chaudhuri: These reports
are absolutely correct—that the pur-
chasing power of, on an average, 80
to 85 per cent. of our rural population
who mostly own lands below 5 acres
or are landless labourers is no more
than Rs. 15 to Rs. 18 per month. That
gives you the income level of the
common people in the countryside; and
you expect that with the high price
level of foodg(rains where you have
been able to keep them...

Shri Kidwai:
du_ce food.

Shri T. K. Chaudhuri: it is they
who produce the food. But they
do not get food because of uneconomic
holdings and low wages. That is our
complaint.

It is lhey who pro-

" Shri Kidwai: How do you come to
that result?

Shri T. K. Chaudhuri: I come to
that result because they do not have
the purchasing power. .
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The Deputy Minister of Food and
Agriculture (Shri M, V. Rrishnappa):
They produce.

Shri T. K. Chaudhuri: I can speak...
8Shri _Kldw:.i: With authority.

Shri T. K. Chaudhuri:..........with a
certain amount of authority—because
my authority here is no less a person
than the hon. the Food Minister of the
Government of West Bengal.

}IShri Kidwai: I am glad you quote
11m.

Shri T. K. Chaudhuri; Yes. I quote
him. He said that the average price
of rice in West Bengal today, the
average, you must remember, is Rs.
17-8-0.

Shri Kidwai: What was it lust year
at this time?

Shri T. K. Chaudhurl: What it might
have been last year at this time? I
also ask, what was the average income
of the common people last year this
time? What is the rate of unemploy-
ment in the rural countryside and in
the towns and in the urban areas this
time compared to what it was last

year? The long and short of it is

that the people. our common people,
the producers, whether in the fields or
in the factories get too low an income
to secure a full meal at the present
level of prices of foodgrains.

Shri Kidwai: I am glad there is no
complaint of high prices.

Shri T. K. Chaudhuri: Anyway the
hon. Food Minister is entitled to his
views.

Shri Kidwal: I have not expressed
any views.

Shri P. K. Chandhurl: But fact
stares us in the face and as another
hon. Member said a little while ago,
hl.;ngry stomachs cry out a diiferent
tale.

The whole difficulty in the approach
of the Government lieg in the fact that
it has failed to relate the problem of
food production with the problem of
agricultural reforms. The agricul-
tural reforms which are béing under-
taken in the different States jusf now
by the Congress Governments is, in
my humble opinion. nothing but a
hybrid form of feudal and capitalist
ownership. I have no time to go into
details and I will therefore quote one
to whose views, I think, the Govern-
ment will show some deference. It
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is a patent fact, that in spite of these
land reforms the tillers of the soil
have no incentive today to produce
what would be sufficient to fill their
and our empty stomachs. The small

holdings, the uneconomic holdings
persist in the country. [ am quoting
Mr. T. N. Singh, a distinguished

Member of the Congress Party in his
note of dissent to the Grow More Fooa
Enquiry Committee. He asks whether
it is possible, assuming that small
holdings persist, to Increase the pro-
duction with a view not only to meet
the demands of the people and even
overtaking them within the next five
years. What he says, in short, is this
that the land reforms which have been
effected in the different States, all the
Grow More Food Campaign and other
incentives which have been provided
y the Government, the publicity
drive, the fertiliser drive, the distri-
bution of fertilisers, takavi loans and
all these things only serve the interests
of the rich farmer but so far as the
common tiller of the soil is concerned,
the Government has nothing to offer.
Mr. T. N. Singh, of course, in very
cautious language has asked the
Government to act as a revolutionary
Government—not to fulfil this demand
or that—and has suggested many other
things, which, I fear, have not yet
found acceptance with this Govern-
ment.

Shri Kidwai: Things are being done.

Shri T. K. Chaudhuri: I fecl that if
the Government goes on tinkering with
our basic food problem and the agri-
cultural problem in the manner it has
been doing for the last 5 or 6 years...

Shri Kidwai: Not months?

Shri T. K. Chaudhuri:...... we  will
reach. ..

Shri Raghavachari (Penukonda):
There is some disturbance and it is
very difficult to follow the hon.

ember.

Shri N. C. Chatterjee (Hooghly): The
:gon. Minister is muttering interrup-
ions.

Mr. Chairman: I am sorry, the
complaint does not come from the¢ hon.
Member who is speaking but others are
advocating for him. The interrup-
tions are made and they are replied
to in good spirit. If the interruptions
were such as would not allow the hon.
Member to proceed with his speech, I
myself would have interfered.

Shri N. C. Chatterjee:  We expect
that from you, Sir. There should he
a limit to this indulgence.
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Shri T. K. Chaudbhuri: Anyway I feel
that the way the Government is tinker-
ing with the basic food problems and
basic agricultural problems in this vast
agricultural land of ours will in no
time—and sooner than Government
would wish it—push the country to the
threshold of a total revolution, a
three-fold revolution which brooks no
delay—a revolution, economic, techno-
logical and sociological—in the rural
economy of the country. I am afraid
the Government has nothing jo offer
to meet the crying needs of the hour
even half way or to stem or check
the onrush of that revolution.

Shri Kidwai: I will be with you.

Dr. Ram Subhag Singh (Shahabad
South): I rise to place before the
House and the Government certain
suggestions with regard to food and
agriculture which have drained over
double the amount of this entire annual
budget during the short span of the
past six years. The chief factors
which _account for this big draining
are: Firstly, the low productivity of
our cattle and farms; secondly, the
price uncertainty of agricultural com-
modities; thirdly, the non-availability
of adequate agricultural credit; fourtn-
ly, the ineffective attack of the Govern-
ment on the existing agricultural ills,
such as the tenancy system. fragmenta-
tion of flelds and primitive method of
farming; fifthly, argaining by offi-
cials in making available to the culti-
vator the governmental facilities such
as canal and tube-well waters, the
fertiliser, etc.; and sixthly, lack of co-
ordination among various Government
machineries which have been set up
for agricultural improvements,

Shri Kidwal: I hope you will realise
that they are States’ functions.

Dr. Ram Subhag Singh: Most of the
time the Central Government invites
State Ministers for consultation, and
formulating policies.

Shri Kidwai: They resent it.

Dr. Ram' Subhag Singh: Therefore,
I want complete co-ordination. I
would like to discuss the last point first.
The Five Year Plan against the frame-
work of which this Budget has been
prepared has given top priority to
agriculture, For achieving that end it
is necessary that there should be
complete co-ordination among the
various activities of the Central and
State Governments. I am glad that
our hon. Food Minister is ng splen-
did work. He deserves due thanks
for this and 1 sincerely thank him.
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But could it be denied that but for the
lack of co-ordination and co-operation
from various machineries that nave
been set up he could have done much
better and gone further ahead,

The other day I heard from my hon.
friend Chowdhury Ranbir Singh that
thousands of cattle are dying and lying
in semi-starvation condition in Hissar
concentratiopn camp. The hon. Agri-
culture Minister was heard saying that
they could have rendered a little help
had they been informed. I say this
simply to point out that there is lack
of cohesion between the Central and
State agricultural activities. Some-
body is in charge of irrigation and an-
other is In charge of soil conservation
and land utilisation, a third person is
in charge of forests, a fourth i{s in
charge of cattle and co-operatives.
These result in heavy administrative
burden angd overlapping of fleld work-
ers. The poor Indian peasants can-
not sustain such a huge overcrowdin,
of officials most of whom always 1
for selling their favours and gaining
something for themselves. I, there-
fore, demand that there should he
complete co-ordination between the
various State and Central Agricultural
activities, and a strong solid, and
responsive Department of Agriculture
be brought into being so that even a
card which comes from a peasant is

perly attended to. The pity is
that poor peasants send reglstered
letters but they are not even acknow-
ledged. Our Finance Minister is now
going to raise even the registration fee
with a plea that it will not hurt the
poor. I think he is mistaken,

My second point concerns the bar-
gaining of officials in making avalilable
to cultivators the governmental facili-
ties. I have already pointed oul to
the hon, Minjster here and to other
persons concerned the difficulties which
the Feasants of my constituency and
district are undergoing in getting canal
water. So. I do not propose to dwell
on that fact here and now. Fertilizer
difficulty is another example. Every-
body knowsg that fertiliser is bein
produced in plenty in Bihar. Bu
peasants over there are hardly getti
any adequate advantage out of tha
material.

Shri Kidwai: Why?

Dr. Ram Subhag Singh: Beccause of
the maladministration of the machin-
ery that has been set up.

Shri Kidwal: Do you say that the
.Bih’ar. Government is maladmfnister-
ing?
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Dr. Ram Subhag Singh: All concern-
ed, even the Central Government.

Bhri Kidwai: The Bihar Government
is distributing...

Dr. Ram Subhag Singh: [ quite
admire the zeal with which the
Japanese method of paddy cultivation
is being propagated by the hon. Dr.
Deshmukh, This Japanese method of
paddy cultivation, as my hon. friend
Shri Nityanand Kanungo said, requires
plenty of manure, fertiliser and water.
Butironically enough all these things
are openly denied to the agriculturists.
If Government is really sincere about
propagating this Japanese method, it
should be sincere enough to make
available to the agriculturists all the
existing facilities such as canal water
and tugewell water, fertiliser and other
facilities. There is nol a s1agle place
in Bihar where tubewell water is pro-
perly given or canal water is properly

iven, and the responsibility for this
ies on both the Central and the State
Governments. (Shri Kidwai: No.) I
say yes, because tubewell irrigation is
our responsibility, and the whole
Budget has been prepared in the light
of the Five Year Plan, and according
to the Centre's direction, the States
are roising the ‘waler rates and other
charges. That is why.all these con-
tradictions arise. I do not think there
is any way out for the Central Gov-
ernment to escape its rcsponsibility.

The bargaining which most of the
officials indulge in should be put an
end to, and unless and wuntil their
bloody hands are sufficiently cleaned
and corrupt offices are properly
broomed, there is no way out to pro-
pagate this new Japanese method. 1
do appreciate it, and I am all in favour
of propagating it, and I wish Godspeed
to this new technique. But' I would
urge upon the Minister and those who
are concerned that they should check
corruption which is rampant through-
out the country.

Coming to my third point about the
apologetic attack on existing agricul-
tural ills, I should like to refer to the
latest recommendations made by the
Planning Commission In regard 1o
land polivy. 1 felt that the Planning
Commission was swayed by the fear
of losing agricultural production. and
because of thig the planners have
recommended much in favour of the
big landed-barons. I am afraid that
before the proposed land census as
envisaged in the Plan is taken, the big
landowners would sell off ull their sur-
plus land and invest them in urban
property and industry which the Plan-
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ning Commission has unfortunately left
untouched. Thus, there would be no
land for redistribution among the:
landless agriculturists after the comn-
pletion of the proposed census of land.

The substantial ownership of 1land
will, in my opinion, retard production
and increase corruption. The Plan-
ning Commission has given much im-
portance to gift of land, but I think
that so much importance should not
be given to it in a planned and c¢ontrol-
led economy. ,If you do no mean such
an economy, you may go on indulging
in what you like.

Coming to uneconomic and unconso-
lidated holdings, I am glad that the
Planning Commission has recommended
that each State should have a pro-

-gramme of its own for consolidating

the holdings and fixing a minimum
below  which  further sub-division
should not be made. I would like
this programme to be carried out effec-
tively and efficiently, and not with
much burden on the peasants, because
generally in carrying out any pro-
gramme unnecessary burdens and
charges are put on the peasants. There
should be the minimum expenditure

. chargeable from the peasants.

As regards the primitive methoas
of farming. I should say that this
problem is correlated with several
other factors, such as the land policy.
the tenancy system, adequate credit
facilities and consolidation of holdings.
All these facilities are available in
plenty to our agricultural farms, but
then most of them—not all—do not
produce results. The other day we
saw some very nice farms here near
Delhi. But that is not true in all
cases, especially in case of the farm
that lies in my area. These farms
should set a better example before the
peasants of the neighbouring villages,
so that they too might adopt these
methods and improve their primitive
methods of farming.

Regarding the non-availability of
adequate agricultural credit. I think
that it is the greatest hindrunce inthe
way of our agricultural improvement.
What little facilities exist i the
form of taceavi loans and credit
through co-operatives are very dis-
couraging. I have often found that
farmers are made to stay for about
flve or six days at the district head-
quarters simply because they cxpress
their inability to please some of ihe
officials who distribute the loans, where-
as others who gratify thein with at
least 5 per cent. of the value of the
loans are enabled to get their loans
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very quickly and. go home. This
should be checked.

The other day we heard that the
«o-operatives get credit from the
Reserve Bank at 1} per cent., but they
charge from the cultivators as much
as 6 per cent. to 25 per cent. Much
emphasis has been laid in each
chapter of the Five Year Plan on
forming co-operatives which are be-
coming a Shylock-like organization
in charging interests. This high rate
of interest should be checked and the
farmers should not be burdened with
such’ Shylock-like artificial organiza-
tions. It would be better if small
rural banks were opened in the count-
ryside wherefrom the framers may
take some loans and wherein they
may deposit their little savings with
ease.

. Then I come to the price uncertainty
of agricultural commodities In
determining the prices of agricultural
commodities, Government dces not
take into consideration all the factors
which count, whereas in determining
the prices of non-agricultura! commo-
dities like jute, cotton or sugarcane,
Government takes practicaliy each and
every factor into consideration. This
anomaly should be discontinued. Only
then we would be able to give an
incentive to agriculturists Aand non-
agriculturists alike for producing more.
Some sort of parity should also be
introduced in determining prices of
agricultural and nonagricultural com-
modities. This would give incentive to
both for producing more, I would
also like the Central Government to
pay to the Indian agriculturists what it
is paying to foreign agriculturists. Be-
cause of this denial, all the iacentive
is being killed.

As regards the milk yield of Indian
cattle, I should say that it is so low
that we cannot compare it with the
yield of a foreign cow. Al the
required facilities are available to
dairy farms run by Government, and
vet most of them, for instance the
Jubbulpur Dairy Farm, have collapsed
and some of the rest, for insiance the
Dumraon Dairy Farm, etc., are not
even self-supporting and are fast
counting their days. Therefore, I
would like pasture land and pgrazing
flelds to be provided in each village.
so that the people may take advantage
and keep their cattle in good health
and thereby get a better yield. Then.
we should also provide facilities for
‘marketing the agriculturists' produce.

What is true about the cattle is true
of our farms also. A Japanese family
can very nicely live on a four or five
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acre farm, whereas even a fifteen acre
farm would not enable an Indian agri-
cultural family to live well. This is
because the Government officials deny
all facilities and kill the incentive. We
-should give something concrate to the
peasants. Nowadays, prices are fall-
ing rapidly and there should not be
any enhancement in the rent or water
rate. If possible, Government should
reduce the rent and water rate and
give some help to the agricullurists.

qC AT (TRERR) ;o #

. g awat g f fggeama St vt &Y
qME ¥ IgT TUAR FP T E I W
FAAHT F  EEH AR T HAT TG
qfews & 1 g @i A N awm g
®az o gfes  # & fec ag
e fr o e 4 arardr
gifew Y & 3 @Y & gowrcamt @
a & TOT oM £ I AR aga
FedY I3 AT Sfww daT F FAT WS
T ag & 5w *) 3@ & afaw dar
g f5 fom g FT @R TAIE AT R
TOF ¥ v F qoF H I3 g §
It a<g Saw o ot fwarfar o §
I 3% F wTa daT FT WY F ) ZW AAA
e @A A 9T qTET @™ awTT
AT g & F QT AT g & & aa
0% o T @Rt § SO & arg Swar
- A GTHTC A qEst Faedardy o oefy
£ fo QX qEgET & 979 ®TH FTH IF Y
AT AT A -EE F FI IIH |

qR o1 fag ot 4 @ aEeE
TR gt 7 fY oA awdT F war
a1 fr s Sew & qafees g
FH AL Y W@ & | F gwwar § oAl
agHe F2TTeT ¥ FYET AR &7 ww
q& gaAT A Ig AT wadAAe 7 foan
Tt & qerfydla sta-amgl & oF
Gar fY aw & o 7Y faar | Sfwe
& & g swg €, o e @
fe @ agdhe ¥ oF fod & & e
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[eame sgd]
Y WRF FAHNTAR HR
T« SN FY AT FT GAAAT I g
77 w7 g w92 & fou € av wrg
aog Ad A< I 5 fwrerd ¥
s I I AT ® A
¥ HTAT 9TgaT § fF ag 9 AT o
aTEE FHFAE ST & AW F -
feom gam Ay § 5 58 s Ad @
@ &, a8 a0 fyeaardr | ggr oft
i AR quadl ;R E ) o
AT qEAHRT FQ@ § AT T MBI
#t arfomn w4 § | sl & -
feas at & £@ wga 78 TTgTT I N
qaTfews @ foa A i feedt sy
& qarfeew fe CA s AT O 7 w1
I A A AR W R T @
TAR 4% 29 TG A 9 | AEE
H deTq T qUET ATET 97 HIT SAAT By
AT &RV 91, FES qLQATE & AWM
a1 | A qg SN S § AT (S FT
M & w2 4 o agi w0 $77 79 T4}
HTHTT 48T @9 FT I qg Fga G f
AR w@ A g e I & wEA
& Aoz WY o WF 9T &Y g ATy
e 1 @ ar W AT | ¥
T | TWEIR F TR qN AW
T efar T 9T 1 IHH o, <o
AT Y IR TEI, H1S FATC ATAFHAN
F gy ardrE & & g% fEar o g
& 9% S B 9@ AT ATEHY
AFFMIWEFE T @ T ™
FTH & QL EM T gA gy F et
trwd M g & ) $u@ & w1
M TR T Aeaa g & frag =
TR GTFTL A ZATL 9T+ T g 39
& fod 74 qoeY ot Frfezelt ® or
¥V, JYR THo THo TF I 9 & ®T
gl F AR WO wifed AR S
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Y o w0 & fog g AT wvfed
e g o= @F Al T gw o
Té & fr Y qow A ¢k, ¢o Hedy
Ay gl § WA & J9 & fod s
9 % 9 e 7@ fear sk I St
& owt w18 T ¢ froag e aw
AN A et @@ g oW
HEW I 947 FE & T F gAY Iy
2| AT G T FET AT O
& I it *17 fFar € ag ¢y wrad
ATATA FYFILISA R FH & | I
B Q1 A9 919 aw TH STHATET & wer
& @ FE aog ) & 5 gw g e
w1 Fd9a FT > | 7 fas afy afes gw
g {EH! BT 3T & aTqH AT g AR )
aff gq & araoe N ¥ %@ guTE 99
FETARATE | Fawwarg fF fafaeex
qIga Iq £ AGE  JIAg & |

o% qErE At 9 & 5 guge & foa
A A & faa §, dven ¥ fedzga o s
fod Atz dfr &) gady N & fox &
9 fag § 39 F1 T FT AMAT & a1 ATY
A T w7 fagr Sfws 37 #7 oY Iy
Y € 9 A~OY AGI € | W §WHQT
g fF s=v71 og a1 & fam fowr sl
# Fgd I3Ar § A HX FATT FT I
ESTHI ®1 ag awrEl dX S ST
fed a1 W faer TRmR &
TREE fay § uw oaw
UF ¥ gHA Ag @ et
T FE ST | Agi 9T agE
g, dfrT g ook AT g IE SN
& aeweam §, fgare #1 faor qar g
Fgt & A1 GG AL AT T A
1 a9g § AL AAE | §Y AGT AFTS I§
TETE ITTHMH | A9 H1 KT JIoog
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& wifgd | o @Y TE A g
ar g 3 =rfgg )

W & FoTar OF A1 A W
feagrazam AT g fom ami A
TET ¢ 9% T W ¥ qwHr Y I § |
My, gasN A ¥
T g, d@i w1 T oy v
AE-ST FY THE A B E, oF vy
9 a<g Y TEET & q@T § AR AT
s ¥ ¢ o w 3o faear
frare & o = § aq@ET TEATE o
faor dfae & ¥ oF o ar
W §, T UF O agdle wem
g ot Afas ¥ <o W® 9T §
I9 qgdi® § TF AT w7 Ar
A% S T fear ar, zgT IS T
faar war, dvex A femr mar 1 ww
a1 FT qB7 747 fF 37 A S wq
firert ot I g fi a1 & W e
FaGN) 9 qgfie ¥ araaga
Aferod 959 §, A I A TTAr
3 & fog 9md At &, d97g, A9 TEr
AMMe M A ex 21 A g Iy
T ff a8 91 awdry &7 a0 § 99
F ypAgA A aag ¥ N Perar
AFAE AT 1

Ay 70 w7 g & f Y oy
I THEH 1 W & 99 & 8 R
fr I gAY A4t WX T @ ¥
TR R a9 e gt 1
et g fa e # o & e o qi=
A1 A OFE TN g § qg v
#t 92 FE 979 FHaT HK 98 & AR
7g ¥ a1z 7 & fod W qwAT &)
T B2 8 faw a= 7 a4 w4 ot I+
fadi & &1 W 9@ R & fod swTw
TEY 97 GHRAT | X9 ¥ FOTET OF N
M D EE TS T ad
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g TR qEe W o A
Tordfry a7 ¢ fe fom & 3k Ioae
D & 37 M, S daH FT T
e &t oy wfgd | ¥fww fow &
I % TF¥ 47 3 FY, A THY
S ¥ AR 9T ¥ 0w &0 & for ot
®TAY 7€ &, TES I A TF g© A ad
T #T 3 wifgd wife ag o
PEFIFE ATAG a%7 | A AT THT

R EE v

T A § ag Ot wE or Ty &, Tt
TR M d
qTE O QFF aH A § ag T &Y A
AT TFY AR A FF AT F aHA
tofed @ 812 8r fedl #1 awmr
3% A €1 IT wemadfeq wifimr
Y aTF FxW @ Q §, |} T §,
afew @ o2 o2 fagl w1 ox s
fed |

TF AT AT GAT FA & v &
I FE 1 a7 Ay A 77 0k
aeets a8 & 1w faear &0
IO EEN A dE 1A g, O dur
AT § ag 9T FT AgT § T I FwHAT
i| sfwes llolﬂ'oﬁ: q«mﬁw@u’&n
) waEfemgsmo qw
Fraed @ v e ¥ 9w @ AR TR
X Y AT AATITATE | BF wrfd
fFamafigraagar s ? ag
wer & W Ad gam, T W
A€ av, TqF A% TE 91, IS AE 4
o1 Y g 1 aY e W S e
gar @ AR ST wwar A I9 W
@ Y TS § g AT @ &
AT g #HT @ ¢ AR ®
feara & & ot @ 1 A @ A®
¥ gm @ R fou A ww

o ¥ ofr & @ & ad
wcan § I v aw g wfge
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(g 7w g .

fre o1 T@ faear | dd
qramgare ge fa qu @
%hﬁaﬂimlﬁﬂwﬁ%hﬁl
ﬁmmmﬂ%?ﬁ?ﬁ
et § g7 TR G 9| Tg FH
e amadr g ; W amy A
gt oA wre faam At
FAaTTaT| A FEA§ AL AGI o |
T I 5 | @ g w9 |
3R ag dre @R § afeaw w3 fan
T § | A e agr d@w fear
AT g 1 ar ag fiw 7 o F
AT 1 9 g @ awa g

m—&q\oﬂoﬁ'émﬁ'ﬁﬂ@?ﬁ
§ s Oiftwea< &1 w8 AT g )
sonfear srorfegar FTETR & IFRT
gma @ § 1 Sk qe ag faed

aFt oY Fower ® foudr qear §

a1 =gt ¥ w1 wmar € fr F¥faw fea
g g® aw d o omdT | e e
¥ qrE A1S &% g AR AW § L I
& AT A A FH A FH € AT AR A9
FA T gwaE |l S g
§ §%< § AR 7 v § o an
&1 78 AT SR FE AT ATE |

# # W A9 s A
wife a ew ® gUIAT & qAreow
v &1 AT A A v ¢ e fred
g% ¥ IUaa ® wer aeeer gf R
alrr are ol A A= R Y W gy
wex 9qE qfal 9% @ rEN | e
&/ @ AW FgAT qgen g e foae
wraat sreart ag ¥ geft & o o

&ar g arraT & ST 22 F Al v

w\T faaar wiw @2 § e & IoAT
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fefegrea @ A&} AT | ITH FTA A
FFWETQ & & ¢, fe T g AR A
W3 agugad @S 5o
A R w1 #

© o wem 5 dfaad & Fq s EIT

T & 7 #Y F7 F § & v
g1 9 ETH AW TET EAT § SAW!
#h@d f& 30 a9 99 N FH A=
A AT AT | :

5 p.M.

Siri  Banerjee (Midnapore-Jhar- *
gram): I am having an opportunity
of speaking for the 'first time in this
House and I would like to place before
you some points. I do not knovs whe-
ther those points will be palatable to
the Treasury Benches or not. but I
feel I must place them before you. Of
course food is the foremost problem.
It is above parly politics. There is
no gainsaying that. But the only
point I wish to urge is that unless and
until the economic standard of life in
India is improved, actually the food
question cannot be solved.

What I submit is that there are
many fallow lands in West Bengal,
which are lying fallow simply because
there is no arrangement for irrigation.
Vast acres of land are lying fallow
and the cultivators, the tillers of the
soil are repeatedly asking for irriga-
tion arrangements, but they are get-
ting nothing. If there is any small
arrangement for irrigation aar if some
legislative imposition is made that the
tillers of the soil could get those lands,
of course at a very low rent, I think
it will be of some help towards pro-
duction in that Province.

Secondly. in the Finance Minister’s
speech I find he has said that there
was a surplus storage of food in India
and that it has improved much. When
I read the speech I was really struck,
particularly in view of the woes and
miseries of the community in certain
parts of Bengal. As a result of the
imposition of the levy system in West
Bengal, arbitrarily I should say. some

art of the production which they had
n the soil is taken away by Govern-
ment. The result is that while the
cultivators depended entirely upon the
production for meeting all thelr expen-
diture, their household expenditure,
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medical treatment, food and clothing.
if after such hard labour some of their

produce js taken away from them by

the imposition of a levy. that means

bringing woes and misery to them.

And that has been brought about in

some parts of that Province to which

I draw the attention of the Food
Minjster, though it is a provincial

matter. I would also draw the atten-

tion of the Food Minister to the

Sunderban areas where, I believe, my

hon. friend has made a conducted tour
in 1952 and 1953. (An Hor. Member:

Well conducted). Well conducted, I
should say. I believe, if I am not

wrong, that some officials had taken

him to the places where thpy chose
they should take him.

‘Shri Kidwai: That is true.

Shri Banerjee: But the real condi-
tions and demands of the people were
not made known to him.

Shri Kidwai: They were demons-
trated by some Communists there.

Shri Banerjee: I ask the hon.
Minister the reason why there was
this famine last year, in 1952-53. in
some parts of the Sunderban areas
and why in some parts of West Bengal.
particularly in the Jhargram-Midna-
pore constiluency. there is scarcity of
food. The reason is palpable, as I
have gone through. The salt water
from the sea enters into the land and
that has made the lands fallow for
years after years: Neither the zamin-
dars nor the Government pay any
attention to it; though representations
after representations ,were made, but
no heed was paid to the matter. I
should say that this Sunderban area
supplies the whole of Calcutta with
food. I think my hon. friend will
agree with me.

Shri Kidwal: Ves.

Shri Banerjee: If that be so. I
believe this famine can be removed if
some steps are taken. For instance the
dykes may be repaired and embanic-
ments may be put there.

It is within my knowledge that last
year the peasants and cultivators, the
tillers of soil, sold their lands at a
nominal price to the neighbours or to
the rich. - If some legislalion be im-
posed there so that they might get the
lands by paying some amounts, as was
done last year in certain portions of
Bengal, they would get back those
lands and I think some of ihe problems
would be solved.

Another matter I wish to bring to
your notice is this. If there is ample
storafe of food, then why is there any
scarcity of food? Why are the people
?o%td in a position to buy the necessary

18 MARCH 1953

Demands for Grants 2302

Shri Kidwai: Purchasing power.

Shrli Banerjee: Exactly. Decause
they have lost the purchasing capacity.
I want to suggest, regard being had to
the purchasing capacity of these pea-
sanis, that at least the prices may be
levelled accordingly.

Shri Kidwai: It has been.

Shri Banerjee: Though it is not
enormously high, it has nul been levell-
ed to that extent so as to come within
the reach of the purchasing capacity
of the people. I should say that the
Japanese system of cultivaling rice is
no doubt good ‘but my apprehension is
about the way in which it will work.
Will the manure and other things
reach actually the tillers of the soil in
time or that they will remain confined
to Government Reports only.

The Minister of Agriculture (Dr.
P. S. Deshmukh): It will reach the
cultivatar. You can see if.

Shri Banerjee: But my apprehension
is, will the manure required for culti-
vating food reach the tiller of the suil
in time? I have experience of the
“Grow More Food" campaign. In
mofussil  towns and villages, the
manure used to reach the cultivators
after the cultivation Season was over.
The result was production was meagre.
I say this from my practical ox-

rience. You kindly take note of it

me remedy should bLe foun:d out.

Dr. P. S, Deshmukh: It will not
happen again.

Shri Banerjee: 1 would like to say
one thing about the contiul over food-
stuffs before I finish. We want pro-
gressive decontrol because it brings
corruption amongst the people, it
brinﬁs money to certain people like
black marketeers and some people on
the top. The Food Minister says thc
conditions are improving very well,
Let there be progressive decontrol
wherever it is possible

st Q%o F@ozwwr (freT It
¥ fyor werar—afiaw x frer widr—
IR : TwfT wEEy, ¥ /e qxrey
&Y Faeay F A T g 9w & foR
F arq A Yy wrE 2w g amor
AT Y gro @ A wf fra® awl &
w& avdt & ) gt oY agE gt & 9w
Fragrad s Hdoe E
w1 o & 6 gwr? o f e ¥y v
ooy 7 Y | qudy aTF & wgr omT
2 fir o= o Wy oY YT o o g
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[5f o qFo FAyATF]
TTRT & | I AT HL FgT AT & |
Fawmmgfs i @ AT & i
F§1 7arag g & fr weaw 7
FTRTFNAG GV A7 & ST
T A, TIHEITA & G &, FATY ATy
¥ qEa §, A AR WS F w0 A
qEATT qTEC q@ FT A9E §, gAIR q@f
y e F P UL o) ST ag
Fdt oA SaTaT A% 4t ey 5 a@r
FTFEATATE | T =T FY FHAT Y
A &Y ©: g1 AW F AV ZAIX TREH
& @ & 9 fa & fs wrat o aeaT
AR ew | g ¥ a1 @ § A g
¥ fordt g9 (R w994 & s faga
& AKX, g Moo gA w51 T w1 frawd
Je FATI IA9 TS T I
& &, xafod aifea g & e w4 aY
& 4 | ST I a1 §T FTSEY
It &S Ay AL o, A wrAaT §
fir TarefY et A ot aror o T ST
& fir Y ot #Y ST g A€ E
FATY "W qE4l &Y 2AAEAT HBT AR
&1 & wwe g e ag TR Eald
A AT AR TH A FT &TF § IV
@ @ gd @ wem fF gAR 9w
FIEN A & | BHTE €216 F1 QAT
aa O & AT HAT FHA] U TR
& % B [HEST FGA a1 A T
wram fiF ol 134 e F E ¥ gaT I
{3 ST@ | FAIL A T a1 A®|
g A (% S 1y TR T
e &1 ETH BT G A @
gq gz A#  FE ST FHA &
TS ¥ FTod T9 A4 RIS § TR
sret TR & o1 fues FE A AwIr
adt 31 foraem €T §9 I gRIL W
#. frod &% Qi § I & g A
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gH ag Y 3= 7 srar g e aeErd
THTAL & oY TEFT I AQE 4 IF AY
e fpar AdT stra Y 73 WY 39 A1
TS AFAL T FIAT AT
g fo @Y Y o 3fgs rac wq G wdr
Y, zafed St F Tear aLETd gEET
dxwfoar) Sferazaaadaam &
T w1 Wt gEdr A ¥ fod
7g % A1 7% 3 5 9% W & 5
A1 X, FAT F 787 AN 927 7, IT
Y qiT FF NT IqET A TG F,
¥ gawar § 5 1e3 & q) & ag @19
FE AN AR &1 wEd F A F 9T
AT Y rraeiy Y *ft weF Ay wiw F 73T
®H BF 9T AT 7T AAEY & Ty
A gAY wir Sqrar A& QY AWAT
WS OF ¢aY 9w & frq 9T gegs &
faadft folc § 1 sre qemr 7 fay

WA AT F TR E ] oagi #

S § At ag a1 gyt fif aga & S
LI | e FT eme g R asy
MM arragaaramd «f
T T Tod F AAFOT T
T &, IR %3 T & @ T T
e & 9w | gEfed o@faT aEy
FH G B A9E 7R &, I A9 7Y
f g fegmam & e ATE B H=EY
g%, T SUTET 42T gT | §AfHd AN A
IFHT FA FET 4 {7 g fod S A
FCHTLY GHT & F7 ANLT | A &
HTEHTE GHIAL & FF W1 T Tear faaar
a1 | zafed SeEiq ATETT gEET A
Tt 7 @ 7 ZAL FHAT A AL
gafod gawT Y =are £ ge fs aoerdy
gFTET & BN A T297 F7 AN, WA
+r ag afaa giar & £ gardy g8 Adrw
Y aZ o Iq F AT HAT %S §
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)l ag ¥ W Neww & ae &
qg %gT AT & iR gRTT S F9 8,
H 5@ ¥ ®1 9 wwar 1 99 fa,
FaTafastt, a9 7 wAET 5 oagr &
wefefeesm moa &, @ & W w7 g
Wt wiwe fod a3 § 99 # aga &t
Tefaat § AT I # qE 7 FT I
qT # 1§ A aqTAT TOAT Y ATA | qH
ar A ag & fF s0reRy N qeeT dar
FWQAE FTHOTY I § Lfefeew
¥ &1 #r¢ fearer g agt oaT T8 &
far adt ol w1 gw a1 A% | gEfeR
qE A THET & | F qg Y AT §
i ag oY w1 aaT ¢ fF gAa faAl #Y
Fiferer ¥ 7o F¥ Garare @ ady
WA ST &1 TS FT GTEAR
FaaT adt § | A AT §E T
w4 #Y foie & qqemr ™ ¢ fF
®ea 7 N fEmEr N agEr ek
dt g aY @Y gk, e ww & #rg
AF TEN i G 196340 T g4 o042
§ ST ZTTTAT TAT 9T 9% 9 FTH A FT
9T, A F R. 0 ST ST RIA ¥ TR
F qarfas dxra. adfr1 dfFa A
Y 927 FT FHET 7 ¥ FTE A TASET
gl ATHIAFTTATS A Q¢ I
= #1 fErE adf | @ A § 8
2RUR-UR H <.¢ BT T I GTATC
T A ag o fearoman & e &
224343 F {3 ITE A ¥ TAAR ¥q
AT | H A A HAT ATEAT §

FATL 5 § T FT I FIH @

78 & ot A o & 5 s @g
e ard @Y &t gl e ik
Wt @@ oAt )

Tg 9T F 4V AT @A & qRWE
qoE & AR # 0% w3 § 1 wifs &
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agt *7 @7 a1 §, gafed & qgi €
qreT &1 fars $T 3T AZATE )

@A F e a9k faaes &
e e ar ava o # ok
Y NA W T F2 FEF AIT A0,
qI /1 F AT § TF ATIAT TG
g 5 agi ot 7 #7 dzrare feg avg

q T T ¥C-¥R F qg TS TR

& forar rar ot AF & I A v v
3T AT AT A AT FAW #Y IAZ X
o 2 i ¥ U OFT F g9 77 G4
HT @ ] ITHT TIE T T & F74T
L& 9 daT gam, ¥AF Coo UFKT YW
9T AR A AqAT fFq R g A X
¥¢oo WA ToaT gX WAl fAar . Aq
LR HIT W o F T FAVT Y 7aT AT
RRALIULES L A A U L
qurarT At e Tg & Y ¥ Fat o
ag fgema oA & wrgw gan s zq v
I AT W oRE qfa § dar At oy,
w fas Far fiw ¥/ &
T § JW@ AT AW T @
whT & fga@ ¥ qav gerr, ate o
FTE ® @rg fAaar T4y 4t 0% wA WY
TFT 47 AT 1 oo THT H gAA
Tg 4T T4 AT AT 59% wHcaSy
¥LRY HA TS IqTRT 49T gAT, gAT
|t & gaw aq€ #1 avg & forawr aavon
ag frwar i 9187 OF oF T § 29 77 T1<
AT AT a7 IgH Hieg AT GaT gAT, ATAY
WY 9w 7 FAT AT W oww
gs, dE WA gAd (%0 Q&Y
™R 7 feyr gwd faae
TR AT, T 4943 & 3 ¥
AE AT § 42 AT 91, I9F T4
9T RS AT A9 AT A% dar gam
Y. ¢¢ A e AT A SgvE
I g | wAfBq A AT A I
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[t Qo Qo AFaAT]
ot frdz wem fF gzrar & fog
arci: ¥ qEdT WA F AATEE T
forar o, & ag WA &Y ey § fear

a1, FTT FAYFAE LRI A G 9T
7% &, I 99 AN T 7 WA fFar
oty @ W 3@ A FrE aw Ad
& f5 gy Garare og¥ A AT
qgT &% a% 7@ Ay |

& ¥g% T Fen wgar @1
o T ATE § g GF AT A=g
B =9 a @Y § ar ag sfuw i
Hraaw ¢ fF g A #3eq aw Fa
grE T e KT AT A q9A fafreex
arew 1 1ad foq aurd 2T 5 =
qreaTe K21 A wo FA AT, AfeT A
ot & oot wEar 6 T AT ¥ AR
A FT T THAW B @ AT TR
it F1as fre @rg A srsT @)
&% Arhien $or g & AT ww A
g @ W & yz W faare
aTqREe a1 B 857 GaT Y ¢ fore
@ 9T a7 g6 gafed ¥ g
f qq a9 AT TAT & T IAAT HTH
fron farar oo afew oY fegm e
frar g, feeer some faeges @ewr wor
AT T @ A FW Y FW A A
e @ fiv Taw o SR
TR A T & 17 | A Y gy
W Afe g 9T 9T FTEAS
g fear s s qver wefras 7 w2
7T & fvqr o @ 70 Pavare
fF g7 FEONIYEAT FIAS T TR
s gETT AW A<EEr H/M
F omrgmr § fF gl smx
- QAT 7T fet #Y AR A &
. e w3 A7 ;e w0
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Shri Sankarapandian (Sankara-
nayinarkovil): In this country ever
since the real democracy came into
being with the transfer of power, we
have been suffering from food short-
age, on account of famine, flood and
other npatural calamities and conse-
quently we have been incurring a
heavy expenditure on foodgrain im-
ports. Even now, we propose to im-
port foodgrains worth Rs. 154 crores.
Under these circumstances, it is but
natural and necessary that our Gov-
ernment should give and has given
the topmost opriority to agriculture
and irrigation. Prosperous agricul-
ture is the main base on which our
further economic development c¢an be
built, Because of the food shortage,
Government has been compelled tg in-
troduce controls which brought with
them black-marketing and corrup-
tion. Apart from this. people have to
undergo a lot of difﬂ(‘ufties as a re-
sult of 'the controls. congratulate
the hon. Minister of Food and Agri-
culiure for having relaxed food con-
trolg from the middle of 1952 on-
wards and given relief to the pecple.
Decontrol is in operation 1n the Mad-
ras State for the last one year. Con-
trary to the expectations of the critics,
the price of rice has fallen appreciab-
ly in the Madras State. But for de-
control, the prices would have soared
up sky-high on account of failure of
monsoon and famine condiiions in the
South.

The Indian Council of Agricultural
Research has made a significant con-
tribution towards increasing tne pro-
ductivity of the small units and check-
ing the various crop diseases to which
generally crops fall a victim. But, I
fail to understand why the usual
grant of 65.69 lakhs is reduced to
25.14 lakhs this year. Increased pro-
duction of food and other raw
materials is vital for our national
development. When it is tne fashion
of the day to apply more and more
scientific and mechanised methods
for improving and increasing the
yield, I do not understand why this
grant has been drastically reduced.

1 have often heard it said tha: our
statistics are very poor so tar as our
agricultural economics s concerned.
But. I can at the same time assert
that whatever statistics are available
in this country are much more reli-
able and comprehensive than those of
other countries, looking particularly
at the size of the country and the
literacy standard of our farmers on
whom mostly depends the success of
the work of our statistical bureau. I
wish to congratulate the Food Minis-
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try through you, Sir, for having un-
dertaken such a herculean task.

The Finance Minister in his Bud-
get speech said that the food position
this year is much easier than the pre-
vious year and that the stock position
showed a marked improvement. I
shall not pretend tp hide the feelings
of a number of hon. Members from
the south at this rosy picture of the
food position of our countrv. Food
shortage and scarcity is mainly res-
ponsible for the large scale emigra-
tion - from the villages of Tinnevelly,
Ramnad and Madura districts, The
Chief Minister of Madras, in a Press
Conference on the 19th of February
in Madras, said.

“You do not expect the entire
population to be kept on gruel.”

This is his reaction lowards ovening
more gruel centres in the Madras
State. The hon. Minister for Revenue
in Madras was pot exaggerating
when he said,

"l saw walking corpses in the
Koilpatti Taluk of ‘Linnevelly
district.”

In the southern districts of the Mad-
ras State, people are not in a position
even to get enough water to drink.
This is illustrated in the Madras
dailies which reported that a woman,
while drawing water from a well to
fill only a pot, for hours ‘together
got tired and fell dead on account of
sunstroke, Large amounig of chemi-
cal fertilizer are lying idle on account
of famine and failure of monsoon in
the South. Prices of callie gre com-
ing down like ‘anything in the
drought affected areas. The fTood
position may be better ip the north,
but it is certainly precarious in the
South.

For the last few months, the Food
Ministry is busy in advocating and
popularizing the Japanese nethod of
cultivation, . While welcoming  this
enthusiasm and effort, I do not see
much difference between this Japa-
nese method of cultivation and the
ﬁouth Indian method vf rice cultiva-
vn

Then, I would like to cay some-
thinf about commercial crops. Re-
cently, the tendency has been to be
self-sufficient in all agricultura] crops.
While this is a good ideal, I think we
must concentrate on the production
of commercial crops and try to ex-
change the surplus of such °TIps
with the. agricultural products pro-
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duced in other countries, It is my
considered opinion that we must pro-
duce commercial crops more elficient-
Iy, and barter them with the surplus
foudgrains of other countries. 1In this
respect the Government should try
to regulate the prices of the agricul-
tural products in such a manner as
to encourage and promote their pro-
duction and specialization. I think
the hon. Minister for Food und Agri-
culture has successfully tackled the
food problem and reduced the im-
port to a great extent. that 1; ta say
38-6 lakh tons. and I request him to
listen to the cry of the d:sln_essed
people of the South, in Madra; Stale,
and make them fee' that (hey van get
timely help from the Centre.

&t dto fr (rar wET )
FHTfaafy, AR ®ATE § WA FT QLT
¥ ¥ 2w F et A qrwreay savay wgeaqet
g1 zafed s adr i groa 9 75
Y ey, o £ awear go T
o AT | o W %B f ffe
TOHTT ¥Y CH ¥ @Y ) gurH & fod
g AN
# 7 9 gy o s gifes @ &
TETR wriariaY #Y, Iw F AW
TR T T AW & 5 g%
AT F T Y AT & TT BT I
wret & 1 A T mfaw e €
N AT GT =rw Tow qrfax g T
AT A ofr &d oy e § Ay e
e @i ol &1 39 %1 OF wgeaqel
o 3g & fF gowre & oY afqwrd
miTysmafisdd Nwe
§ &0 gg WY § i arowre finey fafesrmr
Hrfar a7 Y qg=et § % Ag g7 WHIY
¥ ortfale st €, s o & g%
] o et o Y g | o oenady
& TR F AT & TAT ey o W
wEA ¥ vy F7 qav Y A wwA )
TMFET AT FTA A § AV Fq a6 AW
' Y § AT AF T AT AT ATATE
Y aft] grom w0 qon ) g7 AwE™r
nad g
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[sfr #¥o fas)

# uF feam gord 7 @F a1 §,
z A frare 7€t § few fearay =Y
waena) & ofcfer g 1§ aar g
frwm m & fram smme A
AN F s A gus §, @& ¥Q
& T Ol A g, ¥ 4m At
Ffewr maddee 7 o sfaqw aarar a
TIE QoA Fhwew 1 I9 7
g Trr wrfge Y § fs fggeart fram
g qwe § | gfrr & el qew &
feare & ager wrfis segoe T €
I =rfgg ardY, ¥ rfed dar Ak ¥
Tfgd A | 7w ¥ Ifd o7 &Y I
FHATE | I Y [T qGT AT AA
][ N owwa af &, ¥ A w3 FTAA
R, wre ®Y welY §, 3% qar weAr wifgd
it famfenr &, sa F ar fefrawm g
fraftadoag gak 2@ & ard
afaw it & | FF ol grFY A 9F
TGTAT ForSHT ¥ geaew 7 fas §
TR AT | AR qar o fF g
Awrd arr ot 74 & Py fgrger
fram = strar ot A wwar) f
Y 57 Jurely #7 Ay SToTAT TR Tav
21 47 tw ¥ q@ o v A8
srart fofed a1 qeeht fofed | wa
A v fanzar g, s AT N AT
e Foraret amdl forel ar § o ¥y =
2 % aga gz a5 sware af i
wafod f foe® squa adt aae@ &
i, ¥ g e g & fod gy wwae
T W 1w Fl w1 Fwar
fadft | dwIT R FToIM @A A
WTATT | WC A @AY FT FH fweraw
FET FHA GF F IRATAT TG FTATEIE

To dto Qo JAW : FIE AT
AF AT TG W/ JTEAR |
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st @t Ry :  Tfr et A
§ T duT gTETC FT A A, € A
oW qeft § fF 73 srar A TR o |

# o § 6 3 torh & ot @Y
HIT GF Y &9 F A A aga €
S ¥ e O &% o @ g A
&Y 3T gorT A 97> ¥ Y AT |

sitfeeek: v o 7 g€ &nft

sft afro fwr :  FUT & WO WY
f@mg gwrER AT w
41 # AT T oy v €, A 98
FET dHT AT A Tur | @A ¥ qAv
wor T, A RITags Y avdr  faw
FA I TEG | AT ARG
& &Y qar @ Far @y Ay WorT w1 qare
it & Y & & |

gl amaa rFg g agagd s
A FT AT AT FA § 7 3F ¥ TEY
&1 Y | g7 § 7€ queyr ag  fE oA
qT &YAT § qg qrAS T8 @r qar § |
T THELT F71 TS T 8! fFrs arefy
g o awgdadarerg fv ag
TAET ¥ g A TEAT | W AT
fs o &vr @ W el 7 ol gu
& IT4Y qrETT AT JaATRT §, WAL A
FWaGTFA AN | fHT I Framw
g FE A& A fomrgamd 1 fagw
& qga foar O¥ & Y g gare A
gF o @A g | Sfew gz o oy
AN FTFH AN FQAE | T HATT &
w@F F q¢ T7E B oy & | A wad
TS 3 & OF 0FT T AR &
gEA MR s waaasa § %
frg ®Y Qoo TIAT THYT AW AT
qft 37 F1 feaar wraer e A
e qg dar a1 EHAW® &
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@t 98 gu & faw & am freaY &
form gamm &1 sreYary @ew & ¥, TR
At oF sretEre AR N iR
F AT F qZAH A TE § ST 3T FT
FTH FTHETA ¥ SYTET IEATHT FT & |
fagre aF & ager ¥ Ford 3 § gt vt
R ATATT AGT SATIT § A q2rE FTHTH
FAE  ITH 90 &7 T & IfFT T®
AN FEE | Tee @A E, v @
AT TR e
FeTt 9T & 7 § AT FES FEA ¥
AR A ITES AR : T et ooy
T A IGIFAE | 97 A FweAv
T FfeT &1 TTHR AT T ¥ Far
TAT AZT AT A AT T agT ¥ wI=N
% w57 & for orfterdy ot & o, e
Frvarer 931 2 & firr ¥ &7 au ga
7w o% fedt F o At faar ok =
TRATAT | GHIGTA A T TH A
gt & B oofrard &7 9t am @1 1@
Trew g1 T, SfFTgaR I & JHiET
gt Aoz &1 frady aroqnd ag
fpam & 3 4 ady ot o frar #Y
frm A 3froe @ g zafed o
framal &1 FE @I AG g
39 & fog A ¥ AT srmere It a<g
Ao & &t ew ofr 9t g Al &
FiET 95 € Ffew Feamt w1 wrf
s T g3, T & SV F Ieg Al
It § | fre ag werizr & fore st
AT 7Y & | IAH AT ITHT AL AT
M@ AT I FAE | G IFT
1% ¥ ¢ 9EA ot i F w7
#1 ay fet g W v A dfom
4 gL X TW At & I g AR
TEET AT FTIHFAE | IR A
WG g § T A & & F ¥ vy
21 fredw g sa@ d 9o o @Y
e § &< forg Oor w1 7t @ Iw
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Qr A aad ) FEACAHTE R
¥ 74 fasar 1 acyw ady § fr ag
frarTfA@IE| T ATH ST #ATE
TEY v 3T 7T g qdY w7 Fw AL
£ O g frargamE A =
TR feae se @1 ow A aE
T 7w STE ¥ 9l AE AT gAY
Tgé fen AN 1§ Jrer gy
wagdr faadt & ar A 9 dradr avy
7ed fr aerqure#F e oH A
aY g @ a1 & |4 w1 FIH
3 § v gafaT wagd 78 fradr
g1 SN g® worar § S gavfaw wagdr
agf faadfr & 1 o wry dar wRav @
W ot fwa Al frsd &
aR FF qAfax fws T faadt
gar Jaar frmaeft aff wd 2
g o & e 58 3 F |t Fr e ad
F17 & foraer e ®E w10 ) fasar
g1 N arRAT A9 w1 9gv foar A
JAAIIT quAAT € A qAT W
$TH TG FET AEAT | AT
frars *7 seer Afyw ara & v ¢
ar ag &dfr T8 FET  AIEAT )
ag ®E FF AT A7 gEAOD
&t AFQ g &1 A @ w
7 @t ag 733 & o faegs anfegs A
Fw A ary § A foaey g 7
R Y Qo 7 fasar § 1 A
g g v 97 farare 7% e s
FHIT AXALIT AT & FT0 § S04 A7 AT
ff godt gE gvfr | & oF FA 9w
groa | & wwar § f sae awaTe
o &t § s adt A gty g
WA | U W AR R EY THATE |
A e ¥ qg ft T E ) 97 FRATT
P A &t F swAr awdr &
€ 997 @t ®T T TA¥ 39 §
|t ¥ raraddy Iz el vk fafa-
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[sr o firsr]
e dae A g1 A A 2
g f craer and & arg forad fafrees

X T 9T A4 AZ ATS § WG AL
T ATELATA BT | W
T & FTH TTAE R

ofl ferwf : w1

stoto fawr: ww @ § wax
ATIF AT F A AT AT AT @ g )
Iy AT gwrR TSR arg A &t
w1 foemrfoar 1 ag Y ogefa @i md
IqE AT A AqH I_AG oA AR |
IFA {FATL AT TH BN FT A
& & foar ) ag § avd A oot
g T TEHT Y T

ot fieraf . & 7E 2o AroT E

§t fte frw 7y TET @S
& fordr it srrrarra wred e Y e
§ Fg1 g & o7 v gy w7 qAe
3% ¥ g H4T QY &Y @1 FT qAS TS
g A A A W g o @
gaRt FE AT A AR |\ TwHAS
F1Z® F77 & (o0 o9 7§ 95 Tamada q
goTg 7 Hifed, 399 qorg ofag @
fe oY et ace & &t 73 @ E e
7EY &Y oY S A & fagg & aray AT
A & I7% grd | g TATI q9 qTHAT
% EFTT | O AT FEA & a1 AsqNA
At & wff 7 audt AT ¥ g
swifey ®7aT g ff IE AW T
fasfa® & a1 %1 2w fagr

Col. Zaidi (Hardoi Distt.—North-
West cum Farrukhabad Distt.—East
cum Shahjahanpur Distt.—South): In
the last six years since our country
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attained freedom, I have lcarnt® one
thing more than anything else ond it
is this. It is easier to attain freedom
than for a people to change their
mental habits and patterns of thought.
I find ‘that we continue—we the
people, the Members of Parliament,
and the Members of Government—to
work along old grooves, I lislened
with interest to the speech made by
an hon, Member from Punjab, wno
is an expert agriculturist, Listening
to him made me think that we still
are working under the old fceling or
idea that there are two classes in this
country, the class of the rulers and
the class of the ruled, There was a
time when we felt we were helpiess,
we were subjects, we  were slaves,
and so there was nothing we could
do. And all we could 4o then was
to blame the Government,, agitate,
find fault with the rulers, and just
sit back and do nothing, beczuse we
felt that there was nothing we could
do. 1 listened with great interest
to some of the questions asked by
the hon. Member, These are some
vf the questions asked:

“Why is our produclion per
acre so low? Why do we not go
in for dry farming? Why is our
*land denuded of grass? Why is
the milk yield of cattle so low?"

And the fol'owing question was real-
ly priceless:

“Why are potatoes selling so
cheap in Amritsar this year?"

Government is responsible for every-
thing, and the hon. Minister of Food
and Agriculture. Shri Rafl Ahmed
Kidwai must answer all these ques-
tions, He should even eive an ex-
planation as to why potatoes are sel-
ling cheap in Amritsar this jear.
But I would ask., why should we
continue to be so servile as to look to
the Government for everything. Why
do we have this feeling of complete
dependence on these exalled gentle-
men? Why do we not try and cget a
move on ourselves? Go to the rural
areas, organise the people there.
After all. we are educated. and we
claim right'y that we have been elect-
ed by the people, Our voters run
into lakhs, not like many countries,
where 10 to 15 thousand persons can
return a Member to Parliament.
Every one of us has been elected by
lakhs and lakhs nf people, How is
it that we talk with such an air of
despondency about everything. and
onlytgmow how to blame the Govern-
ment?
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Just to change the taste in the
mouth, I feel that though late it
mlghh be, I should talk about one or

ne examples of work done in
the rural area in my own State of
Uttar Pradesh, My ancestrel home
is in the Meerut division. There we
have a gentleman by the pame Shri
Fateh Singh Rana, who is a member
of the U. Leglslatwe Assembly. in-
cidentally, T may say, he happens to
be a Congressman, but [ am not men-
tioning that to claim credit for the
Congress Party, but anyhow, he is
a member of the UP, Assembly, and
he is a worker for the tural communi-
ty in his district. In the Meerut
division, he has done most wonder-
ful work. He has organised the peg-
ple and canalised their energies, He
has brought about a federation of
the various co-operate unions in the
Meerut district. He has been res-
ponslble for the constructivn of about
85 tubewells already. He has taken
an agency for the federation which
he has created, for various things
which are required by the rural cum-
munity, like dlesel oil, iron, cement,
etc, He has also started cottage in-
dustries in the villages where the
federation is working. He 1is also
teaching the rural community, to em-
bark on a policy of pursulng trade
and industry, So, there is co-opera-
tive working, and pursuing of trade
and industry and collectively attend-
ing to the hundred i4nd one needs of
the rural community,

He has been eminently suaccessful
and if you speak to him, he may also
cite a few exampleg where he ktlames
the Government, where the authori-
ties have let him down and may cri-
ticise the Government for things like
that. But he will glso tell you what
he has been doing, and people in the
village will tell you what ne has been
doing for the rural areas,

Then another example that I may
give is about the work done by an-
other friend of ours, this time not a
member of the U.P. Assembly but a
Member of this House. I refrain
from mentioning his name. People
may easily guess. He has been doing
a great deal of excellent work in the
Busti and Gonda districts. He has
been combining village cu-operative
societies into a Co-operative velop-
ment Union, I will read out from a
pamph'et a few lines about the way
he has tried to organise the rural
community in the Busti and Gonda
districts:

“The object of the co-operative
development plan and. of the.paol-

2 PSD
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ing of different categories of vil-
lage co-operative organisations
has been to simplify the organisa-
tional machinery, to pool the re-
sources, financial and otherwise,
and to create a simplified machi-
nery for undertaking further
development programmes'’.

I may mention that this Union does
not expect the Government to give
any money by way of charity or by
wav of even grants. But naturally
the Union can expect, and should ex-
pect, credit facilities frgm the Gov-
ernment, technical advice given by
Government experts and things like
that; but not the policy of complete,
servile dependence on the Govern-
ment. And this Union has under-
taken to do in the next 2} years the
sinking of 100 tube wells, develop-
ment of 4 cattle breeding centres,
distribution of 35,000 maunds of pure
and improved seed, establishment of
15 cottage industry centres, 4 sanitary
workshops and a number of carpen-
ter's workshops and so vn and so
forth, At this late hour of the even-
ing I do not wish to bore the House
with further details regarding the
work of this Co-operative Union in
the Busti district, But those who are
interested may approach this hon.
Member who has been busy thinking
out these schemes and programmes
and who now has the distinction of
being a member of our Government.

Well 1 was saying that our pattern
of thought had not changed, The big-
gest difficulty is that we are wedded
to a spirit of individualism. We have
not learnt to get together and work
collectively. This is the outstanding
weakness of my country and we can-
not politically advance, especially as
a democracy, unless we learn to work
together. But this spirit of collective
work we have yet to learn. And this
is where I have a word to say to the
Government. Well so far as the Foud
and Agriculture departments zre con-
cerned and so far as the ‘grow more
food’ campaign is concerned, I would
not stand here and lightly accuse the
officers of neglect and Incuompetence
and corruption and all the rest of it.
I believe that we have got some very
fine officers. They are as patriotic
as most of us, or any of us, and 1
know and I believe that they to try
their best to ensure progress in the
country and to bring about self-suffi-
ciency in food, But although they
are a band of competent and patrio-
tic men, the only thing which disap-
points me is that they too have not
changed their pattern. of ‘hought and
their ways of conduct, - We believe

smp e e 5
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[Col, Zaidi]

too much in the old bureaucraiic pal-
tern. There Is not enough  direct
touch with the rural communities and
more than anything else we may do
a hundred and one things for the
rura' people, but just as we believe
in Government not only for tke reople
but also by the people, similarly in
our villages and in our rural areas
in the countryside, we should work
not only for them but see that work
is done by them. It is not enough to
Bv and treat them as children and
thrust greatnegs on them n»nd thrust
Progress on them, in spite of them-
22"ves. Mocbilise their larent en-
thusiasm and energy, make use of
their resources, human and financial,
do not give any grant or any help to
people who do not organise themselves
collectively and who are not pre-

red to do some work themselves.
his is very important especlally to-
day when the hon. Finance Minster
told us that a sum of 3 crores has
been provided in the hudget for
smal' scale projects and village up-
Jift. I know that rural uplift is pri-
marily a thing to be atiended to by
the States; but the Centre has to
guide and inspire and intervene and
give a lead especially when 3 crores
of rupees are going to be distribut-
ed amongst the States for rural up-
lift, Well be it the distribution vf 3
crores or be it something which is.
again, very near to the heart of the
Finance Minister—that is. the scheme
of sma'l savings—we shall succeed
much better If people feel interested
in something which they can see
growing and developing under their
eyes It I go to a village and say
to the people, ‘Buy sume cash certi-
ficates. You must save a little money.
It will be useful for vou against the
rainy day and it  wil' alsg help the
Government’, it will fall! fAat. They
will not understand it. But {f 1 go
to a village and say: “My brethren,
come along. buy these cash certi-
flcates; if you collect Rs. 2.000, the
Sircar will give Rs. 6,000 and with
8,000 we will do something in this
village”. 1 am sure that if you might
have expected 100 rupees to be contri-
buted by that village in the small
savings drive, that very village will
contribute perhaps a fhousand and
may be two thousand. So link wup
your contributions and vour grants or
enerosity and solicitude for the wel-
are of the people with their own
work and not only mobilise and make
use of thelr energles and their re-
sources but also let them work and
let themm make mistakes, if you like.
Someone may say: ‘They are inex-
perienced, They wil! make mistakes’.
But how many blunders and how
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many colossal mistakes has the Gov-
ernment made? How many mistakes
the biggest business houses in India
make? We have to educate our
people, We want to bring about the
establishment of a living, real and
dynamie democracy in this country,
and ne democracy can be built up
when 70 or 80 per cent. of the pcople
who live in the rural area are not
fully awake and conscious and aware.
And so we should not only work in
co-operation with them and do things
which they can see, but give them a
chance to express their opinions and
thelr approval or disapproval. The
schemes and ‘the various projects
which you adopt for the rural area
should be subject to the veto or ap-
proval of the community which you
propose to serve. Perhaps they will
foolishly approve of something which
is bad and reject something which is
good. But they will learn from ex-
perience. It is the willing and warm-
hearted co-operation uf the people of
the rural area and their full parti-
cipation with all their energy and en-
thusiasm and resources which alone
will bring about a revolution in the
countryside and it is that for which I
appeal to the Government.

6 p.M,

st fewifen ((w3mry ) @ wmafa
#RYET, { ATIHT A7 LFYATE ¥ araa
TR T AR o AST £ gIaTT &
# g% gre qFeaes arfad w1 anda
7 & fod g gair g AR ag gl &
fowa § fr gt gv fafrezt arge A
e Ay gz den fraraitc & st o
sfews qW § 9K ag 379 faeqw &ew
FTAT YT v & | R o gl g
77 ¥ea< {5 3 & g 47 $e7 &
farors a1 3fe7 & Fy w3 frag wgew
wierarg & farers & o i gre whit of
¥ guafesTd AR THT R 1 E-
sragifr iR e wr:
AT qgen § g Y w9 § AT
an qfeew ol R A dfex
wiiw & gwz #f S A
MM I T 7 §F R AR
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® yew@ T & ¥ W= ow
& wg Y fagaa & ord w7 3}
I guRaTg | # ft IT ISR ¥ ATar
g gt 3 Y FHr @A &, i wY
IE@EAR A AN ST T I&F
g, 3fem feg ot 7 %09 ¥ o § 78
ok ou% fasg g Ff Y afsF @
feam Y &t @ g AT oY oR
3% § A ¥ 315 7 farers § AR TG
72 q&: # AT ATeAT Ay a1 & Fr o
gAY 7 Ay ¢y B F4 ST Twh
faors &, @ W I rary € 9
gtk 74 A1t o e wraw
qIRY N 2% R HE XA AN
fraraY &1 47 7q13 4 qgarT 1@ ey
T g5 A # QT wgar § & s
¢ fran & ¥o% af sfrge % ras
I ¥t fassafraog ¥
AT Iak peAAEwT § oA o
& w1 e St dre R e ¥ aars
¥ ¥ fod Iz qar ey oy ¥ AQ
o7 3 fg7 agt 9T 387 W afyq wrer
a3 oy § A faarg ca¥ f5 %
HZ ¥ ANE KT AT KT AT A
W F T AGY TG AT, §, & TH
TR F ok @Y @ wAS & wqT AR
WX & ? & A8 quwar fs Qe @3-
T Y AT AET WY AT AT HT
waqr wigar & wg fearat & fgx
® w sqw A s g, Ao
frari vt sfas s frvR & fog
wY T searfea fear o &, 3N
IR FTT & qarfas aw faed g
arq A § fin anft oo agt 9z, wen
MR TR & Miww & gl
gt M s e & s g Wt
Weegr 7 43, dfer gy e §
fe samt <fer Tm fad, owae
et AT trare € qO Wwa
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gl fasdt a17% ag 43 g7 ¥ d11-
T AF(A § eqrg fravrdmr ) = &
FroTar ¥ qgt 9T ag A FZ I IR@AE
f& g &7 iEsIE Afa 3=
¥ & AT rwITg Y ATy g & fH Ay
3 9T § AT gaTr Faadr  ote omg
& T g, War e gad s g 9T fawar
g & AT qeaT gAY wag faar o w@r
tgfaf mf AT T A e gy 2
ATEL TH & FF7 ez & A¥ v A0
aorgd fe Qi ww #8 fas 74
g AW 3IT wqrAi ¢ gt fr as
w7 gt & ' wgh, awd faa
freq srFrs qed @Y £, 7@ & {57 AN
wr§ weqfaet wrdss adf w<¥ £, sfea
e eqrY 92 gt fF qa qrdY qeqar €
TG AN Ug ATAFEH (G FA§ Arfp
T AT ofs Tqrare 7F, Hfwa swraey
FAnr g w4 741 o ¥y v & avda
fora® agr ¢ sraror AgY Tav goar, I
qre ®r€ warE 74, g Far Y, O 17
XS 6 A fodr wrg f& ted I
TqTAT T FT FLA FrAY AT AT GF wgr
qrAY 7gF § wfaF § AR AT AW A
ATPEY T Fraear o8, dfwa are xgr &
@R Al w1 sar fescdd agr fe g9
dar 7Y gar § A< orgr for o 74T §,
®qr orqd w xawy off qray v feamad
AT FArX T4 A forqr @Y sww 3T
e Nfedl & Tra awq 9T HY AT
g w7 xad Afwr weivas i
¢, Ofe war sy as fedy 3 Y ag aran
fis wge for adsi ¥ N asad, &
AT § o6 FTHR T A1l & g & A

FHR 1 F FreT {4 T Y FrAq0A

Ferr g § e A wrgan § fis qeee

¥ ¢fy Afs srwew § o g 7

fedlt awerr & v gw oo ¥ aex

AT & XY & araror WA 0T w7 §,
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Y Feranfear)

¥ & wgar wrgar g e g a@ &
A wd @ E, I A AN ATH
afforawet gifers woar wrgd § a8 7
wq@T | 7 aryd fafreey aga W
AN T Ao F g 3 gy W afiw
qgrar ok §, ¥ fog & TR

wori 2, dfer R w=Rg e g ww

W 7T wg A AT g€ & ag 3w AFLY

wedsrayorrfyaradl 7 gt Aw AT

areos § # faw & x3 wFaz o srRaEy

T § A fer wa & 3a¥ feg

qfiga §¢3 W 4T E, F T 79 74 I

ot qvai @ A & A g AT I g

§ f& ag v anady wvqae afedr

ad o7 75 ¥T T4 AUCATAS WY

AT AFGE & FHGT TEY T TIPY |
A 77T T FIHT A YrET AN

oF A F qaeT qidi §, frad 7T 9T

A1 S gAgeT 747 A afada

#3130 § ¥R 4T FWAT &, o7 4

oY 7P g A A Qv A &, €F

maddz & dv adl & A dTw Adt @,

I THT FTCTA & ATIHT IISA AGATE |

2 & wrhea &€ S FHexeT Sy AT

¥ w3 73 ¥ wifr ) a¥ AR I
a2 ¥ e € AN g = 97 fr

adst o a3 sydARew gi=T AR

ey faar el e 73 @ 394
gwt wfr o1 W srafous a7 & 6
yq o W Iad W Jf erdR
AT [ F AT BW THORAT TT=T A
T ERA | A AR A QAT AT Yerdy
¥y g i g weed oY arfy o ogard
YT g [Ty & 7 33 ¢ v ugt oot fmr
& wifr ardefy @ 7ff, Wi @ vy
AT wwT wrady, Sfes v ;g @ s
N et wfrord ¢, gavd dv g
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. @I @ B qER 9N Iqw erdd

ST ST o e Y e 7t A oy
o & ag wg e adY 1 o § ¥ W@
STt & fiF “Tren T AT AT R
e’ gafed & fec ofr sgav §
fir arsfY +ft 79 & i 29 T@ o faowe
T G G CHTA FY FHA@ TAH 0
wrfare w3 o gg wrwa@ ot § FFaT
& o g9 I I1Y WY ITHY A FT AA-
g #Y faews aiqe o & afafda
T

wE Ofodt & a3 § s@ ¥ TR CF

@R FZ AFI(F ) F A IAKA(
fe 7 gy fafe gea § AT A

2= Y, ¥as iy 7 w1 & AR

T T T AF AHA §, A0

aff afew foraar 940 T W BT
-gafady, A< gerfraa geard sl

#R M AT e GTaT X EE,
T A AT A AT A AT A
ATy wEgA § XAy wivAd
e & B9 MES & WHS § Jew Af-
fod= g o7 R 1| N AR GT A
T QO frg axg Tavdly St @Y
g, wadr alsr T & o N
g A W Iaer fedt gg dF g
fisar & W [F A1 194 afFsF A ¥y
wff & 5 atrT A 7 wryEr e
qrfed & aafie At # a1 frq @
# ofr g0 793 ITT T PR F qrqwd
Wt wgaddawwAw g fs @
w0 wiy v sfen wifee ars
gfreeaes foad s W
HIAT Atqz WAAT GHT § AT IFA
fedt ¥z v ¥t qum w A foar @
e ug ot qwr T ¢ fv
Al wg ve gx a5 ww fem
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mn g f& 33 = Hix ww
fegi o wE R om
% ¥ garfeow qge! S TG &, T
¥y ¥ g $@ 9w @ & AR qror
& A ¥ AT ITHY AF T R A
forar a gwd e &z ¥ fog ez gwcd
frar e N I8 Fvew § gRA At
fa®rs & aff $g avar fr 1@ afr &
qrrea g, Sfe 3o gaifas ve #A7
29 FT™ TT ITH T W HT G9HY
Tt AT R FTE T HATH ATEL A AT
a1, aft wdy gRAY Al )

o g9 ¥ g9 e wg qdr g worea
g o ) gw arge A W § Ay v &
T @I qF g T4, R¥E=Yo ¥
& FT T Y T R FATT AAT Q
g\ 7 ar wgm 5 57 7% 53 @R
AT TF T WIIH 7§ FT %A f5 wY
£ ar 7df |

sraquﬂmﬂé #ifwg fFga 7
2fega wlezdas w1 | =
FT HGTT TH@AT | 2T FAwA
WS A1 TIT GRIAEH G181 w9
¥ wd 3z § 5 gw wfus @
wfi s @ grarqd | Ifws fog iy
Ty Iwd 1 g4 ¥ 9gdr Hr
oot €, oft T ¥qm & arae
T € | Y =i g fr v 0T wfew
o 7t ¥ fasge gqew g A <y
o at AT F 77T AT A ZqA S
¥ It g A w0 wwA ) www
@i g, T awy & aff A & qrww)
yafers e fogr ag & qw
wfz Y ¥ Sfral & fad wre Fradr o
<1t fuforsrr e F e ot ar wrc
s qEy AT T TaF 1 W<
frg T@ U T TS T qF w2 ¥
= savar ¥ y7iar g3 f wefvw F ooy
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qf=r g §, i oFE A & faw @,
AT [ HS FUT THT | TAT 2 0 §
3w v & 7w e T Y e fre
et & ATHTX T AT G el #T
qF A 7oA Frady AT ¥ Pw 2
Y g #¥ =1 # T W wwy § ?
@ @ & § arewd Qv £ e
oy 7g aw a1 Ag a fE
T Froft £ G FT T Hrady
§ oe gAY derc #X ERAE,
A 37 ¥ g T o I W Az
HN I, EEreA N FF| AR
T radr Tfrr K AN fF I G
*7A arefy oA &, araefr feador, o
afesfiedt sl st Qo & BYe &
1 7 7Y awerr e g fedy frag ¥
Wit ot e afpfagz @ ot e
& aume £ awew g & A
ARIT WY THTA AT A GE A ¥ R
m“ FT :fa’ mﬂTa fis zw o &Y
ﬂﬁigﬂ*ﬂo‘ﬁfm ﬁé]’!’ﬁ'ﬂ'l
Tar  wErAwrdrd, A 9 4,
AN Ufa di, IT wrEqrT TE
frmrmai g1 ITE PR AN, A
¥ ford 7 31T ¥ v afy ANATTY, T AT
FANTARE RNy HHIvE
qrer 7EY A a8 AT AY dIA HX A7
gFxd; frsmramaarIT T a
AT AT & A4 w1 AT w2
fr 2w & wraradw Af g, #Y W
et 7§ Ao arad wgac g N
fr @ ¥ surar TRYIET /A F a1, AY
&t o Ferfr wrgar &, o wrgar g fx
firaT T 7 Y, T RATE @R,
aror & 7Y, fre a7w ¥, A g XAIM
are rea T & fre, fro uft & firen
e ot & fore, At e oo, @
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gl gaAr | A WrATIRAT H¥ q1q !
AN I AT faT AT wreILAT
F]T AFATE, I T AT WRATIAT
A} & wwd A O g1 437 gor v ama
AFA AT T THaT §7 FIA9-
WA g A W o 9 =nfEd
W TR & 4 19 FY q o S 4T
oA g 5 oo fer o w2 &
w Ffoq | raa@y AT Aoy
¥ foq 3w & @rel oA Aw & @
W3, 94 g & I’ gAYy I+ fer
% foq ff wed FY qurc & 1| T AT
iy ol e A fordt | it ag
Y R | 3T 37T HY A arer wIAY
i o oY & qarqx § waife ag av qg
&, s & v g e g gy § e wiw
w4 §Y, WY & rgferes
FTYIT &Y, T ST wwy Y, T
wrera &, dar gt 7 s A a
oty ®ruw Y | dfeT o T W -
fearastt aT afi soTon @ § A W
SR FwHqa H avx § 7 & ardw
s § 5 s wgfae wrial
T ft ag W fawres €, dfeT sa
A = g, AN wifedt §, feeradd &
EIFICATmAATE | ZATQ W€ B
e wgx & fefefar €4 anmr g,
W A A aore fafar &wed A @
Frfeufees gt word § oY wgfaew
N afeft emm s d | 3w
¥ gy § O arfedt wwaw gt
g g i ¥ § 1 i § g Wy
area &Y, X8 o §) aa &, i 6
area &, N & wg § @ o oWy
& Y, wg gt Y g ST AT g,
¥few ow 39 A BT FL €&, I v
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%Y 7 TST ) 4 HY HIALA g FHAT
g1 warag wean g 5 amd F 3T
Y e fom e nd, S iy w) Sfa
A fem i fad | 9@ 7% ag T4
fadiit qa o T HELTT TE G
AR FX TF qE HIG4T A T JIAF
fergear #ar 40 & a3 A g0

Shri Eswara Reddy: Food being
the prob'em of the poor man, its
policy should have been dealt wifh with
the utmost care and consistency from
the peoples’ standpoint, but the Gov-
ernment policy is not so. Since it
has come into power, its volicy has
been reckless, bungling and anti-
people. Several crores of rupees are
wasted every year on the so-called
Grow More Food schemes which do
not yield any fruitful resu'ts. Even
the Grow More Food Enquiry Com-
mittee in its report reveals that out
of the target of 27 lakhs of tons, only
14 lakhs have been realised. As re-
gards your wvana maholsavas, they
have already become a iuughing
stock and I will pot deal with them
further, As regards imports, you
mainly depended wupon inonopolist
profiteers of America and taking ad-
vantage of your subservience they
have Increased the priceg to soaring
heights and tightened their grip o¢n
India to such an extent that it 1is
a'must endangering our sovereignty.

Shri M. V. Krishnappa: Your Rus-
sian wheat is as costly as the Ameri-
can wheat,

Shri Eswara Reddy: But it is with-
out strings,

An Hon, Member: It is undiluted.

Shri Eswara Reddy: This year, all
the wheat exporting countries, led by
America, inspite of their Jarge sur-
pluses are demanding 2.2 dollars per
bushel, whereas the orice in vogue 1s
1.8 dollars per bushel. I understand
that the Transit Grain Company of
America had supplied us rotten wheat
fit only for cattle, mixed with good
wheat, and had made a profit of 60
cents per bushel over and above the
already huge profit that they got.
This is American ald, to which the
Government here pays tribute in
glowing terms.



Ags regards procurement, vour tar-
gets have never been reached. You
have always shown a soft corner to
the zamindars and big landlords, Al-
though they possess huge stocks, you
get only a negligible quantity from
them, but you flecce the poor and
middle peasantry of the last grain.
This has made them hostile o con-
trols. Your rationing also is not suc-
.cessfu'!, because you ignore the majori-
ty of the rural population. Supplies
have been rotten and the administra-
tion has been full of corruption,
favouritism and bribery. Instead of
removing these evils, and making
controls useful to the peop'e you
launched on de-control, which is equal
to saying that you openly disown the
responsibility of feeding the people.
Again, drawinf conclusions that the
food position is better on the basis
of the offtake decreasing in the Gov-
ernment shops and accumulation of
stocks, you stopped the subsidy. The
House js already aware that famine
is raging all over the country and mil-
lions of people are starving.

Shri Kidwai: Millions?

Shri Eswara Reddy: Yes. The
Food Minister himself has said so
on the floor of the House.

Shrj Kidwai: That gives you an
vpportunity, Some people thrive on
starvation.

Shri V. P. Nayar (Chirayinkil): As
ithe'Minister himself seems to be do-
ng!

Shri Eswara Reddy: Though the
need for food is immense, peoole are
unable to buy it, because they have
not got a pie, Their purchasing
power has fal'en enormously and
added to this, they are unemployed.
Under these circumstances, if the
Government had any consideration
for the people, it should have given
more subsidy to the imported food-
grains and brought down the prices
of these fuod-grains to the level of
the purchasing capacity of the people.
so as to enable them to buy food and
live at least on one meal a Jay. But
the Food Ministry refused to sanc-
tion even that amount of Rs. 21 crores
which was spent last year. Thig Is
the most unkindest cut of all.

In all your food policy one glaring
fact comes to the forefront; either in
contruls or in decontrols vou never
thought that the responsibility of
feeding the people is yours It is
rather worse in decontruls because
here you cmnpi‘etely disown that res-
nongibility A1 there somersaults In

your policy have brought forth with
them untold sufferings, miseries and
hardships to the common folk. In
order to get out of this rut, I demand
of the Government & thorough and
complete revision of their food policv

Shri Kidwgi: What is your pro-
posal?

Shri Eswara Reddy: If the aim
and object of the Government is to
save the people from hunger and
starvation, procure all surplus from
zamindars and big landlords, punish
vigorously a!l top-ranking black-mar-
keteers and hoarders, open relief
shops on a large scale, restore subsi-
dy, book all corrupt officials, provide
labour for all the unemployed, at-
tract public co-wperation in al! your
schemes at all levels and thus take
complete responsibility of feeding the
people.

As regards imports, I would like to
remind Government of a large socia-
list sector of the world extending its
hands vt friendship and co-operation
and urge upon the Government to
have trade pacts with these coun-
tries so as to ease our food position.

Shri Kidwal: Will the hon. Mem-
bert help us in negotiating a trade
pact.

Some Hon. Members: Why not?

Shri Eswara Reddy: That should
be done on Governmental level., It Is
both consistent with our declared
foreign policy and necessary in view
of the present situation.

Coming as I do from Rayalaseema,
I would like to bring to the notica of
Government somge of the prominent
features of the serious fuod position
there and try to impress upon the
hon, Minister the necessity of start-
ing some relief measures, This year
too, the four districts of Raya'a-
seema (that is Gudappa, Kurnoul,
Anantapur and Chittoor) are greatly
affected by famine. If you recollect
that these areag had been in the
clutches of famine since the last four
or five years, you can easlly imagine
what an amount of suffering they had
undergone and are still underguing.
In previvus years at least thev had
some reserves and somehow they
could get on with them. But this
year they have nothing t; fali back
upon,

Shri Kidwal: That was a’so said
last year.
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Shri Eswara Reddy: No crops;, no
money; no employment and no sup-
port from the Government. People
are a'ready migrating,

Shri Kidwal: Where?

Shri Eswara Reddy: To Mysore, to
Marmagoa, to Tungabhadra project
side. Day before yesterday it was
reported in a Telgu Daily that thir-
teen persons died of hunger in my
district in a village by name Ediga-
pallj of Rayachoti taluk,

Shri Kidwai: Which paper was it?

Shri Eswara Reddy: Visala Andhra.

Shri Kidwai;: It must be a com-
munist paper,

Some Hon, Members: Because it
tells the truth?

Shri Eswara Reddy: The plight of
agricultural labourers, handlvom wea-
vers and ex-toddy tappers 1s the
worst. But what is the Madras Govs
ernment doing? ©On plea of shortage
of funds it has stopped issuing louns
and has not started relief centres; on
the other hand, it is practically clos-
ing all gruel centres. )
greatly perturbed at the attitude of
the Government and are marching to
talug and district headquarters In
thousands to represent their griev-
ances and iry to Ret them redressed.
But the Government is not yielding.
Recently in Jammalamadugu talugq
1,500 handloom workers marched on
the talug office for the revival of
gruel centres. In Anantapur district
thousands of sufferers went and sat
"down in the ~ompounds of the talug
and district headquarter offices and
never left the places till the ufficers
came down and promised their help.
When the people of Rayalaseema are
being driven to such desparate posi-
tion, what is the Centre doing,
course the Ministers—including our
Prime Minister—went on tours; com-
mittees toured and submitted their
reports. But till now nothing sub-
stantial has been dope, either to re-
lieve the distress or to prevent such
recurring famine conditions.

Shri Kidwal: It is good ihey have
a representative llke you.

Shri Eswara Reddy: The . eoole of
Rayalaseema are embittered by thiu
attitude of the Government. The)
have secen all your crocodlle tears,
they have seen your attitude. They

People are-
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want immediate help and it is your
duty to help them. Therefore, I urge
upon the Government to immediately
declare these Rayalaseema areas as
famine areas and apply the famine

e and rush some of your Central

Stocks to these areas.

Shri Kidwai;: The stocks are there.

Shri Eswara Reddy: But they are
not being supplied.

Shri Kidwai: They are being sup-
plied.

Shri Eswara Reddy: Certainly not.
Government should advance a loan of
at least Rs, 10 crores to the Madras
Government, so that it might start
relief works in Rayalaseema as well
as some affected areas in Tamilnad
and Northern Circars. They are also
affected. Lastly if Government wants
to prevent the recurrence of such
famines, it should immediately take
up the construction of projects such
as Tungabhadra High Level Chan-
nel, Gandikota and Siddeswaram.
People there are greatly -disappointed
and embittered that neither of these
projects is included in the Five Year
Plan, though there has been agitatiun
for some decades past. Unless and
until these projects are taken in hand
and water supplled to Gandikota
from Krishna you can never expect
peaceful and contented life in Rayala-
seema. Thesg projects will zive em-
ployment immediately and late:
guarantee regular food production,

sft go gwo Wt (¥R=R)
AT Soq SEIRT, | ATTET IgT
ararQr g frang 3 g e freegw
AT AT & T ITFeqT FTF #7 7A9T
faar | wSq wEEAT, TOW ARV
# af s W d K I
o WA § AR ®T q@a & 6
wage faear @ & | 9w w¢
sToor oft 1 awel Y qET A g
afew § o awg xgasw | @i
FrreY ag FoarE Wy § fF aw T
TR a1 & 3 qoAr AW FE AT
faar s qW e Ad frer gt
AT FAT F vET 4 e Jraw g e oy
WA G TR § IR TEY T ] Aar
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oTar g AT A TAW AR F €7 F §O

NSRS DX ¢ I 7 THww -

AR F Fpwa § avfedy wer frar
arar & 1 zafed ofr gae Ao W

Fxax 7 faear

Mr. Chairman: There have been
four or five maiden speeches today.

st gFo gmo wElh @ @Y F A
ager TR A L % ager Ay gEA)
AT FT L1 A Ay Frdea e
XY 377 7Y off 7 w2 womrar v P
£ Tt g @ TIE & N e ¥
M 737 § 7 # Frere fad o

T A AF AT & FaqT FAEE E,
ety &a AR §7 w7 gEw § AT
7g fragw §, asaq @i, s w3
i AT g e argT &Y qrag ¥
fafr i & Afe #Y seaqe Fvewefgd
I feaf arer 2 & s #Y € 99
¥ mg v Ay avar § fr s e
X9 £ e A g adr g 5 afws
NI TF CF $L1 1 AW I9IT A7 |
g § agur ag A g v ow fr wdrw
YT qZ a% 0 fvgr v @1, 99 gWy
Y €7 2w 7 oror 4 1€ Y A o
W FAT Y A T AT A ofY fow Sy
fra a® & A7 FATH B AP A |
Y a@ g oY f& N wwF
st fer s 9t 75 s
g o @t 1 AR T WA
%9 g9 ¥ ag FNT AY 4T FAT
¥ FIAT ISTAT AEX F, ¥ II0ET ¥HA
3T F TEAT ¥ IH HAT F) A1g TEY
WA G | T T & qUereraqy vfyw &
¥ g7 w3 WOF € ¥ w17 g
&t | few gw 2ed & Fr oty S w2
g & fafraerr o Avfa 1 we sgar
@ 4 99 ¥ ag N ¢ At wA7 q7gE
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gt ot ag wfr Frsedy ot @ &
s gy wrew 14 o § e o fodr
THT At qw F woAy A @ g
orw 7g wrew g & fie 2w aqpfa A A
wd | o g faene § f afk
e €9 frgror o Aife 1 ger

. &Y g efrer Y e F Qaw avararcr dav

&Y gy A e oA i o AT
&% Q¥ gwg A fawar a1 o fs gW
wEgE X 4 fis ¥w  aga wyfa 91
smfrafaN s afid aFT
ware § fr e A fora Arfay o srmTan
& 99 ®Y fYY oY 7} afew aor waw
wT T W O A ¥ e WK aga
orex fafirgeror o Aife & s & &
AT A% A ATAA AW § IAA G

AT

g e} N awd g ot
#7g ¥ QA< 7 €9 ¥ qoweq 7 3518 §
ag wigY & fe ag Traa Y, F7 o, Q8
acg ey § frag 1& aeg & Swt
) oy ot ag i fafraeror £y Afe
® syt § @ 7g @y 5 fie feet
T ¥ gawr faederd ww @ 97 |
R AT ®T qg WK wHA A & |
gt a6 & awaal § fedt ag ff
Frag I3Ta TEY & F @1t ) g At
afes 3 #Y Arfy 2g § Fe 1€ o sy
AT AN A Naa & aaa &
TR ATAT | ITFTIL g FFA
ot ¥y F araAra F w7 A
et F1 o= fard Qeft feafar ag I
FT 2 < 3 fafr MY St 6 A &
fed orem 4 gw Afr w Fvm
¢ g gE ama aler g Wit
Wm-ﬁfn&:rﬂﬂwmi
yafed mrew faqiarm o o o 07
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[t g0 gwo aef]

qEd Qo A ay v
et § fr oY gafedr & oy
9 3§ § w9 | o fEr R
ot & fafr w1 A www 8§,
w®if® s ¥ AN ;A W,
%q Wiy, ¥9 g1 7T § IW Y qafad
 FT 1T AT A F AFTET AT FHAT
& FreT & wT 3| LAfE HY A7 FAT
wifgd | s wEEA, AR 4 e
T 9T 43 T7w ¥ AR gw A A
W wafedy § fife & s fvw ag
¥wd ey wwi fred faii # gar
g | ag & T fF wq aF qufadr
aeft W g |k T Afws ¥ afaw
aufadt 39  fifey 5@ @, ¥0T
e & | FrE Y I g T fear
AT f&.1 Y A &gy qvar saer fear
€ a1 5 ag sfww & afws o=
oA agr & foad W FrEmw d A
twesr w3 afew Igid ag arn fe
e f g srfaw & srfes s wwveat
WX § Y ug Fgr g fr ger qgt a
mmﬂmiawﬁﬁmﬁa‘t
7g e & ga agr O v W@ g,
g wafedr from . g agi @
Wit Wl IR A A R A aww
€1 s g ag X e S Y e
TEA 7 T Afy Y 7%, A g Af
% qfcada fawar, 4% € ag wiw o Ty
N aTE A T #) A oY, g w7
T #1T ag AN UK WIEE v frarg
A 91 AZ WTE T ™1 ax
R EvA W I § faw
Seree & ag feg g & fe o A
T oETe ¥ qred 7 quarg ag e
¥ % s gt |

o T At £ A frar amv §
ag 7% & fr ¥ afoer & & w0
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AT FATAT oy § 1 w0 Ad 6%
qewt & sy ar,  feet gER qew
¥, &w ¥, W} A o o 7 Ay,
3reqet RIS, 9ATS 48 & f6 @ arew
R wft ofr faeft oY 2w & aTor HE &
wvaey & Qo a wg) far | Jaw Y Ow
& & Aife @Y, 3@ 7 #rE g g v
freg 3w Immer X arIgd|MH
TS WA AR W § A wAR, 9w
¥ g wraE, Iw oA @y gg Afw
& f oY Y T I W A =TT 2R
NI @A
g f <t & foraer oft smae ag 2w
T THAT E AT S THATE IF A foam
v 7 w1 fr g g7 WTAw W WY
T FY FAXE A IT T IF ATTS FY {A-
arar HYX HTAT TETE | EEY ATE X
®1E Y 3 Y A & Fir A srar W
w1 AT HT L W A A TR
T, et qaR 3w At e #9 W W
faear § @1 wIT IE S A AT
FIM1 A qg wrE Az £ Af o o
W aTEa A ag qoarg | Ay ag @y
& a1 ot Qerery & e fege €1

TF T2 A anft aTeA Wy
a4y ¥ IoTaT AT A Ty Iav4v MY FR
ST ®Y i w7 g 7Y, Tafed Sy
A WY ZEHAL T F FAH 7S AT
MAFAT T I5AE | BT wfr avr
A, asqA AT, ag & f6 aeTer W v
FETEA AFTE AT A9 7Y Fora Frw 9%
ST Y ST T WY gAY I Foreran
2, T FY 3T TP B FY FAK T
freer & | wafed ag aoerd gEmT
Q¥ FATN FF T o0 |

T T W FIA §, T T A
2 fw ov oY w7 ofer sw i §,



2337 Demands for Grants

g o Qe T Y e o g e
w7 qfer &7 QI §, (A F FIT
ardft wx g, e ferfy qa
T e # &F O ag qa fag
gt ¢ 5 ama ¥ fgena A
gy #r Sufa aft & AR @’
Qe fr %4 [wfe s9 § vt &, 38
firdt grow & 3% A Fgr A7 awa
g1 Rt s AT @
AT T & T4 ATHTT § &g FhaT
g R A ardft aqat A udr g 5
qdt %Y dzraT £ 75 & foq ug aga
araus g o foramal #) sfus & sfus
Farfgr 7 e ffarsma ) @R
I 7 FTd T4 TR ¥ Feae @
¢ f5 ¥ frw g Ia%) ol § AR
fifrg a7 avd aefiral v 99
) #U §, Fw 7@ A% sfwwrfea
gara fae dx agdie & srdarfi
gt & AR for IFT X T4 TERRE
Y 7R ¥ At qarq qeafeat
gara ag w14 fHar T &, g8 W FA
HT AT TG G 7 qgar §, e
A oFf fraeaor FATX 7g TG FHER A
g8 %a § f g7ar Afr o s o
¥ aras feqran @ & fr =Y, sfex
TF AT I gEAT A FT g,
ag ar g Afe § oo TG
AT qFATE AT IF I AAS HIAT
T FEHTAFTHRAYE | T TR
T @ WY AT ATACATAT § 6 ¥eANG
T 997 £F Afamfal gara @
oTa w1 ¥ @ sudY @ f o Afaat
ST FET A AT HY JTH T G173 &
forit arqrd & &g Aot aoaT aT €Y
o7 Y & a1 Y, 59 avaew 7 ag afawrdy
o g & ¥ & A g Faea @
i T Tl 7w F O e O ¥ O
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wfas srfqwrdt frga & oY @ &1or o)
%%, @Y freag go 9w A9q Fw A
awea frdnft, & ag gETT IWT A ST
FTHTA & F74 T IGTATT 7¢ $T T@T
g, Sf&7 ag tw srev fdew war g
w1 o FTHT & AT A arfarardy

o aAE Fl § @t @ §, gafed

qg ATAAE €Y It § 6 v qara o
awax fraa fed od o faeeae o9t
ST T W K HEAN ®Y AT faord
@ fF ag Fivag Fanasgs §alx
qg> feur s wnfgd, mftag =i
FETTT TR AT FIT |

A oTar A7 gA frdew ag
foF F+frT aEEHTT FY O TITHY FY HaATT
FIA $T T HTAT I AY AT F57X
98 gg § A< A wrarr fFR o g
& | HSWIRA UST %7 JEAEIq &
HME HTHA T&AAT AEAT E, AGH FTAY
gt IF O gf, q@ Az @
gt &1

Y A7 AT AW AR w7 q°T
TATS § AT I AZE T AT a7 I Y
g T« IR fag g R TrereaT
AT wsgaTea QAT T W frare
wTAT 1 wra oRr ¥ afew qfe
IaE AT {4y a1 FH F7 /AT Y
ST FlY, A {Y T ey swreT A
aY STy W v fF wgt At R
Tl ®F A A i R A rE R A
T agF 4g A, A AqF F & T
A ) TFAT § | ASqA AERA, qH
¥ FFEE ¥ arq Fgar qar g e
TR TS (T & qraew A ¢F dar
Hf @ Tz & A v §, qSwar
1> a4 & forg gawy <@ fxan &, v s
|t ®1 IJART WG ¥ Y A Y
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[t g ro g3 <reit]
GRANTY AVAAr §, I4 TwALTT FYFAr
} ¥ 3aqT 790 7740 T F1 IeqvgT
T4 & foq ad g1 @ &, wied ug
IR A A& P § BF ug IrAw
T Gra1 A1 6 v w1 9.7 F g=da
3t § TAreg gaht faadt aedt rad
9% foq T14r MAgs FF gae1 Qi
F1 FY wifog 31 a7 7 A Aiws
£9 AL FEAT AL | FQAT A AR/
#eqr Ao w1 e frar, 34 fog
# HTF g4 270 E

Shri J. R. Mebta (Jodhpur): Speak-
ing almost at the fag end of the day,
and having even missed my usual cup
of tea, not knowing when the Chair
might call upon me to speak,.........

Mr. Chalrman: Does the hun. Mem-
ber think that I should inform him be-
forehand or that nobody should speak
at the end of the day? Somebody shall
have to speak last.

Shri J. R. Mehta: It is not a matter
of controversy at all,

Mr, Chairman: The hon. Member
need not complain.

Shri J, R. Mehta: I was just com-
menting on facts. I should be excused
if I start on a note of complaint. The
other day, while speaking on the Gen-
eral Budget, I had referred to the
lamentable tendency in certain quarters
towards self-complacency, and even
self-delusion, I might say, in regard to
the vital problem of food. I referred
to the President's address and the
speech of the hon. Finance Minister,
both of whom expressed satisfaction
that the food situation in the country
was satisfactory. All that was meant
was that the stock position was satis-
factory and that too only because of
America’s generosity in granting us a
wheat loan. More recently, the Minis-
ter for Agriculture, in trying to meet
an inconvenient question on the floor
of the House, had, in some sort of pre-
varication, taken shelter behind the
subtle distinction between actual pro-
duction and trends of oproduction. He
maintained that though the actual pro-
duction might not have increased, the
trends of production were towards the
increase. In the same strain, we find
the Planning Commission consoling
themselves and consoling the public by
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referring to what they term production
potential as distinguished from actual
production. I respectiully submit that
this sort of subtle talk and subtle phra-
seolpgy is not fair to the nation as it
creates a false sense of security in the
country. If we have not succeeded in
producing more food, we should plain-
ly tell the country that we have not
succeeded.

In this context, I do not know what
I shall say to the progress reports put
out day after day on the Radio and
the Press, of the measures taken by the
Central Government and the State Gov-
ernments in connection with the Grow
More Food Campaign. When I think
of these revurts, I am reminded of
the exaggerated reports given during
the last war by the British and Ger-
man radios of casualties inflicted by
them on their enemy. They gave the
impression as if the entire British na-
tion or the German nation as the case
may be, had been wiped out perhaps
twice over. I beg to say that if some
gentleman had the time and the
patience to total up the figures.........

Shri U. M. Trivedi (Chittor): On a
point of order, Sir, there is no quorum,

" Shri J. R, Mehta: Shall I proceed.
Sir? )

Mr. Chalrman; The hon, Member
may proceed; I am coupting.

Shri Kidwai: We are in quorum. You
may proceed. I think someone else
should be called upon to speak.

Mr. Chairman: The hon, Member
glay proceed. There is quorum In the
ouse.

Shri Bogawat (Ahmednagar South):
There is guorum.

Shri J. R. Mehta: I was saying that
if, in llke manner, someone had the
time and the patience to total the fig-
ures given out by the Publicity Depart-
ment—the flgures of tubewells sunk.
canals constructed, tanks excavated and
so on—it would be found that much
more land than is perhaps in -Indla
has already been brought under culti-
vation. It is just like this:

wEH T w7 AFAT &
wog fafew Ay gfrd n
Dr, P. S. Deshmukh: May I know

what report and what paragraph we
have published that he is quoting from?

Shri Kidwai: He is quoting from
his imagingtion
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Dr. P.S. Deshmukh: Where have we
quoted figures which exceed the total
acreage in India? What is the refer-
ence to?

Shri J. R. Mehta: If we total up the
figures given in the radio and the press
everyday, probably we will find that
more land has been covered than ex-
ists in India, that no land has been
left in India uncultjvated.

Dr. P. S. Deshmukh: If the hon.
Member totals up the correct figures,
there will not be any such thing.

Shri J. R. Mehta: It is a fact that
has been admitted in the House over
and over again.

Mr, Chairman: The hon. Member
should not make such a generalization
as would not carry conviction.

Shri J. R. Mehta: On the floor of the
House itself, it has been made out over
and over again, by yourself also, that
the statistics given out by the Publicity
Department or the Government Depart-
ments are not accurate.

Mr. Chairman: At the same time,
there must be some statistics which
must be quoted, and found fault with.

Shri Kidwal: And we should be told
from where they are quoted.

Shri K. K. Basu: We also should
get the benefit of the doubt.

Shri J. R. Mehta: How can India at-
tain self-sufficiency in the matter of
food in the minimum time?

We had a Grow More Food Enquiry
Committee some time back to go into
this question, and they have cavalierly
disposed of this vital problem in a
single sentence. The “Grow More
Food Campaign”"—these are the words
—has not achieved the results expected
of it as it has not aroused enthusiasm
in the countryside. Whose fault? And
then, what about the remedy: As re-
gards the remedy, they observe that
“no aspect of rural life can be success-
ful if treated in isolation”, and they
therefore, recommend that “the presen{
Grow More Food campaign should be
enlarged so as to cover a wider plan
for the development of the village life
in all its aspects,” In plain language
this means that self-sufficiency in food
can come only as a part of the inte-
grated development of all our villages,
a we have just to visualize
the time needed to accomplish
this task throughout the length
and breadth of India, to force us to the
conclusion that the remedy suggested
is, at best, a long-term remedy, and
will not yleld any immediate results. It
would appear th=®! this view has been

approved by the Planning Commission
also, and is, in fact, behind the com-
munity projects. These community
projects are expected to cover about
one-fourth of the total rural population
during the plan period, and yet, the in-
crease in production targets in respect
of food has been put as 7.6 million
tons. And to achieve this end, agricul-
ture has been given topmost priority.
and provision has been made for irri-
gation works, better implements, better
seed. better finance, better bullocks and
80 on. Now, the pertinent question is:
shall we or shall we not attain our ob-
jective with the help of all these mea-
sures which the Five Year Plan envi-
sages? If you bear in mind, that alk
these measures are of the same pattern
as those employed in the GM.F. Cam-
paign—only they are to be more expen-
sive—what then is the justification for
the hope that the measures envisaged
in the Five Year Plan will yield better
results? I venture to say, without
any prevarication, that so lang as you
do not do away with the compulsory
levy system on foodgrains, as some hon.
Members have made out, so long as your
do not permit the cultivator to charge
E}s own price for the food produced by
m

Shri Kidwal: Where is the levy?

Shri J. R, Mehta: There is compul-
sory levy.

S8Ori Kidwal: It is only in Bengal.
Shri J. R. Mehta: It is in Rajasthan
also.

Shri Kidwal: There is no levy ino
Rejasthan, although the hon. Member
comes from there,

Bhri J. R. Mehta: There is a levy.
So long as you do not permit the cul-
tivator to charge his own price for the
food produced by him, so long as you
do not do away with most, if not, all
of the present controls on movement of
foodgrains, so long our hope of attain-
ing food self-sufficiency is not going to
be realised.

I am one of those who believe that
this deficiency in food in India is artifi-
cial. It is artificial in the sense that
if only we allow the natural forces to
operate, it will disappear in no time.

e can understand food deficiency be-
ing there in a country, like England for
instance, which is highly Industrialised,
with more pogulatlon and less lands for
cultivation. But surely food deficlency
in a vast agricultural country like India,
which is predominantly agricultural,
with 80 to 90 per cent. of its population
livin# in the villages



8hri Kidwai: Dominated by Jagirdars
and big landlords.

Shri J. R. Mehta:...... is  something
‘very extraordinary. You are mistaken,
I am not a jagirdar. I might remove
the impression, though I do not consi-
-der all these jagirdars bad. Mr, Chair-
man, you yourself made out a case that
there is no deficiency in foodgrains in
‘this country. In the light of what I
have said, I agree that there is much
in what you said. In any case, |t
proves my plea that there is every
prospect of getting self-sufficiency in
food in this country, if only the me-
“t?l{aiods which I have advocated are adopt-

Shri Kl_dwll: What are the methods?

Shri J. R. Melata: I do not propose to
-enter into an academic discussion as
to the merits or demerits of the controls
in general. That controversy can well
be solved possibly between the hon.
Food Minister and the hon. Finance
Minister.

Shri Kidwai: It has been settled.

Shri J. R. Mehta: We are not aware.
“The hon. Minister of Food and Agricul-
ture talks in the language of gradual
-decontrol, while for the hon. Finance
Minitster. these are all only adjust-
‘ments......

Mr. Chairman: Relaxations.

Shri J. R. Mehta:...... only relaxations
in the nature of adjustments within the
framework of the basic policy of con-
trol. I would urge with all the empha-
sis at my command that we will do
well to understand and not ignore the
fundamental psychological and econo-
mic factors which are of paramount
importance in this connection.

Shri Kidwal: What is the book, the
hon. Member is reading from?

Shri J. R. Mehta: I would like to say
I do not at all agree with the bogey
that if the policy of laissez-faire were
followed......

Skhri Kidwai: What is the book the
tion. Member is reading from?

Shri Kidwai: Dominated by Jagirdars
the policy of laissez-faire is followed,
the bogey of food deficiency would
have been finally laid down, as a result
of decontrol. -

Ch. Ranbir SBingh (Rohtak): The
speech may be taken as read. (Inter-
ruptions).

t

Shri J. R. Mehta: If the method that
I have suggested 1s adopted throughout
India, there is every hope of getting
self-sufficiency, and the necessary in-
centive to the cultivator will be there
to produce more and more food.

In conclusion, I would crave the in-
dulgence of the House to say one word
about Rajasthan. It pains me exfreme-
ly to find that in the matter of food
and agriculture, as in other sectors,
Rajasthan has not received a fair deal.
As the hon. Minister in charge of plan-
ning admitted the other day, the poss
bility of quick results has played a pro-
minent part in the selection of the
community project zones. This has
inevitably resulted in injustice and neg-
lect in the case of the wundeveloped
areas. So far as the allotment is con-
cerned, the allotment under agriculture
s about 109-2 lakhs only which is about
half of the allotment of Saurashtra, one-
third of the allotment of PEPSU, and
Hyderabad, and one-fourth of that cf
Mysore, one-fifth of that of Travancore-

*Cochin, and one-seventh of the allot-

ment to Madhya Bharat, not to speak
of the Part A States which have receiv-
ed much more.

Adopting the phraseology of the
Planning Commission, I would say that
Rajasthan has greater production poten-
tial and therefore not only in the inter-
ests of Rajasthan but in the interests
of India as a whole Rajasthan should
be accorded better treatment than it
has received in this respect.

Mr. Chairman: The House will now
stand adjourned till 2 p.M. tomorrow.

The House then adjourned till Two
of the Clock on Thursday, the 10th
March, 1953.
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